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LOK SABHA

Monday, April 24, 1961/Vaisakha 4,
1883 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

International Commission of Supervi-
sion and Control in South
Viet-Nam

N +
©1684 Shri Shree Narayan Das:
"\ Shri Radha Raman:

Will the Prime Minister be pleased
to state:

{ta) whether Democratic Republic of
Viet-nam has alleged to the Interna-
tional Commission of Supervision and
‘Control in South Viel-nam that the
Government of South Viet-pam have
violated the 1954 Genava Agreement
and have suggesied steps to be taken
to prevent such breach of the agree-
ment; i i

(b) if -0, what steps, if any, have
been taken by the Commission;

t¢) whether it is a fact that units
of South Viet-nam have illegally tres-
passed into the demilitarised Zone;

(d) whether the Commission have
_ccmidercd the same; and

(e) if so, with what result?

The Deputy Minister of External
Affairs (Shrima‘i Lakshmi Menon):
(a) to (e). Bo'h the Democratic Re-
public of Viet-Nam and the Republic

347(ai) LS—1.
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of Viet Nam have, from time io time,
made complaints to the International
Commission for Supervision and Con-
trol in Viet-Nam (which has jurisdic-
tion over the whole of Viet Nam),
regarding the alleged violation by the
other party of one or other of the
various provisions of the Geneva
Agreement. These complaints run in-
to hundreds from each side. The Com-
mission receives the complaints and
deals with them according to the pro-
cedure laid down., As an international
body, whose terms of reference and
competence have been defined by the
Geneva Agreement the Commission
examines ang deals with all
cases falling within the scope ot
the Agreement. Where necessary, re-
ferences are made by the Commission,
as such, to the Co-Chairmen to the
Geneva Conference, Apart from this,
Annual and Interim Reports are sub-
mitted by the Commission to the Co-
Chairmen regarding its activities over
the period covered. ,

The Government of India in ite
capacity as Member and Chairman of
the International Commission receives
Reports of the activities of the Com-
mission as provided for in the nor-
mal way.

Shri Shree Narayan Das: May I
know whether it is a fact that the
Government of North Viet-Nam have
made specific complaints with regard
to the entry of foreign army in South
Viet-nam, saying that it is against the
terms of the 1954 agreement, and, if
so, whether any enquiries have been
made?

Shrimati Lakshmi Menon: 1 have
stated in the original answer that un-
der the terms of the agreement any-
thing from aggression to failure to
report the entry of military equip-
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ments in any specific port can be cal-
led violation of the Geneva Agree-
ment. Hence, these complaints run in-
to thousands sometimes. Regarding
the two points raised by the hon.
Member, such complaints have been
made that South Viet-nam has been
receiving equipment. South Viet-nam
has also made similar complainis
about North Viet-nam.

Shri Shree Narayan Das: May I
know whether it is a fact that the
Government of North Viet-nam has
creticised the attilude of India as
Chairman of this Commission and, if
5o, whether there is any real basis for
that eriticism?

Shrimati Lakshmi Menon: How can
anybody accusc India? Because, India
has offered its good offices by giving
a Chairman to the Commission. Other-
wise, we are not directly responsible
for anything.

Some Hon. Members rose—

Mr. Deputy-Speaker: As a compre-
hensive reply has been given, need
we discuss the detatils, so far as this
question is concerned?

Shrimati Renu Chakravartiy; With
regard to the powers that have been
given to the International Supervisory
Commission and its members, may I
know whether it is a fact that on many
occasions when complaints have been
made by North Viet-nam, the Com-
mission has pleadéd helplessness, in
view of the fact that the South Viet-
nam Government have not co-operat-
ed in the enquiry to be undertaken?

Shrimati Lakshmi Menon: That is a
matter of opinion.

Shrimati Renu Chakravartty: It is
a question of facts. I want to know
the facts.

Mr. Deputy-Speaker: The hon.
Member wants to know whether, as a
matter of fact, they have objected to
it.
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Shrimati Lakshmi Menon: When-
ever a complaint is made, it is the
duty of the Commission either to send
observers on the spot or receive com-
plaints and then, if there is any serious
breach of the agreement, to report it
to the Co-chairman,

Shrimati Renu Chakravartty: That
is noy my gquestion.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There are three members in
the Commission. If there is any diffe-
rence of opinion among the three
members, that also naturally prevents
its implementation or delays it.

Shri Damani: May 1 know whe-
ther Government have received any
communication regarding the conven-
ing of the International Commission
and, if so, the details thereof?

Shri Jawaharlal Nehru: Which
commission? In South Viet-nam it is
functioning. There is no question of
convening it at all.

Shri Shree Narayan Das: May I
know .

Mr. Deputy-Speaker; That should
be enough. What is the use of going
into minor details?

Shri Shree Narayan Das: The hon.
Deputy Minister has staled that some
of the cases are referrrd to the co-
chairman of the Geneva Conference.
1 would like to know the number of
questions referred to the co-chairmen.

Shrimati Lakshmi Menon: I have
no information.

FATT qAET RAGUAT A OO
araart
*PEcy. e TR 1T SN
Het o feawET, 9280 & mvifed 95
q&T ec? & THT F FEAeT H gg aATH
3T F4q fF -

() Fammr R wAEAET @
arm Ardafadt #y wfearga §T
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04 M7 I8 wius gfawd fgama
& are ¥ 9 g ¥ T 0F-=mAer}
faar <71 @ AT, Iy o A
AR

() g7 a¥ araT 7 T AHA
ST g1 ATdT 8, I8 I dr-
arfat Y FeTgey & g - fasy
TTHATEY A 9T @ & 7

dafoewed Wt ¥ waeufew
(= wraw weit @) () q&WY
F ATA-AE FTe § oA dg-
arfaAt & gfaard 77 7Y 9 oraear 4,
I are ¥ gar? fraTga-eRt #1 S
FrETT € gav 7@ frar 2

(=) Frqufagt 3 g 9T,
matE-feqa wivdta samT ooz S o
TETAAT A9 gAY, 37 X FY |EEAT
FT 0

I shall read it in English also. z

(a) The Chinese Government have
not replied to our representations
about grant of facilities to Indian pil-
grims as envisaged by the Sino-Indian
Agreement of 1954,

(b) The Indian Trade Agent, Gar-
tok will render all possible assistance
on being approached by pilgrims.

ot W oW AW, T e
® Fgr 9% weaar g fF T A g
a9 TF &Y 3¢ & WAy afrat w
ST Y LATAS 2 TEY & M7 g2 ot ooy
faraard a7 9« #|ar @ feuyY ¥
F07 & foaos gy & 7 afz &1, &
I AW IR B AT g e ?

THA WAt FaT aRfiw e W
(s#t e age) A 7,
MEfF AN AET A e A FET
ffag dgav g s e oF = ¥

AN T | W Qg FeT o7 T & (%
IR 92 qg aq fear a1 fd 55 Trea
AT asd g AR A og FET AT AE
39 9 | 7gY faerar @ 1 Hfww afax
2fF e oA 3 Y awa @ fr T AT
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%! fzama gt & 17 fFdr o
feawa #1 7T v 77

sl www e o ofte, S9 U
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wR1Eg 7 wod e § F7r ¢ {F
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# q@ar Tz g (F agi g o fazdr of
g @ amdar ardm w1 af 2 ) sEw
w7 fE feagtma & 7

it sEgTew wEE T a7 femn
T 2 | ¥R AFA ATOE a1 AT ary JE
A

Shri Achar: There were paper re-
ports recently that there are distwrb-
ing circumstances there and, therefere,
those who go there must make their
own security ermengements. Mey I
know whether Government will be
able to do amy#hing in the matter?

Shri Jawaharial Nehru: They muat
make arrangemants for security for
tshemselves im these regions.
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qfex gr0 Avo fomnY : Fav ATFIT
1 F1E THT =T 2 fF A F F1 =
fraifa fear &, 349% stamar g@t o=0
AN AT 77 F ITFT AT A E
WY a7 Ay 7, A fFa FTz F0 7
w1 fawed g€ & Iy ?

*ft srvgTeT® AgE : 3AF AT A
®E AT gIAAT A ALY 21 AT AFRATE

#

ot s o ¢ ATa, AGTATITAT
& FAATT AT qAF TT TG F§ A AT
faeft 2, 7z faega & sqeTa wfrmfat
(FFa swqifdty) N 77w 7 faefr
¢ Afx =g fawg ag7 waeAqw 2,
g #91 v F grimer wifed—-
AT & AT G4 FI fA@m F7 59 7949
1 AR FT G474 fHar A07M0 7
Mr. Deputy-Speaker:
gestion,
UN WFH S : TZ LTI
YF AT R 1§99 A AW AT 2
oY AF AT AT T 29 A% A F15
@A AL FIT 9T Z 0 F AfFET a9
vgT F, uAT ¥ wifam & 0 A oag
aafsr g fr em a dmA oz A ¥
qrq AT AT T A (5 F 793 A
TF & gaem & A7 & gr 7 7

It is a sug-

IqTeqW wAAW - qZ TT AN AT

g 1 A faq w747 wafsa 2, g@a
& fao T a1

Shri Brajeshwar Prasad: Is the

route indicated by the Chinese the

shortest or the longest route to Mana-
sarovar?

Shri Jawaharlal Nehru: That de-
pends where you start measuring from.
Optical Glass
*1687. Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Imdusiry be pleased to state:
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(a) how far the manufact{;re of
opotical glass has progressed in the
country; and

(b) when are we expected to reach
self-sufficiency in this respect?

The Minister of Industry (Shri
Manubhai Shah); (a) A plant of
more than 5 tons per annum capacity
has been set up at the Central Glass
& Ceramic Research Institute, Cal-
cutta for the production of optical
glass. The plant has since gone in-
to production. Of the various types of
optical glass required in the country
at present, more than half have al-
ready been produced in the form of
slabs and the remaining lypes are ex-
pected Lo be made by the end of the
current year.

(b) Self-sufficiency in most of the
varieties of optical glass is expected
to be achieved in 1962.

Shri Ajit Singh Sarhadi: Is any
portion of the production in the pri-
vate sector also?

st gawmg 97 A dAAA
AL Y FAFATH ZUT &, IAAT
fors wYT gaaaea o ®YT =7 3t
FATGAT |

Shrimati Renu Chakravartly: The
hon. Minister said that self-sufficiency
would be attained in almost all types
of glasses needed. What are the types
that would not be produced and what
is the forcign exchange required for
their import?

Shri Manubhai Shah: That will be
very nominal—perhaps one or two
varietics out of 17 or 18 types—be-
cause no factory can make all the
varieties of all glasses. It will make
most of it and imports will be for a
nominal foreign exchange.

Shri Indrajit Gupta: May I know
whether it is a fact that the Soviet
Union had offered us technical know-
how for setting up a plant for the
manufacture of about 250 types of opti-
cal glasses? 1 would like to know
why that proposal was turned down,
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when the Central Glass and Ceramic
Research Instifute is able to make
only a very few types.

Shri Manubhai Shah: First we
should be proud of this. The House
has always in the past supported the
idea that national research must be
given preference over all technical
know-how from foreign countries.
This Institute has produced some of
the best wvarieties of optical glasses
and I hope the blessing of the House
will be with them. As far as the
Soviet Union is concerned, they did
offer us this collaboration. But we
preforred to make it according to our
own researches,

Shri Ajit Singh Sarhadi: Will the
entire demand of the Defence Forces
for optical glasses be met by the pre-
sent manufacturers?

Shri Manubhai Shah: That is what
I said. Actually, if foreign collabora-
tion were invoked, production would
have started after four years. Here
production has started immediately.
Now more than half of the production
is covered by this.

Shri Indrajit Gupta: I want a spe-
cific answer to this question. Is it a
fact that the Central Glass and Cera-
mic Research Institute is able to
manufacture only two types of glasses,
whereas several thousands of types
are required nowadays. The foreign
countries consider the manufacture of
these optical glasses to be a strategic
process. Only Soviet Union had offer-
ed to give us the know-how for about
250 types.

Shri Manubhai Shah: Firstly, the
Soviet Union never offered us the
know-how for 250 itypes. What we
really need is four varieties of bulk
glasses; the rest are only marginal. It
was not only one country which offer-
ed us help. Our basic industrial
policy is, even if our research is infe-
rior, we shall produce things accord-
ing to our indigenous research, It is
no good comparing the two.
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Shri Basappa: When the Central
Glass and Ceramic Research Institute
at Calcutta has advanced so much,
may I know why we should have gone
in for foreign collaboration?

Shri Manubhai Shah: We thought
of going in for foreign collaboration
when the process in the Centiral Glass
and Ceramic Institute at Calcutta was
stil] under research. While we were
discussing collaboration with several
countries, including the Soviet Union,
this Laboratory had come out with
great success. Their glasses were re-
cognised even in the Moscow Labora-
tories and Praha Laboratories. There-
fore, we preferred to be ahead with
their process rather than foreign colla-
boration.

Amendments to Employees’ State
Insurance Act

*1689. Shri Indrajit Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether a meeting of the Em-
ployees’ Stale Insurance Corporation
was held recently to consider amends
ments to the Employees’ State Insu-
rance Act and Scheme;

(b) whether the Corporation has
made any recommendations in this
maiter and if so, what are they; and

(c) whether Governmenty have de-
cided to introduce an amending Bill in
the light of the Corporation’s recome-
mendations?

The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a)
Yes,

(b) The Corporation has appointed
a Sub-Committee to consider the pro-
posed amendments and their financial
implications.

(¢) The Corporation’s recommenda~
tions have not yet been received.

Shri Indrajit Gupta: May I know
whether at this meeting of the Cor-
poration speccific consideration was
given to th» recommendations of the
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Mudaliar Committee, particularly re-
garding the setting up of the polycli-
nic and priority for separate hospitals
for the insured and what is the Cor-
porations view?

Shri L. N. Mishra: The Mudaliar
Committee’s Report has been consider-
ed by the Corporation and also by the
State Governments. But sp far as
these amendments are concerned, it is
not only on the basis of the Mudaliar
Committee’s recommendations. It is
besides that also.

Shri Indrajit Gupta: May I know
whether in view of the shortage of
funds for seiting up of hospita's at
the speed at which they are requured,
Government are considering the rais-
ing of the contribution by the em-
ployers to the statutory limit of 4%
per cent of the wage bill?

Shoi L. N. Mishra: It is not correct
to say that there is shorlage of funds,
and only because of shortage of fur.us,
we are not arranging for more hospi-
tals. We have got funds. As a mat-
t>r of fact, we have surplus of funds.

Implementation of Recommendations
of Sugar Wage Board

-

Shri K. N. Pande:
*1691. { Shri P. C. Borooah:
Shri S. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) the pro-ress made so far with
regard to implementation of the re-
commendations of the Sugar Wage
Board in different States;

(b) whether it is a fact that the
sugar factories under control of the
Centrai Food Ministry have also not
implemented the report so far; and

(c) the steps taken by his Ministry
to expedite implementation as early
as possible?

The Deputy Minister of Labour
(Shri Abld All): (a) and (c). The
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State Governments have been request-
ed to secure speedy implementation.

(b) Instructions have already been
issued to the concerned factories for
implementing the recommendations.

Shri K. N. Pande: Is it a fact that
the U.P, Government have sent a com-
munication to the Centra] Government
slating that the employers are not
prepared to implement the recom-
mendations of the Sugar Wage Board,
unless the whole matter is referred to
the Tariff Commission and they are
compensaled with rcgard to the extra
financial burden that would fall on the
industry if the recommendations are
accepted. If so, what is the reaction
of the Ministry in this matter?

Shri Abid Ali: We have received
such a communication from tho State
Government of Utlar Pradesh. Since
then an nnouncement was made here
that Government will bear part of the
burden with regard o the export of
sugar. In view of this it is hoped that
this indu.ry will be intlined to im-
plemen* the recommendations of the
Sugar Wage Board. They are being
persnaded and I hope they will res-
pond.

Shri Goray: May I know what is
the reaction of the Maharashira Gov-
ernm:nt in this regard?

Shri Abid Ali: With regerd to
what?
Shri Goray: That the  factories

should be asked to implemicnt the
Wage Board recommendations?

Shri A7 Ali: I do not th'~k any
particuler communication hi=  been
received ‘rom them with : »ard to
thig portirlar jtem, But ‘hoy have
also bern reruested to persuade the
sugar = ls= ‘o mnp’emont the recom-
menda‘inus.

Shri P. .. Torooah: M. I know
whether it = nc* a fact that the hon.
the Fnnd M uster in reply to the de-
bate on .ue Demands for Grants of his
Ministry stateq that Government was
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prepared to bear the loss sustained in
implementation of the Wage Board’s
award?

Shri Abigd Ali; I do not think such
an announcement was made. That
was pertaining to the export of sugar,
not with regard to the recommenda-
tions of the Wage Board.

Shri P. C. Borcvan: The report in
the press is this that Government
would try to make good the loss if
the Wage Board Award had to be im-
plemented.

Shri Abid Ali: As I said earlier,
there was no such proposal.

Shri K. N. Pande: In view of the
fact that the Food Minister announc-
ed in this House that in case the em-
ployers are reluctan. to implement
the Sugar Wage Board's recommenda-
tions they would bear the loss on ex-
ports, Lus the Ministry found out the
reaction of the emp'ayers in this con-
nection?

Shri Abig Ali: The Food and Agri-
culture Ministey is in contact with
the Association of the representatives
of the Sugar Mills and as 1 have said
earlier, we hope that they will be suc-
cessful in persuadine them to imple-
ment these recommendations.

Shri Vadav Narain Jadhav: May I
know winether any target date has
been fiaed for ‘Le implementation of
the W._,. Board Award? If not, why
not?

Shri ihid Ali: There is no question
of a ‘-vset date. The implementation
has already become overdue. Tt
should “ave been .mplemented earlier
and we want it should be immediately
imple.: .nted.

Shri Goray: Wage Boards are
appointed when a perticular question
become< acute. If the factory-owners
or the State Grvernment do not imple-
ment these reccmmendations, they Je-
come futile. What is the remedy that
Government is going to suggest in this
regard?
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Shri Abid Ali: The experience
gained g0 far is very favourable. The
directions of the Wage Boards are
being implemented substantially with
regard to the other Wage Boards as
well. And in this too, as I have said
already, it will be implemented.
Even so far as the other awards are
concerned, some of their directions
are not being implemented partially,
and by some units fully. That difi-
culty exists everywhere.

Shri K. N, Pande: In view of the
fact that the recommendations of the
Wage Board are being implemented
by some of the factories under the
control of the Food Ministry and cer-
tain issues are arising, are Goverm-
ment prepared to create a machinery
to clarify the issues?

8hri Abid Ali; Yes, Sir, whenever
an occasion arises, of course, appro-
priate machinery will be created, most
probably at the State level and, if
necessary, we will also help.

Machine Tool Factory at Ludhiana

+
Shri Ajit Singh Sarhadi:
Shri Bahadur Singh:
Shri Inder J, Malhotra:
Shri D. C. Sharma:

*1692.

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether it has been decided te
have a Machine Tool Factory at
Ludhiana in Punjab; and

(b) if so, ihe total production poten-
tial of thi= factory and its employ-
ment potential?

The Minister of Industry (Shri
Manuobhai Shah); (a) and (b). The
question of loc iion of the HM.T.
factory in the Punjab will be dccided
in consullation with the Government
of Punjab. No firm decisions about
the exact location in Punjab have yet
hzen taken. Tre factory will be de-
signed to produce 1,000 machine tools
at full capaci‘y. It i premature to
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about 2,000 workers in all are expect-
ed to be employed.

Shri Ajit Singh Sarhadi: It is men-
tioned in the reply that “the fac-
tory wil) be designed to produce, 1,000
machine tools at full capacity”. But
the period is not mentioned. Is it
monthly?

Shri Manubhai Shah: It is hoped
that within three years we shall reach
the full capacity.

Shri Ajit Singh Sarhadi: I wanied
to know whether the production of
1,000 machine tools is yearly or
monthly?

Shri Manubhai Shah: 1,000 machine
tools per year.

Shri Basappa: May [ know in what
way this is different from HMT?

Shri Manubhai Shah: We need so
many H.M.Ts, as I have said in the
Housc. The HMT programme in the
Third Plan is to establish three more
machine too] factories. The second
one will be in Punjab, and it is with
the East German Democratic Repub-
lic’s collaboration.

Export of Bengal Deshi Cotton

*1695. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be plecased to state:

(a) whether Government have
received a communication from the
President of the East India Cotton
Association requesting for release of
the undisposed Bengal Deshi Cotton
for export;

~(b) if so, how much of such cotton
is lying undisposed; and

(¢) what is Government's decision
thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(L) A little over 60,000 bales at the

tim of receiving the communication
fro . EIC.A:
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(¢) After taking all factors into
consideration Government decided to
relcase a further quantity of 60,000
bales for export and the decision has
been duly announced to the trade.

Shri P, C. Borooah: May I know
whether there was any delay involv-
ed in the release of the export quota
and, if so, to what extent this accu-
mulation has caused a reduction in
prices?

Shri Manubhai Shah: There was
no delay at all.

Shri Damani: May 1 know whether
Government has surveyed the demand
of such qualily by our forcign friends
annually and how much of it we can
maet?

Shri Manubhar Shah: I cannot fore-
cast how much we can release, but it
s after proper asscessment of  the
demand and all other  factors that
the quota 1s released.

Shri Damam: Mav 1 know whether
the inferior qualities like  kala gin
and wagad will also be allowed for
export?

Shri Manubhai Shah T would not
like lo make any guess on thuat. The
hon. Member knows very well  the
import of such a guess.

Eighth Congress of International Silk
Association

+
r Shri Shrce Narayan Das:

*1696. -{ Shri Raghunath Singh:
LShri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether India is participating
in the Eighth Congress of Interna-
tional Silk Association at London to
be held in June, 1961; and

(b) if so the nature of participa-
tion?

The Minister of Industry (Shrt
Manubhai Shah): (a) and (b). The
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Indian High Commission in London
is being requested to depute a

Senior Officer of the High Commission
to attend the Congress as an observer
on behalf of the Central Silk Board,
which body is a member of the
Association,

Shri Shree Narayan Das: May I
know whether any private indivi-
duals or organised bodies in India are
going to participate in it?

Shri Manubhai Shah: No, Sir,

Shri Thirumala Rao: Has this offi-
cer to be deputed by the Indian High
Commission in London got any know-
ledge or interest in silk?

Shri Manubhai Shah: As a matter
of [act, we were not verv keen 1o
participate in this Congress of the
International Silk Association
because it is ouiside the Silk Com-
mission of which we are a permanent
member. So we did not  want to
spend much on foreign  exchanee.
We have asked an officer to be there
as an observer, He is in charge of
cconorle matters. He will be able
to report the findings of the Congress
to us,

Shri Basappa: Mysore silk is very
well known all over the world, May
I know whether in this Congress any
representation will  be  given  to
Mysore?

Shri Manubhai Shah: I have already
said thal we are not sending any-
body from this country at all

Shri Shree Narayan Das: What are
the important subjects that are going
to be discussed at the Congress,
especially which relate to India?

Shri Manubhai Shah: Their agenda
covers about fifteen items covering
everything about the development of
silk and the silk industry.

Hindustan Machine Tools Limited,
Bangalore

*1697. Shri Achar: Will the Minis-
ter of Commerce and Industry be
pleased to state:
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(a) whether the Hindustan Machine
Tools Ltd., Bangalore has recently
entered into an agreement with the
French firm ‘Renault’ for the purpose
of manufacturing special purpose
machine; and

(b) if so, the main terms thereof
and the time by which production
of the said machines would come-
mence?

The Minister of Industry
Manubhai Shah): (a) Yes, Sir.

(b) A copy of the agreement bet-
ween HMTL and M/s, Renaults of
France was laid on the Table of
the House on 14th April, 1961.

(Shri

Shri Achar: May I know whether
it involves further capital and, if so,
how much?

Shri Manubhai Shah: This Renaults
one will mean another investment of
one crove of rupees and production of
machines worth rupces one crore or
so per year in tae Eindustan Machine
Tools Factory, Bangalore,

Shri Basappa: May I know what
exactly are  the types of these
machines and whether they are not
being produced at present?

Shri Manubhai Shah: They are
different machines, If the hon. Mem-
ber is interested to know the techni-
cal names, I can give them. These
tvpes are not being produced now,
and that is why the collaboration in
the present programme,

Shri M. R. Krishna: May I know
whether this special type of machine
tools will be produced in HMT itself
or in the other factories which are
likely to be started?

Shri Manubhai Shah: This is for
HMT, Bangalore; the collaboration is

for expansion there itself, in Banga-
lore.
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The Minister of Industry (Shri
Manubliai Shah): (a) to (c). No, Sir,

Bv ar ~ large, cloth is being made
avauid ~omsumers at stamped
‘prices.

Sk=i P. 7, Rorovah: We often come
acro. ‘== apers under broad
headlin Do not pay enhanced
prices for cioth” Does it mean that
the C~—-»rnment feel Lhat the custo-
me * subjected to pay high
prices”

Shri ..anubhai Snak: What the
hon. Mcmber is ‘eferring to was
before some monti.s, In recent
months there has .~en increasing
product.w= and comparutive! - less of
offtake, T"~ situat. = is much under
control.

T-:rakka Ba-rare

+
( i Goray.
| ©° -imati Ilz Palchoudhuri:
I ¢ari D, C. Sharma:
*1700 . arl N. .° Muniswamy:
) i P, C. Frrooc™:
{ Shri Amjai Ali:

Will ' Prime M aister be pleased
to state”

* thz. Presi.
~ak.stan has

(a) v . cher it is
dent''A,nb Khan ot

recently -ent a lett.. ‘» the Prime
Minist: .a which he ' ~: raised
objectior; recgarding Tovermment's

decision .~ go ahea' with euastrue-
tion of the Farrakka Barrage on the
river G-rga in West Bengal;
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(b) if so, the detmils of the letter;
and

(c) the
thereto?

Government’s reaction

The Parliamentary Secretary to
the Minister of External Affairs (Shri
$adath Ali Khan): (a) A letter has
recently been received by Prime
Minister from President Mohd. Ayub
Khan relating to the use of waters of
the rivers in the Eastern Region. The
President has suggested ministerial
level discussions on the subject
including the Farakka Barrage,

(b) and (c), President Ayub's
letter is still under consideration by
Government and it is not, therefore,
desirable that its contents be made
public at this ctage,

Shri Goray: When the discussion
was taking place in the House on the
Demands ¢ the Irrigation and Power
Ministry, 1 thinl. 1 amn e when T
say that the hon, Minister said that
the decision reguarding Farakka bar-
rage was a firm one and that there
was no question of arguing about it
or discussing it. Now, from the
answer given just now, it sec.ns that
i is still in the discussion stage.
What is the real pusition?

Mr, Speuker: I thought the hon.
Minister said that notwithstan....g
this the work will go on.

The isune Minister and Minister
of Externa]l Affairs ‘~-.. Ta-vaharial
Nehru): Of ~~urce, ‘here ©°  ~o oOnes.
tion of poing back on that decisinn.
The w2 a .t suggesied i rresi-
dent Ayub Khan when I met him in
Lordon war *4wt, bLecrse we  had
certain £~“~mes "1 co. ~~ction with
the Fai.snk  ~arrage ~nd on the
Tiesta river and the Pakista.. Govern-
ment bdd : ~~sals of their ov'n for
Eastern Pakistan and they might
affec. each n~*“er or overiap, it was
therefore desirable t. . "~uss them
at a high '-vel, I said that T am
perfectly prepared to discuss these
matters.
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Shri Goray: In view of the fact that
the interests of the Calcutta port
require that the decision should be
taken as early as possible and the
work started, so that the silting up
of the Calcutta port is avoided, may
1 know how long this discussion will
take place and how long we have to
suspend our decision regarding this?

Mr, Speaker: He wants to know if
these negotiations will  stand in the
way of our starting the work.

Shri Jawaharlal Nehru: I do not

think so, Sir.

Shri Mahanty: May we know if
the Government have agreed to the
proposal for a ministerial level con-
foreneca and, if so, when the con-
fore i ukely to take place?

Shri C.waharlal Nehru: Well, 1
agreoew te this whan .. was proposed
by President Ayub ¥han in London;
I saif "W~ are .. __s p:-pared to
discuss anv matter”, But no date
has been fixed abd... wae yet,

Shri Amjad A"i: In view of the
disc'r -° - whetlicr Pac...an’s point
of vicw also is likely ‘o be accom-
modated?

Shri = . _aar" Tie™ o "Te always
try * «  r ac¢'ate ~ther points of
view, ' .uv.dea they <o not come in
the way » our , .. of mew,

Sii: il Renu Cha' »vartly: Are

we ‘~ ‘" that -~ far « tne Farakka
barrae. “MICErntu, WC . poocced-
ing w Wl owaitine for ~hen and
whe., .'v meetvy w tr e place?

VY wevanarti.. No cu. Ves, I
belic. . .o are proe~” qp and our
engin- “rs  ~ mee .0g u -~uss.ng and
cari_ ..., -~ their work [ do no. think
that 1 'ke'" to pe . .yeu "ccause
of this.

Shri N. R. Muniswamy: lave the
Gover-ment of India taken into
conside. ation all the "“™glications of
the international conventions and
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principles as regards the rights of
the lower and the upper riparian

countries, and if so, what fresh steps
have been taken by the President of
Pakistan to question the construction
of our barrage?

Shri Jawaharlal Nehru; I do not
qu'te understand this. When the
Gov.. t of India consider this
matter, they will, no doubt, take
every matter into consideration. But,
so far as we are concerned, it is a
simple thing; we have got certain
proposals; they have got certain in
their own territory, but they slightly
overlap, I mean, the waters, and it is
desirable to avoid any wastage or
overlapping, If by a little action of
ours we can help them, we shall help
them, if it does not affect our scheme,
and so we presume they would. That

is our - _.p.oach to it, As regards
wnmer riparian and lower rinarian
rights, these are matters which

rould b~ considrred when they come
up. 1ney do not come up, so far as
.« ar~ c(.accrned, at  the present
moment, but they will all have to be
kept in view,

Shri Indrajit Gupta: May I know
whether during the course of these
n ¢ ‘2u;, one of the difficulties or
objertions raised by Pakistan has
beca. ..

M. Speater: Negotiations have

not slartod.

Shri ¢ Irajit Gupta: No; there
liave br-= sme ‘alks, informally and
al' tha., Muay I know whether t.ue
point ha- “.eer  ,ggeste? that in
inter~ativnal law, this river Ganga
i3 au iaternalional waterway, and,
the-efore, unless, we get their assent,
we can— i groceed with this work,
~ad If sn, what the view of the Gov-
etament ~f India is as regards the
position in international law or that
noint,

Mr. Spea%er: I do not think the
Question Hour should be utilised for
this,
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Shri Jawaharlal Nehru: I cannot
categorically answer that question.
We feel that we have every right to
go ahead with our scheme. That is
enough for us, There had been no
negotiations of any kind, 1 said,
when President Ayub Khan men-
tioned this to me—it was in the
simplest terms that we might
consider these matters so that the
schemes evolved may fit in with each
other and not come in the way of
each other. I said, I am always pre-
pared to discuss that. But it is
true that in the letter that has been
written, there are wvarious other
points raised, 1 have not got the
letter before me, and cven if 1 had
it, it would not be proper for me to
deal with those points here.

Shri S, C. Samanta: Is it not a fact
that long before we {ook a decision
in go ahead wiih the Farakka bar-
rage, the Pakistan Government sanc-
tioned the Kapodaka scheme  which
would draw much waier fronmi the
Ganges, and then this  question of
sharing the Ganges waler was not
taken up?

Shri Jawaharlal Nehru: 1T am sorry
that I cannot answer that question.
I do not remember,

Unrcst in N.E.F.A.

*1702. Shri D. Ering: Will the
Prime Minister be pleased {o state:

(a) whether Government are aware
that for some time past there has
been unrest and internal quarrels
amongst the Mishmis in the Lohit
Frontier Division of NEFA; and

(b) it so, whether there have been
any casualities and what is the pre-
sent situation?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J, N. Hazarika): (a) and (b). The
Government have received some
reports of internal quarrels among
the Mishmis inhabiting the remote
Dibang Valley of the Lohit Frontier
Division of NEFA. Two persons were
murdered recently in inter-clan dis-
putes in that area. There is, however,
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no special significance attached to
these crimes. The conditions in the
area are generally peaceful. The local
authorities have taken appropriate
steps for the arrest of the culprits.

Shri D, Ering: May I know what
steps Government have taken to stop
such incidents in the future?

Shri J. N. Hazarika: One of the
steps that we have taken is that the
headquarters of the Additional Poli-
tical Officer which is now in the
lower reaches of the Dibang river at
Roing will be shifted to a place cal-
led Anini in the upper Dibang valley,
So that he can effectively deal with
the crimes there,

Shri D. Ering: Is it also a fact that
some houses have been burnt in this
conncction, and if so, what are the
reasons for it?

Shri J. N, Hazarika: Rccently, two
murders took place in  that area.
Thercufier, the Administration took
steps to control those crimes, and
sent one Assarm Rifle  Party. The
Assam Rifle Party went to the vil-
lage and arrested two persons and
recovered some three or four guns.
Thereafter, the people of the viliage
were asked to surrender the culprits
wlhom they harboured, But these
people did not surrender the cul-
prits. Instead, they sent one armed
man with a loaded gun to Roing, a
place far lower down in the wvalley,
to commit another murder. But he
was apprchended, Thereafter, the
Assam Rifle Party was sent again to
that recalcitrant village, and the
party found that the village was
completely deserted by the people
there. Therefore, the party destroyed
some thatched huts of the culprits,
to prevent them from taking shelter
there,

Shri Amjad Ali: Could we have
an idea of the immediate cause of the
trouble?

Shri J. N. Hazarika: Among the
Mishmis who inhabit the Dibang
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Valley of the Lohit Frontier Division,
blood feuds are inherited and passed
on until avenged, So, when one
crime is committed, it goes on for
some time until it is prevented by
the authorities.

Movement of Chinese Troops in Tibet

+
“1703. [ Shri P. C, Borooah:
‘L Shri D. C. Sharma:

Will the Prime Minister be pleascd
to state:

(a) whether his atiention has been
drawn to the press report in the
Hindustan Times dated the 5th
April, 1961 that the Chinese are mov-
ing troops towards Ladakh on a large
scale; and

(b) if so, the rcaction of Govern-
ment thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Gov-
ernment have seen the press report.
It can give no information on the
subject. Tt appears to refer to some
internal movement of Chinese troops
within Tibet.

Shri P, C. Borooah: May I know
whether seven Indiap nationals are
being held under detention in the con-
centration camps of the Chinese auth-
orities in Tibet, and if so, whether any
action has been taken thercon?

Shri Sadath Ali Khan: I have said
just now that we have no specific in-
formation about these things. He is
talking about concentration camps.

Shri P. C. Borooah: I am talking
about the detention of seven Indian
nationals.

Mr. Speaker: Has the hon. Minister
got any information, apart from the
movement of Chinese troops, whether
seven persons of Indian region are
detained there?

VAISAKHA 4, 1883 (SAKA)

Oral Answers 13298

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Detained at Lhasa ete.
Where?

Mr. Speaker: Somewhere in Tibet.
He does not know where.

Shri Jawaharlal Nehru: Well, there
are a few cases, maybe, five, six or
seven,—I do not quitec remember—
about which some argument has been
going on, the Chinese saying that they
are not Indian nationals, and we claim-
ing them to be Indian nationals.
In the past, this argument has gone
on about many people, and most of
those have been released by the
Chinese, and they have come to India,
Ladakhi Muslims and Ladakhi Lamas,
chiefly those persons, and one or two
persons who are connected with
Sikkim, whose nationality they con-
sidered doubtful; there might be four
or five or six persons like that at
Lhasa now.

Evacuee Land Given to Punjab
Government

*1704 Shri Aji* Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to siate:

(a) the terms and conditions on
which the evacuee surplus land com-
prisine one lakh acre has been given
to Punjab Government;

(b) the reasons for not giving it to
displaced agriculturists; and

(¢) whether the price thereof has
been credited {o evacuee pool?

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) (i)
About 46,883 acres of evacuee Banjar
Qadim land has been sold to the
Punjab Government @ Rs. 5 per acre
and 36,132 acres of ghair mumkin land
at a token price of Rs. 100.

(ii) About 28,296 acres situaled near
the border has also been sold @ Rs. 5

per acre and 4,122 acres of ghair
mumkin land at a token price of
Rs. 100. .



13299 Oral Answers

(b) It was not acceptable to the dis-
placed persons on account of its being
of wvery inferior quality or being
situated near the border.

(c) In respect of (a) (i) above, the
price has already been credited to the
Pool, and action for crediting the
price for remaining land is also in hand
by the Punjab Government.

Shii Ajit Singh Sarhadl: May 1
know whether any condition has been
laid down or any direction given to
the Punjab Government that in case
there is any unsatisfied claiman{ or a
claimant who wants to exchange land
with this agricultural area, it shall be
done by the Punjab Government?

The Minister of Rehabilitaiion and
Minority Affairs (Shri Mehr Chand
Khanna): No condition has been laid
down, This land was offered to the
displaced persons, but they would not
have it. That is the reason why we
have given it to the Punjab Govern-
ment.

Shri Ajit Singh Sarhadi: The hon.
Minister has stated that it was offered
to the displaced persons. May I know
whether it was done through the
Punjab Government or directly, and
whether there is any list of the per-
sons to whom this was offered?

Shri Mehr Chand Khanna: In the
earlier~ stages, an organisation was
set up, as the hon. Member knows, to
deal with this land allotment scheme,
for, God knows, how many lakhs of
acres, to at least five lakhs families.
This land forms part of the evacuee
pool, and as such, it was offercd to the
displaced persons, but, for two re-
asons, namely inferior quality and
closeness to the border, it was not
accepted by them.

Shri Ajit Singh Sarhadi: My ques-
tion is whether still the Punjab Gov-
ernment would give this land in ex-
change, in case any displaced persons
want it? Has any direction been issu-
ed to that effect?
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Shri Mehr Chand Khanna: I have
already answered that in the negative
saying that we have sold the land to
the Punjab Government.

Mr, Speaker: There is no condition
attached.

Shri Mehr Chand Khanna: No.
Export of Hemp

*1705. Shri Aurobindo Ghosal: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the world demand for
Indian hemp has fallen; and

(b) if so, the reasons therefor and
what steps have been taken to revive
ils foreign market?

The Deputy Minister of Commerce
ang Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir. The main re-
ason for decline in world demand for
Indian hemp is stiffer competition
from cheaper substitutes.

Steps are being taken to increase
production, improve quality/and pro-
vide facilities like priority in  rail-
movement.

Shri Aurobindo Ghosal: What steps
have been taken to improve the qua-
lity of hemp?

Shri Satish Chandra: The State De-
partments of Agriculture have been
addressed to distribute better seed and
to take other steps by which better
quality can be produced.

Shri Aurobindo Ghosal What is the
percentage of the fall in exports?

Shri Satish Chandra: Exports have
come down from about 1 lakh tons in
1958 to about 86,000 tons in 1960.

Fertilizers for Tea Industry

*1707, Shri P. C. Borooah: Will the
Minister of Commeérce and Industry
be pleased to state:
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(a) whether Government exercise
any control on the procurement and
distribution of fertilisers for the Tea
Industry in order to help the Indus-
try regain its lost position in World
Market; and

(b) if so, what agency is responsible
to see that proper types of fertilizers
are made available to the plantations
at proper time and in proper quanti-
ties?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b), The distribution of nitro-
genous fertilisers is arranged through
licensed distributors approveq by
Government in terms of the Fertiliser
(Control) Order, 1957. On the basis
of lhe demands for nitrogenous fer-
tilisers for the tea industry and taking
into account the supplies available,
allotments are made by the Ministry
of Food and Agriculture in favour of
approved firms for distribution to tea
gardens. The Tea Board exercises
control on the sale of fertilisers by
these firms to the tea gardens.

Shri P, C. Borooah: May I know
whether the demand from the indus.
try is for sulphate of ammonia, but
in place of that sulphate of nitrate is
being supplied and that is the reason
why the industry is unwilling to accept
the stuff, and consequently production
has gone down?

Mr. Speaker. He is giving infor-
mation instead of seeking it.

Shri P, C. Borooah: I want to know
whether it is a fact that in place of
sulphate of ammonia, a wrong ferti-
liser has been supplied to the tea
industry in the form of sulphate of
nitrate?

Shri Satish Chandra: The major
quantity has been supplied in the form
of ammonium sulphate. There is some
prejudice in north-east India against
any other type of fertiliser, South
India is using other fertilisers also
and I think they are not as bad as
imagined. If the tea gardens begin
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using sulphate nitrate and urea to
some extent, they will realise their
value,

Shri P, C. Borooah: From north-
east India the requirement of sul-
phate of ammonia was 1,04,428 tons.
Against that, the alloitment made was
82,721 tons, As agalnst 16,000 tons of
ammonium sulphate nitrate required,
24,000 tons were supplied. That is to
say, more sulphate nitrate than asked
for wag given. I want to know whe.
ther it is a fact that the tea industry
has not been able to get its full quota
of sulphate of ammonia and hence
tea production has gone down.

Shri Satish Chandra: It is {rue that
out of 73,728 tons of sulphate of
ammonia demanded by the tea in-
dustry In north.east India, we could
allocate only about 54,000 ions, But
we allocated 2,000 tons of
urea. Ammonium sulphate nitrate,
which has got an ammonium sul-
phate content, was supplied to the
extent of 17,000 tons against 2,000 tons
to make up for the shortage of ammo-
nium sulphate. In fact, the total
demand in terms of nitrogen has been
supplied to the tea industry in north-
east India during the last year.

Shri Jinachandran: May I know
whether it is a fact that fertiliser is
being sold fo big firms who mix it
and sell it at exorbitant prices to the
planters?

Shri Satish Chandra: There are
separate firms, 19 in north-east India
and 13 or 14 in south India, which are
appointed by the Ministry of Food
and Agriculture for distribution of
fertiliser to the tea industry according
to its needs and requirements,

Mr. Speaker: Is it not supplied as
a mixture?

Shri Jinachandran: Will Government
sec to it that the tea planters get the
fertiliser straight instead of getting
a mixiure from these firmg which
charge exorbitant prices?

Shri Satish Chandra: As regards
these details, the hon. Member may
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table a separaie question to the Minis-
try of Food and Agriculture. My
information is that the tea gardens
get the fertilisers in the form they
desire from the firmg approved by
Government.

Mr, Speaker: If there is any such
complaint, he may refer to the Food
angd Agriculture Ministry. The ques-
tion is gelting mixed up,

Shri Chintamoni Panigrahi: May I
know whether the Food Ministry has
received any complaint from any tea
esiate owners in Assam with regard
to short supply of ftrtilisers?

Shri Satish Chandra: The fertilisers
have been allocateq in full last year,
as 1 saig just now. The difficulty is
that the entire quantity has not been
.supplied in the form of ammonium
sulphate which is sometimes desired.
We have supplied it partly in  the
form of ammonium sulphate and
partly in the form of ammonium sul-
phate nitrate which is slightly differ-
.ent in composition from ammonium
sulphate.

Shri Amjad Ali: Is it a fact that
some of the tea gardens wan'ed urea
for the purposc of making mixed fer-
tiliser mixtures and the Government
have replied that it is in short supply?

Shri Satish Chandra: No, Sir, Any
amount of urea can be supplied. We
wanl to encourage the use of wurea,
but the tea gardens do not want to
use it,

Shri P. C, Borooah: Do I understand
frcmm the reply of the hon. Deputy
Minister tha' thev have not received
any report from any tea cstate that
there is short supply?

Shri Satish Chandra: As I said just
now, we supplied the total quan-
tity last year. But the ammonium
su'phate nitrate is not being accepled,
and that creates the shortage.

Shri G, K. Jedhe: What measures
are laken to give more of sulphate
nitra‘e to the farmers instead of
ammonium sulphate?
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Shri Satish Chandra: All these allo-
cations are made after careful consi-
deration. The ammonium sulphate
available from the only factory at
Sindri has got to be properly distri-
buted all over the country to meet
the demands of other planters and
other crops, It cannot all be allocat-
cd to one industry in one area.

Scaling of Bhutan Tibet Border

+
Shri P, C. Borooah:
Shri Raghunath Singh:
“1708 ) Shri Braj Raj Singh:
") Shri Radha Mohan Singh:
| Shri Ram Krishan Gupta:
| Shrimati Maimoona Sultan

Will the Prime Minister be pleased
to state whether it i1s a fact that Bhu-
tan is sealing hep border with Tibet?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The reference is
presumably to the entry of Tibetan
refugees. The Government of Bhutan
may desire to prevent further influx
of refugees into Bhutan, as they are
findlng it difficult to settle those refu-
gees who are already in Bhutan, So
far as the Government of India are
concerned, there hag been no change
in our attitude towards the grant of
asylum to Tibetan refugees,

Shri P, C. Borooah: May I know
whether Government have decideq to
screen Tibetan refugees crossing the
border to determine whether they are
genuine refugees coming to India? If
s0, what is the screening method en.
visaged?

Shri Sadath A'i Khan: Strict scree-
ning is being done of fresh arrivals.

Ir. Ram Subhag Singh: May 1
know the number of refugces who
came vig Bhutan—I mcan the Tibetan
refugecs who have been received by
the Government of India and who
came via Bhutan?
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Shri Jawaharlal Nehru: I do not
think I would be able to give the
number of those who came from Bhu-
tan. But, broadly speaking, the total
number of who have come to India
is about 30,000,

Shri Tyagi: Are the Government
sure that among these Tibetan re-
fugees there are no fifth columnists—
of Chinese communists? Is there any
method by which they could judge
whether a refugee is a genuine re.
fugee or not?

Shri Jawaharlal Nehru: Attempts
are made to screen them fairly tho-
roughly, But if, in spite of this, there
ig failure to discover such persons—
it may so happen—it cannot be ab-
solutely guaranteed. But, one tries
onec's best to do it,
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Shri Harish Chandra Mathur: What
is the present inflow of refugees
during these months? Has it decreas.
ed or increased; how does it stand?

Shri Jawaharlal Nehru: I do not
think there has been any marked
change. The inflow continueg to be
on a relatively small scale,

Shri Yadav Narayan Jadhav: May I
know whether it is a fact that the
Bhutan Government had expressed
that they have not got any proper
machinery to screen these refugees?
What steps are being taken by our
Government to screen them?

Shrl Jawaharlal Nehru: We screen
them when they come to India.
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Shri Yadav Narayan Jadhav: What
about Bhutan saying that they have
not got the proper machinery?

Shri Jawaharlal Nehru: [ do not
know whether they do or do not. But,
we screen them when they come to
India, but not although as they emter
Bhutan, as far as I know.

Dr. Ram Subhag Singh: Now that
the Tibet-Bhutan border has been
finally scaled, may I know whether
suitable steps have been taken by
the Government of Bhutan, in eon-
sultation with the Government of
India, to dispose of the produce which
they wish to sell in Tibet and also to
make the supply, they wish to get
from the Tibetan side?

Shri Jawaharlal Nehru: T did not
hear the last part of the hon. Memb-
er's ques'ion. Suitable steps flor
what?

Dr, Ram Subhag Singh: The agri-
cultural and other produce which they
wish to dispose of in the Tibetan
markets and also to get the supply
which they wish to get from the
Tibetan side,

Mr. Speaker: What steps have Gov.
ernment taken?

Shri Jawaharlal Nehru: I do not
think therc is very much trade bet-
ween Bhutan and there, at the pre-
sent moment. It is rather standstill
I do not think they have taken any
particular steps. That is the position.
That is, naturally, rather injurious to
the interests of the traders in the
border. That is true, But, on the
whole, the Bhutan Government has
preferreq not to encourage this trade.

Shri Yadav Narayan Jadhav: May
I know whether the Bhutan Govern-
ment has promised these agriculturists
of the border land that the Bhutan
Government will purchase the surplus
of corn? What sort of help is our
Government extending in this res-
pect?
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Shri Jawaharlal Nehru: I do not
know what the Bhutan Government
has informed their agriculturists. We
have not been calleq upon to give
them any help in this respect. We are
helping them in many other ways.

Rehabilitation Industries Corporation

+
f Shri Ajit Singh Sarhadi:
"\ Shri Inderjit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total number of industries
set up by the Rehabilitation Indus-
tries Corporation in West Bengal so
far and the number of displaced per-
sons employed therein;

*1710.

(b) the total investment in the in-
dustries; and

(¢) what steps have been taken to
ensure that the displaced persons who
have received training are absorbed in
these industries?

The Minister of Industry (Shri
Manubhai Shah) (a) and (b). The
Rehabilitation Industries Corporation
has not as yet set up any industry on
its own. It has however sanctioned
loans of Rs. 12192 lakhs to 21 indus-
tries in West Bengal, out of which
Rs. 11'69 lakhs have been disbursed
so far. These industries have so far
provide emp'oyment to 310 displacd
persons, and when the loans are dis-
bursed the employment potential will
rise to 4367 displaced persons. In
addition it has set up two industrial
estates for the displaced persons.

(¢) The Corporation collects details
of displaced persons who receive
training under various Government
schemes and these details are com-
municated to the assisted industries as
and when suitable wvacancies occur
therein.

Shri Ajit Singh Sarhadi: May I
know whelher before giving 1ihese
loans to industries, the <Corporation
gets fixed up the percentage which
the loanee must employ before having
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the loan, as was done in the case of
Faridabad?

Shri Manubhai Shah: The project
ig three-fold. One is that the Corpo-
ration intends to set up industries
itself. For that they are taking steps.
The other one is to set up industrial
estates to enable small-scale indus-
tries who will employ the displaced
persons, And the third is to grant
these loans. The loans vary accord-
ing to the nature of the scheme, almost
up to 75 per cent, of the capital re-
quired in many cases,

Shri Ajit Singh Sarhadi: My ques-
tion was whether before giving the
loans a condition is put on the loanee
as in the case of Faridabad that a cer-
tain percentage of displaced persons
should be employed? What per cent
would it be?

Shri Manubhai Shah: That is ex-
actly the purpose, The purpose is to
employ as many displaced persons as
possible. But there are technicians.
The displaced persons cannot all be
skilled workers, Naturally, the tech-
niciang will have to be drawn from
the general pool of technical persons
available in this area and the country.

.The others are displaced persons.

Shrimati Renu Chakravartty: 1
want to know whether thjs R.I.C. pro-
poses to set up direct industries itself
within the scope of the functions....

Shri Manubhai Shah: Yes.

Shrimati Renu Chakravartty: I want
to know whether anything has been
done. It is more than one yecar old.

Shri Manubhai Shah: It has started
giving loans. Therc are two industrial
estates already under construction
with 117 smal] scale industries. They
are putting up another at Durgapur
And the fourth one is the expansion
of Bone Hooghly Estate to employ
3,600 more displaced persons. They
are also considering the establishment
of industries of their own.

Shri Indrajit Gupta: Recently, the
constitutional position of this Corpora-
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tion has been changed, It appears
from reports that whereas in the ear-
lier corporation the great majorily of
members were non-officials, in the new
corporation the vast majority are
officials. May I know what considera-
tions have influenced the Government
in reconstituting the corporation in
this way?

Shri Manubhai Shah; This is the
first time I have been asked to look
at this problem from this angle. We
do not want the majority or the min-
ority. The composition has been
altered in order to have a proper co-
ordination belween the Dandakar-
anya Development Authority and this.
The Chairman, Shri Sukumar Sen has
been requested to be the Chairman of
this Corporation so that he can use
the experience gained by him in this
place for the Dandakaranya project
and the experience gained in the
Dandakaranya project for the RI.C.

" Shri Chintamoni Panigrahi: May I
know whether the Government pro-
pose to take up industrial estates in the
Dandakaranya area also for the bene-
fit of the refugees there?

Shri Manubhai Shah: For the
present the RI.C. are confining them-
sclves to the West Bengal area; but it
is not barred out. The moment we
find that they have done sufficiently
good work in this area and rehabili-
tated a large number of displaced per.
sons, certainly, we can consider that
further.

Shri Aurobinde Ghosal: May 1
know whether the industries which
have taken loans are not absorbing
refugees according t{o their promise?

Shri Manubhai Shah: So far, that
complaint has not come and we have
been careful to be on the watch. As
the hon, Member, Shri Sarhadi said
in Faridabad we had sometimes the
disappointing experience. Here we
are watchful and we hope that as far
as possible displaced persons would
be employed.
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Shri Bangshi Thakur: May I know
whether the Corporation is going to
set up industries in Tripura also for
the refugees in Tripura?

Shri Manubhai Shah: For the pre-
sent, it is all confined to the West
Bengal area,

Shri Yadav Narayan Jadhay:
Figures were given by the hon. Min-
ister regarding the loans which have
ilready been sanctioned and the num-
ver of refugees actually given em-
ployment. The number is very very
low. How does the Government
account for this? In proportion to the
loans the number of displaced persons
who have actually secured employ-
ment seems to be very low indeed.

Shri Manubhai Shah: Eleven lakhs,
310 persons and 121 lakhs 4677 persans
is more or less the same proportion.

Shri Basappa Is there any machi-
nery to check up that loans to the re-
fugees arc used for the purpose for
which they are given?

Shri Manubhai Shah: That is what
I said.

Shri Harish Chandra Mathur: May
I know the total number of persons
employed in the Corporation itself
and the total expenditure on the
adminisirative set-up?

Shri Manubhai Shah: That would
not arise out of thig question. But
if the hon. Member is inferested in it,
I have laid the annual report and the
balance-sheet of the Corporation only
recently on the Table of the House and
if any further information is required,

I will be prepared to furnish the
same.
Shri Goray: I request that Q. No.

1709 may be taken up.
Mr. Speaker: It may be answered.

Small Scale Plastic Goods Industries
in West Bengal

*1709. Shrimati Ila Palchoudhuri
Will the Minister of Commerce and
Industry be pleascd to state:

(a) whether Government of India's
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attention has been drawn to the fact
that about 500 small scale and cottage
industries making plastic goods in
West Bengal are about to be closed
down due to non-availability of raw
material;

(b) whether it is also a fact that a
representation in this connection was
recently submitied to the Government
of India;

(c) if so, the details thereof; and

(d) the steps taken to ease the situa-
tion?

The Minister ¢f Industry (Shri
Manubhai Shah): (a) An imminent
shor:age of supplies of polystyrenc for
use of small scale plastic moulders in
West Bengal was brought tp the notice
of Government in March, 1961,

(b) and (¢). Yes, Sir. A represen-
tation was rcceived from the Woest
Benga] Plastic Small Scale & Cottage
Industries Association, Calcutta.
The Association urged immediate re-
sumption of supplies of polystyrene
powder, which had been disrupted for
about two weeks due to imposition of
excise duty.

(d) (i) It has been ascertained that
supplies of polystyrene which were
disrupted for about two weeks have
since been resumed, and that the sup-
plies are fairly regular since then,

(ii) A quantity of 50,000 lbs. of
polyscyrene which has been imported
by the State Trading Corporation for
distribution to small seale wunits has
been received in Calcutta and is being
distributed to small gcale units,

(iii) It has also been decided to
import 900 tons of polystyrene from
Poland during the year 1961. The
State Trading Corporation has already
signed a contract for 300 tons of poly-
styrene and further contract for 600
tong is under negotiation. 100 tons
of this material has already arrived
in India and further consignment at
the rate of 100 tons per month are
expected regularly.
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(iv) Besides, this, in the last two
periods, Government has permitted
small scale units import as actual
users polystyrene to the extent of
their two months consumption.

Mr. Speaker: Any hon. Members
who were not present at the time
when their names were called?

Shri Aurobinde Ghesal Sir, I re-
quest 1690 may be taken up.

Mr., Speakes: 1690,
Increase in Production in Factories

*1620. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be plcased to state:

(a) whether Mr, M. J. Solomon, a
T.CM. Experi, has opined that a 50
per cent. increase in production s
possible in many faclories in India
provided 50 per cent. of the manning
staff is incrcased; and

(b) if go, whether Government's
attention has been drawn to it?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Government have seen the pre-
liminary report submitited by Mr.
Solomon to the Indian Statistica] In-
stitute, Calcutta.

Shri Aurobindo Ghosal: What steps
are being taken to see that the
machines are fully utilised in the pub-
lic seetor?

Shri Manubhai Shah: The sugges-
tion of the very learned economist is
out of conlext, in a broad way, viewed
from the Indian conditions. Here the
problem is to employ more people
rather than less people and it will not
be possible to overwork the Indian
worker who is already overburdened
due to the difficult working conditions
by applying the American and other
theories and practices wholly to this
country.

Shri Aurobindo Ghosal: May 1
know whether Mr. Solomon had sug-
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gested over-staffing would be of ad-
vantage in India with a low cost
structure even if the per man produc-
tivity might be lower than in coun-
tries like the United States?

Shri Manubhai Shah: That is ex-
actly what I submitted to the House.
We have studied his report and to the
extent we can take benefit from it, we
will certainly try to profit from it.
But broadly speaking his conclusions
are not applicable to us.

Shri Heda: May I know if there
is any category of indusiries to which
this expert has particularly referred
or are his observalions in gencral?

Shri Manubhai Shah: He has ana-
lysed a few industries and found that
the workers were loitering or going
into the bath rooms frequently or re-
sorting to the wvarious measures
rendering the machines idle for that
period. If more workers were kept
and the machines were not allowed to
remain idle even for a short time,
there may be so much more produc-
tion. These are the usual studies of
time and meotlion and work study ex-
perts and this is one of that type.

WRITTEN ANSWERS TO QUES-
TIONS

Enquiry Report of Calcutta Tram-
ways Strike

*1686. Shri Ram Krishan Gupta:
Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question No.
1279 on the 5th December, 1960 and
state:

(a) whether Government have since
taken final decisions on the findings of
the Tripartite Inquiry into the strike
of the Calcutta Tramways; and

(b) it so, the nature of decision
taken?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
report was adopted by the Central
Implementation and Evaluation Com~
mittee at its 5th meeting held on
March 1, 1961; the quetion of
publication was left for further
sideration.

Foregin Filmg

*1688. Shri H.L N. Mukerjee: Will
the Minister of Information amd
Broadcasting be pleased to state:

(a) whether Government have ‘aken
any steps regarding relaxation of
censor resiriction in the cause of
important forign filmg brought into
the country for privale showing by
film societies and on the occasion of
special film festivals; and

(b) if so, what are these steps?

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
It js nol possible to relax the provi-
sion of censorship regarding such
cases as it is likely to lead to requests
for similar relaxation in many other
cases.

(b) The Federation of Film Societies
had made a representation regarding
this question. The question of ex=-
peditious and easy censorship of
films imported for such purpose and
granting exemption from payment
of censorship feeg is under consi-
deration,

Explosion at Bolangir

5 ( Shri Tangamani:
16931 Shri Dharmalingam:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether report on the enquiry
of the explosion at Bolangir in Orissa
by Shri S. N. Gupta has been receiv-
ed;

(b) if so, the details thereof; and

(c) whether a copy of the ropott
will be laid on the Table?
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The Deputy Minister of Works,
Heusing and Supply (Shri Anil K.
Chanda): (a) to (c). An explosion
took place in Sonpur Raj town on the
Tth March, 1961 in a room on the
first floor of a residential house
belonging to a fireworks manufac-
turer., He held a licence from the
District Magistrate, Bolangir for the
manufacture of fireworks in premises
outside the town, but he was carrying
omt surreptitiously the marnutacture
of fireworks in the residential house
where the explosion occurred. As a
result of the explosion four persons
died and some property was lost.

A Magisteria] enquiry into the ex-
plosion was conducted in the presence
of the Inspector of Explosives, Shri
S. N. Gupta. The cxplosion was caus-
ed by ome sensitive mixturc of pro-
hibited explosives catching fire duc to
friction and igniting other fireworks
mixture during preparation of unau-
thorised|prohibited fireworks.

As the manufaciurer died in  the
aecident, no legal action colud be
taken aganist him. All the remnants
of fireworks and ingredients found on
the spot have been destroyed.  The
District Magistrate has been requested
te issue instructions to all fireworks
dealers to refrain from manufacture
amd use of prohibited explosives,

Copies of the report of Shri S. N.
Gupia which contains full details of
the explosion, are available in the
Library of the Parliament.

Nepa Newsprint Factory

*1694, Shri Birendra Bahadur
Singhji: Will the Minister of Com-
merce and Industry be pleased to
state:

(a) whether it hasg come to the
notice of Government that employees
of the Nepa Newsprint Factory in
Madhya Pradesh are experiencing
hardship due to acute shortage of
residential accommodation at Nepa-

nagar; angd
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(b) if so, what measures are being
taken to remove their hardship?

The Minister of Industry (Shri
Manubhai Shah): No, Sir.

(b) Does not arise.

Displaced Persons’ Properties

*1699. Shri Braj Raj Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to refer to
the reply given to Starred Question
No. 784 on the 13th March, 1961 and
state: R3]

(a) whether all the properties of
displaced persons which remained to
be regularised on that date have
since been regularised;

(b) if nol, the reasons therefor; and

(¢) how many cases now remain to
be regularised colony-wisec and how
many have been regularised since the
question under refercnce was ans-
wered?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Out of 150 cases, sixly
cases have since been regularised.

("] ¢: Pending in 1ligh
Court under writ

petitions : 69
(i) Under action . 21
Theel Koranjia . 12
Tehar 11 4
Qutram Lines 2
Hathi Khana . 1
Andha Mughal 1
Teliwara 1
21

Defective Rail Anchor

#1701. Shri S. M. Banerjee: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether 80 lbs. Rail  Anchor
manufactured by M/s. Singh Engineer-
ing Works, Kanpur, was found defec-
tice by the Alipore Test House;
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(b) it so, whether the defect was
not detected by the Deputy Director
Inspecton at Kanpur;

(c) I# so, the nature of the defect;

(d) whether order wag placed by
the D.G.S. & D, or Railways; and

(c) the steps taken by Government
to inquire into this?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (e). Against a sup-
ply order for 29,000 Nos. of Rail
Anchors placed on M]|s. Singh Engi-
neering Works by the Directorate
General of Supplies and Disposals, the
entire quantity was supplied to the
iwo consignees by the fiim, after get-
tng it duly inspected and accepted by
the Depuly Director of Inspection,
Kanpur. One of the two consignees
had tried 24 nos, out of 15,000 nos.
supplicd to him and found the follow-
ing defects,

(1) three nos. were broken at the
round end while driving;

{(2) the Anchors did not fit snugly
against the sleepers but had
only point contract due to un-
even surface of the Anchors;

(3) They did not grip the rail
firmly;

(4) 9 Anchors did not have any
contact with the rail ncar the
grooved end indicating their
ineffectiveness;

(5) the Anchors could be driven
with two blows with a 2:5 1bs.
hammer instead of 6 blows
with a 6 1b. hammer.

On receipt of this complaint, 18
samples were drawn from the lot and
sent to the Government Test House,
Alipore for detailed tests. The nature
of the defects shown in the Govern-
ment Test House report reveal, that
the defects are due to lack of proper
heat treatment. Regarding the defects
shown in the consignee’s report, the
defects at nos. (1), (2) and (4) may
be due to wrong way of fliting the
stores. However, the defects at nos.

(3) and (5) are due to improper heat
treatment. No complaint of this nature
has however, been received so far,
from the other consignee, but he has
been asked to inform the Directorate
General of Supplies and Disposals if
he has also received any defective
stores. The consignee who reported
receipt of defective supply has also
been asked to test the full quantity,
and report to the Directorate General
of Supplies and Disposals, the number
of defective Anchors received by him,
to enable the Directorate General of
Supplies and Disposals to investigate
the matter further.

As regards the inspection by the
Deputy Director of Inspection, Kan-
pur, records shows that he released
the stores after inspection, in terms of
the governing  specification, The
specification provides testing of one
number in every 1000 nos. The inspec-
tor, howcver, actually inspected about
10% of the total quantity. Some lots
were rejected by him. As 100% ‘ns-
pection could not be done, due to the
nature of the store, the question
whether there was slackness on me
part of the inspector or whether =a
certain quantity of store, which had
been rejected by the Inspector after
test, got mixed up with the bulk
supply is under investigation. The
firm has agreed to replace frce of cost
all the defective anchors. They have
also stated that probably a certain
quantity of stores, which had been re-
jected by the inspector got mixed up
with the bulk supply.

Steps are also being taken to make
the inspection more rigid.

Auctlon of Plots in Mohindergarh
Distt. (Punjab)

#1706, Shri Ram Krishan Gupta:
Will the Minister of Rehabilitation and
Minonity Affairs be pleased to state:
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(a) the number and details of plots
which were auctioned at Charkhi-
Dadri and other places in District
Mohindergarh in Punjab during
1958-59;

(b) the dates on which these plots
were sold;

(¢) the number and details of plots
the sale for which has been cancelled
and the reasons therefor;

(d) whether it is also a fact that
full prices of some of these plots were
paid and possession has been given
buat no sale certificates have been
issned so far;

(e) if so, the number and details of
sach plots;

(f) it the reply to part (d) above
ba in the affirmative, the reasons for
the same and action {0 be taken in the
matter; and

(g) the number and details of plots
for which sale has not been confirmed
sa far and the reasons for the same?

The Minister of Rehabilitation and
Mfmority Affairs (Shri Mehr Chand
Kkanna): (a), (b), (¢) and (g): A
statcment is laid on the Table of the
Sabha. [Placed in Library, See No. LT-
2379(61.)

(d) No.
(e) Does not arise.
(2) Does not arise.

Tea

,26. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the total expendi-
tare incurred and measures taken for
promoting the sale and increasing the
consumption of tea in the country
and overseas during the years 1958-60
and 1960-61 so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
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The total expenditure incurred on tea
promotion inside and otuside India
during the years 1959-60 and 1960-61

(April 1960— Febmarm,),was as
under; s

1959-60 1960-61
(April ‘60-Feb. ‘61)

Inside India: Rs. 24,01,707 Rs. 14,22,339
Outside India: Rs. 45,72,771 Rs, 15,63,031

The following steps were taken by
the Tea Board for increasing the con-
sumption of tea:

(a) Internal Market:

(i) A Pilot Test Scheme to con-
vert pcople to the tea habit.

(ii) Opening Tea Centres at Bom-
bay and Madras.

(iii) Propaganda through mobile

Vans,

(iv) Organisation of Canleens in
large industrial establishments
for tca promotion among the
workers.

(v) Participation in Fairs and
Exhibitions.

(b) Foreign Markets:

(i) Participation in Tea Councils
set up for promotion of tea
habits in collaboration with
the local tea trade and other
tea producing countries in im-
portant tea markets viz,, the
U.S.A, Canada, West Ger-

many and Ireland.

(ii) Participation in International
Exhibitions and Fairs and dis-
tribution of Free Gifts of tea.

(iii) Setting up Tea Promotion

Units in Australia, Egypt,
New York and London,

(iv) Sponsoring Tea Delegations
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to visit foreign Countrieg and
inviting  delegations from
foreign countries.

Tea Plantation in Dehra Dun

3727. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the acreage of tea plantation in
Dehra Dun (U.P.) in 1959-60;

(b) whether it has increased from
the previous year; and

(c) if not, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 4691.86.

(b) No, Sir.

(¢) In fact there has been a de-
crease by 229:55 acres over the pre-

vious year because ocertain estates
ceased production due to uprooting,
abandonment of old bushes and other
causes. Al 0

Bharat Sewak Samaj in Maharashira

3728. Shri Pangarkar: Will the Min-
ister of Planning be pleased to state:

(a) the amount given to the Bharat
Sewak Samaj for Mahrashtra as
grants during 1960-61 so far;

(b) the details of the work done
during the same period; and

(c) the number of branches of the
Bharat Sewak Samaj in Maharashtra?

The Deputy Minister of Planning,
Labour and Employment (Shri L. N.
Mishra): (a) and (b). The information
required is given in the statement as
under:

STATEMENT

Name ot the scheme

Grant paid in 1960-61

Dectails of work done

(Rs.)
2 Lok Karya Kshetras 3,200

Pilot project in Bombay city for
socio-economic improvements
in slum areas

17,100

For promotion ot public
coopcration and parti-
cipation in  various
development activities
in the area covered by
the Kshetras,

For promotion of public
cooperation and parti-
cipation in various
development activities

including slum improve-
ment and clearance
programmes in the slum
areas of Bombay City .

(¢) The Planning Commission have no precise information.
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Bharat Sewak Samaj in Madhya The Minister of Industry (Shrl
Pradesh Manubhai Shah): (a) 15.

. J Shri Pangarkar:
. 7\ Shri Kunhan:

‘Will the Minister of Planning be
‘pleased to state:

(a) the financial aid given to the
Bharat Sewak Samaj functioning in
Madhya Pradesh during the Second
Five Year Plan period so far (year-
wise); and

(b) the names of the branches of
the Samaj functioning in various dis-
triets in the State? .

The Deputy Minister of Planning,
Labour and Employmen! (Shri L. N.
Mishra): (a) The Planning Commis-
sion have given, through the Central
Office of the Bharat Sewak  Samaj,
grants as indicated bclow, for Lok
Karya Kshetras sanctioned for Madhya
Pradesh.

(i) 1956-57 Nil
(ii) 1957-58 Nil
(iii) 1958-59 Rs. 1,100/~
(iv) 1959-60 R 1,500/
(v) 1960-61 (upto 3Ist
March 1961) Rs. 7,700/-

(b) The Planning Commission do
not have any precise information,

Training in Business Management in
Madhya Pradesh

3730. Shri Pangarkar. Will the
Minister of Commerce ang Indusiry

be pleased to state:

(a) the number of persons who
were given training in Business
Management in Small Industries Ser-
vices Institutions in Madhya Pradesh
during 1959-60; and

(b) the expenditure incurred on
‘them?

(b) The staff of the Institute, be-
sides giving ftraining in Business
Management, is also engaged in other
work, viz., tendering advice to indivi-
dual units on different aspects of
Business Management etc. The arti-
cles of furniture provided for the
classes are also similarly utilised for
other purposes. As such, no expendi-
ture can be calculated exclusively for
Business Management Training. In
addition to the staff, guest speakers
are alsg invited for training in Busi-
ness Management and honoraria are
paid to them. A sum of Rs. 90/-
(Rupees Ninety only) was paid under
this head to the guest speakers for
giving lectures during 1959-60.

Small Units for Displaced Persons in
West Bengal

3731, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to siate:

(a) the number of small industrial
units established during 1959-60 {for
the displaced persons in West Bengal;
and

(b) the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Twenty, Sir.

(b) A stalement containing the de-
tails is laid on the Table. [See Appen-
dix VI, annexure No. 1].

Agriculiural Tractors

3732 [ Shri Pangarkar:
) LShri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 799 on the 25th November, 1960
and state the upto-date progress since
made in connection with the manufac-
ture of agricultural tractors?

The Minister of = Industry (Shrl
Manubhal Shah): Of the four firms
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licensed under the Industries (Deve-
lopment and Regulation) Act, 1951 for
the manufacture of agricultural trac-
tors, one firm has produced 123 trac-
tors till the middle of February, 1961.
Another firm, which has been grant-
ed import licence for components, is
likely to go into production shortly.
The issue of import licences for
machinery and components in respect
of the third firm is at present under
consideration and this firm is also ex-
pected to go into production shortly.
The fourth firm has had some diffi-
culty with its foreign collaborator
and it is now negotiating with other
foreign companies for technical colla-
boration.

Besides these, one more application
under the Tndustries (Development
and Regulation) Act, 1951 for the
manufacture of agricultural tractors
has since been reccived and is at
present under consideration.

Import of Tractors

3733. Shri Radha Mohan Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have sanc-
tioneq a scheme to import some ten
thousand tractors from forcign coun-
tries in the coming years;

(b) if so, from which countries and
at what prices;

(c) whether there has been any
report from test or otherwise about
their performance and suitability to
Indian conditions; and

(d) what is the position of the
availability of sparc parts and ar-
rangements made for the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A sufficient number of
tractors 1o meet the essential require-
ments of the country are proposed to
be imported from U.S.A., USSR,
Czechoslovakia, Poland and Rumania
at normal market prices.

(c) The mak®s proposed to be im-
ported have already been imported in
the past and found suitable to Indian
conditions.

(d) Apart from the existing provis-
ion of 50 per cent. quota for Establish-
ed Importers, arrangements have
been made for the import of spare
parts along with tractors upto a cer-
tain percentage of the value of licences

Aid to Bhutan

3734. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total amount of aid given to
Bhutan so far; and

(b) the purpose for which it has
been given?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Rs. 97,59,203 during the
period 1956—1961.

(b) Rs. 22,59,203 was for develop-
mental projects and Rs. 75 lakhs to-
wards the cost of consiruction of the
Phuntsoling-Paro Road.

Soap-making Industry

3735 Shri R. Narayanasamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
All India Khadi and Village Industries
Board will give loans and grants for
the improvement of soap making in-
dustry; and

(b) if so, what are the terms for
the manufacturers to get loans and
grants?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
Khadi and Village Industries Com-
mission extends financial assistance to
recognised registered institutions for
the development of non-edible oil
soap industry.

(b) A statement containing the re-

quired information is laid on the Table.
[See Appendix VI, annexure No. 2].
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Export of Eggs

3736. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state what is the latest
position regarding the export of eggs
from India in regard to (i) duck’s
eggs (ii) hen's eggs and which are the
tmportant importers of Indian eggs?

The Deputy Minister of Commerce
and Industry (Shri Satist Chandra):
Statistics of foreign trade dp not make
any distinction between duck’s eggs
and hen's eggs, both being classified
under the heading “Eggs in Shell”
Our exports are mainly to Ceylon
and in 1960 we exported cggs in shell
worth Rs. 41-84 lacs.

Jasmine Cultivation and Perfume
Industry
3737. Shri R. Narayanasamy: Will
the Minister of Commerce and Indus.
try be pleased to state:

(a) the extent of jasmine cultivation
in Indiz (State-wise);

(b) the steps taken to extract oil
from jasmine flowers;

(cy whether Government have any
plan tp expand this cultivation and
perfume industry; and

(d) the result thereof?

The Minister of Industry (Shri
Manubhaj Shah): (a) Nearly 300
acres are under jasmine cultivation in
U.P. Statistics with regard to other
places are not readily available.

(b) Jasmine flowers are processed
for the manufacture of jasmine con-
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crete; no oil is usually recovered from
these flowers.

(c) There are no specific proposals
for the present.

(d) Does not arise.
Industrial Development of Delhi

3738. Shri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total amount
allotted to Delhi State for its indus-
trial development during the year
1960-617

The Minister of Industry (Shri
Manubhai Shah): Rs. 31:41 lakhs.
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Kidnapping of Indian Nationals by
Pakistanis

3740. Shri D. C, Sharma: Will the
Prime Minister be pleased to state:

(a) the number of Indian nationals
kidnapped by Pakistanis from the
Indian side of the West Bengal—East
Pakistan border during the year 1960-
61;

(b) the number of Indians out of
them released so far; and

(¢) the action taken for getting the
relcase of the rest of them?

The Prime Minister xnd Minisier of
External Aflairs (Shri Jawaharlal
Nehru): (a) During the period 1st
April 1960—31st March, 1961, 68 Indian
nationals were kidnaped by Pakistanis
on the West—East Pakistan border.

(b) 61.

(¢) The matter is being pursued
with the FEast Pakistan Government
for the release of the remaining per-
sons.

Technical Personnel Registered with
Employment Exchanges

3741. Shri D C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of technical per-
sonnel on the list of various Employ-
ment Exchanges as on the 1st of
April, 1961; and

(b) the number of technical per-
sonnel who got jobs through Employ-
ment Exchanges during 1960-61?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 135,596 a= on
31st December, 1960. Information as
on the 1Ist of April, 1961 is not yet
available.

(b) 30,789 during Apvil, to De-em-
ber, 1960.

Small Scale Industries in Punjab

3742. Shri D. C, Sharma: Wil! the
Minister of Commerce and Industry
be pleased to state:

(a) what is the value of machinery
supplied by the Nationa] Small In-
dustries corporation to the following
institutions in Punjab during 1960-61;

(i) Industrial Estates;

(ii) Community
Blocks;

Development

(b) the value of articles manufactur-
ed by these institutions and the pur-
chases by State and Central Govern-
ments; and

(c) the value of marchinery en far
assigned to them?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢). The in-
formation is not readily available and
the collection of it will involve a
disproportionately large amount of
labour angd time.

Spice Export Promotivn Council

3743. Shri R. Narayanasamy: Will
the Minister of Commerce and Indus-
try be pleased to stale:

(a) whether an economnc and statis-
tical survey has been made by the
Spice Export Promotion Council; and

(b) if so, whether the report will be
laid on the Table?

The Deputy Minister of Cominerce
and Industry (Shri Satish Chandra):
(a) The Spices Export Promotion
Council which was inaugurated at
Ernakulam towards the end of Octo-
ber, 1960 is mainly concerned  with
the export aspect of spices and 1s not
expected to undertake a comprehen-
sive economic and stalislical survey.
The council may, however, as a part
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Trade Centre in New York

3745 Shri Ram Krishan Gupta:
' Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to  the
reply given to Unstarred Question No.
1049 on the 30th November, 1960 and
state ay what stage is the proposal
to open a Trade Centre in New
York?

The Minister of TIndustry (Shrl
Manubhai Shah): The proposa! is
still under consideration.
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Exploitation of Sambhar Lake
Resourcey

3746. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No, 1051
on the 30th November, 1960 and state:

(a) whether the arbitrator has glven
award regarding the dispute on the
amount of compensation to be paid
by the Central Government to the
Government of Rajasthan for ex-
ploitation of the Sambhar Lake re-
sources; and

(b) if o, the nature of the award
given?

The Minister of Industry (Shri
Manubhaj Shah): (a) Not yet Sir.

(b) Does not arise.

Movable and Immovahle Properiles In
East Pakis(an

(Shri Ram Krishan Gupta:
3747. { Shri D. C. Sharma:
| Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 782 on the 8th Decemner,
1960 and state further progress made
in finalisation of negotialions with
Pakistan regarding the movable and
immovable properties in East Pakis-
tan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): After the meeting between
the Honorary Secretary of the “Assocl-
ation of Indian Property Owners in
East Pakistan” and the Member Board
of Revenue, East Pakistan, in Septem-
ber 1960, a delegation of the Assocl-
ation made efforts to discuss the sub-
jecs again with Member Board of
Revenue, East Pakistan, but without
success, On being approached by our
Deputy High Commission, the Board
of Revenue have stated that they are
not in a position to receive any more
delegation in this connection. On the
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other hand it has been suggested that
individual cases of hardships could be
brought to the notice of the Board of
Revenue, East Pakistan.

Paper Mills in Jammu and Kashmir
State

3748 J Bhri Ram Krishiln Gupta:

\_Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1274 on the 5th December, 1960 and
state:

(a) whether the report of the Food
and Agriculture Organisation expert
regarding the paper mills in Jammu
and Kashmir State has since been re-
ceived by Government;

(b) if so, the main recommendations
therein; and

(¢) the decision taken thereon?

The Minister of Indastry (Shri
Manubhai Shah): (a) to (c). Final re-
port of the expert has been reccived
recently and the recommendations
made therein are under examination.

Survey of Carpet Industry

3749.f5hr1_llam Krishan Gupta:
7\ Shri Pangarkar:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Unstarred Question No.
1306 on the 5th December, 1960, and
state:

(a) whether the survey of the Car-
pet Industry in the country has been
completed; and

(b) if so, the details of the survey
report?

The Minister of Industry (Shri
Manubhai Shah): (a) The survey has
not yet been completed.

(b) Does not arise.

Rebate to Handloom Weavers’ Co-
operative Societies in Maharashtra

3750. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be-
pleased to state:

(a) whether it is a fact that huge
amount as arrears of rebate to hand-
loom weavers’ co-operative societies in
Maharashtra is outstanding for pay=-
ment;

(b) if so, the amount outstanding as.
arrears on the 1st January, 1961;

(c¢) the reasons for delay in pay-
ment; and

(d) the steps taken by Government
to pay regularly?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A sum of
Rs. 4,82,488 was outstanding as arrears
of rebate to the Handloom Weavers
Co-operative Societies in Maharashtra
on lst January, 1961,

In April, 1960, Accountant General,
Maharashtra issued instructions to
Departmental Officers that rebate
2laims should not be sanctioned in
the absence of audited statements of
accounts of the Co-operative Societies.
Since the audit of the Societies was
being carried out periodically, rebate
claims could not be sanctioned till the
audit was completed for the period
for which the accounts were submit-
ted by the Societies. The State Gov-
ernment therefore requested the
Accountant General to relax this con-
dition in order to  pay accumulated
arrears. The  Accouniant General
agreed to this in November, 1960 and
the claims are now being paid re-

gularly.
Prices of Cloth

3751. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are aware
of the reports that some dealers first
sell away that portion of a piece of
cloth which is marked with the price,.
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with the result that other consumers
buying subsequently have no means of
knowing the price originally marked;
and

(b) if so, the steps taken to check
it . .

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A few
reports were received earlier regard-
ing the cutting off of the stamped por-
tion of the cloth bv dealers. To pre-
vent such malpractices the  Textils
Commissioner issued a press note on
the 9th January, 1961 inviting the at-
tion of the trade as well as of the
public to the existing notification
under the Cotton Textile (Control)
“Order which prescribes that the por-
tion stamped with prices should be
sold last.

Purchase of Khadi

3752. Shri Bibhuti Mishra: Wil] the
Ministér of Commerce and Industry
be pleased to state:

(a) the amount spent in the pur-
chase of hand spun and hand woven
khadi for Government purposes dur-
ing the years 1958, 1959 and 1960; and

(b) the steps taken by Government
to give encouragement to khadi
through purchases and otherwise?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement containing the required in-
formation is laid on the Table. [See
Appendix VI, annexure No, 4].

Documentary Film on ‘Filariasis’

3753. Shri Ram Shankar Lal: Will
‘the Minister of Information and
‘Broadcasting be pleased to state when
the documentary film on ‘Filariasis’ in
regional languages will be completed
and distributed to States for public
show?

The Minister of Information and
Broadcasting (Dr. Keskar): The docu-
mentary fllm on ‘Filariasis’, entitled
“ELEPHANT LEGS"”, has been com-
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pleted and is scheduled for release in
all regional languages in cinemas in
coastal and other States, in which this
diease is prevalent, on May 26, 1961,
A longer version of the films will also
be shown through mobile vans of the
Central and State Governments.

Road Making Machinery

3754. Shri Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the country is  self-
sufficient in Road Rollers, their spare
parts and other road-making machin-
ery like crushers, mixers, vibrators,
ete.; and

(b) if not, what steps are being
taken to aitain self-sufficiency?

The Minisier of Industry (Shri
Manubhai Shah): (a) and (b). The
indigenous production of Road-Rollers,
their spares and other road making
machinery viz., crushers, mixers and
vibralors is adequate to meet the pre-
sent requirements of the country.
Schemes for installing additional capa-
city are being considered on merits
to meet additional requirements in the
future.

Rope Industry

f Shri Shree Narayan Das:
3756 1\ Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the extent to which the rope
industry in India has to depend upon
import for its raw materials;

(b) whether any assessment has
been made as to the present and Third
Five Year Plan requirements of such
materials and the capacity of the in-
dustry to consume; and

(c) the present position of the sup-
ply of raw materials both by imports
and indigenous production?



13337 Written Answers VAISAKHA 4, 1883 (SAKA) Written Answers 13338

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The rope
industry depends entirely on imports
for its requirements of Sisal and
Manila Hemp. While there has been
no complaint of shortage of supplies
of indigenous fibres for the rope in-
dustry, imports of stsal and manila
hemp have had to be governed by
availability of foreign exchange. An
assessment is being made at present
of the capacity of the rope industry
ang its requirements of raw materials,
both imported and indigenous.

C.P.W.D. Divisions

3757, Shri Braj Raj Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a num-
ber of sub-divisions of the Central
P.W.D. are functioning without the
sub-Divisional Officers;

(b) if so, what is the number of
such sub-divisions; and

(c) since how long no promotions
for the post of Assistant Engineers
(Sub-Divisional Officers) have been
made through the departmental pro-
motions committee?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No, Sir.

(b) Does not arise.

(e) A meeting of the Departmental
Promotion Committee was convened
in October, 1958 to draw up a panel of
officers suitable for appointment to the
grade of Assistant Engineer (Civil)
and another meeting of the Depart-
mental Promotion Committee was held
in July 1959, for appointment to the
grade of Assistant Engineer (Electri-
cal). Vacancies arising after these
dates have been filled up by provision-
al selection of eligible officers. Re-
gular panél will B¢ drawn up very
shortly.

347 (Al) LS—3.

Price of Cardamom

3758. Shri R. Narayanasamy: Will
the Ministér of Commerce and Indus-
try be pleased to state:

(a) whether Government are aware
that price of cardamom is going down;

(b) the reasons why the export of
cardamom to foreign countries is go-
ing down; and

(c) the steps taken by Government
to improve the conditions?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). While the Exports of
Cardamomg during 1960 were higher
both in quantity and value as com-
pared to 1959 and 1958, the average
price realised was some what less than
in previous years, mainly due to
bumper crop and competition from
other sources of supply. Government
have recently set up an Export Pro-
motion Council for Spices with a se-
parate panel for Cardamoms which
would study its specific problems,

Rubber Board Employeeg

3759. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the recommendations of
the Secand Pay Commission (Revision
of Scales of Pay) as accepted by the
Government of India have been im-
plemented in the case of the em-
ployees of the Rubber Board;

(b) whether the Rubber Board has
made any representation in this
matter; and

(¢) if so, the action taken in this
regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). It has been decided to im-
plement the recommendations of the
Second Pay Commission (Revision of
Scales of Pay) as accepted by the
Government in the case of employees
of the Rubber Board. In respect of
some members of the staff, proposals
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have been received from the Board
and are under consideration. In res-
pect of the rest of the staff, proposals
are yet to be received from the Rub-
ber Board.

Retirement Benefits for Rubber
Board Employees

3760. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the employees of the
Rubber Board have made any repre-
sentation that retirement benefits now
available for Government servants
should be made applicable to them
also instead of the existing contribu-
tory Provident Fund benefits;

(b) whether the Rubber Board has
made any recommendation in this mat-
ter; and

(¢) if so, whether any decision has
been taken?

The Deputy Mlinister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). The Rubber Board Staff
Association have made a represen-
tation to the Chairman, Rubber Board,
that the staff should be granted pen-
sion and gratuity in place of existing
Contributory Provident Fund benefits.
The Board is studying the implications
of the scheme.

Prices of Gunny Bags

3761. Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that the cost of gunny bags has gone
up very high in recent months; and

(b) what are the causes for this
increase and what steps are being
taken to bring down the prices to
normal?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Attention ig invited to the
Statement made in the House on the
4th March, 1961, in reply to a Calling
Attention Notice.
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Mulberry Wood for Sports Industry
in Punjab

3763. Shri Ajit Singh Sarhadi: W:ll
the Minisler of Commerce anqd Indus-
try be pleased to stalc:

(&) whether sports industry in
Punjab is starving for want of mul-
berry wood; and

(b) if so, what steps are being taken
for increased plantation of mulberry
trees in the Third Five Year Plan?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). There
is a shortage of mulberry wood being
felt, Different State Governmentg are
making some efforts 10 grow the type
of mulberry trees whose wood is con-
sidered suitable for sports industry,
but in view of the past experience, due
to climatic ang other conditions, the
expectation of getting any substantial
indigenous production is not much,
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Naga Rebels

3764. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of incidents of en-
counters between Naga rebels and
Assam Rifles during the month of
March, 1961;

(b) the number of casualties on both
sides;

(c) the make of arms seized from
Nagas;

(d) whether it is a fact that a
Japanese rifle was seized in an en-
counter on the 24th March, 1961; and

(e) the sources of arms supply, if
discovered?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): (a). There were 11 encoun-
ters between the Assam Rifles and
the hostiles during March, 1861.

(b) Two members of the security
forces were killed and two wounded.
Thirteen hostiles are believed to have
been killed. Seven of them were ap-
prehended.

(¢) Following arms were geized from
the hostiles;

303 Rifle 1
Japanese Rifles 2
Muzzle-loading Guns 2
Pistol 1

(d) A Japanese riflc was seized on
the 24th March and another on the
26th March.

(e) One source of supply has been
the discarded War dumps located in
the Jungles in this area; the Japanese
rifles gre believed to be from those
dumps. The hostiles also possess some
weapons captured in encounters with
our security forces, The Village
Guards deserling to join the hostile
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ranks have taken away a small num-
ber of weapons. In addition, the Naga
artisans cap manufacture country-
made Muzzle-loading guns.

Trade Agreement with Jordan

3765. Shrimati Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a trade agreement has
been recently signed between Jordan
and India; and

(b) if so, what are the main terms
of the agreement?

The Deputy Minister of Commerce
ang Industry (Shri Satish Chandra):
(a) Letlters establishing a Trade
Arrangement between the two coun-
tries have been exchanged on the 19th
April, 1961.

(b). The final text of the leiters has
not yet been received from our Am-
bassador and will be placed on the
Table of the House in due course.

Unsold Cotton Stocks in Hansl
(Punjab)

3766. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that huge
stock of H. 14 cotton mostly sown in
Hansi (Punjab) area is lying with the
traders at Hansi;

(by whether it is also a fact that
mill owners are not purchasing this
cotton even much below Government
fixed rates; and

(¢) if so, the action taken or pro-
posed to be taken for disposal of this
cotton?

The Minister of Industry (Shri
Manubhal Shah): (a) No, Sir.

(b). No, Sir. It is reported that mills
have been purchasing their require-
mentg of this cotton at market prices
which are considered quite reasonabl

(c) As the stockg of this cotton lying
at present with the traders are not
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unusually large, Government do not
consider it necessary to take any spe-
cial steps in order to arrange for their
disposal.

Quasi-Permanent Employees

3767. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) what is the policy in regard to
the quasi-permanent employees per-
taining to his Ministry;

(b) the total number of employees
who are temporary or gquasi-perma-
nent despite more than five years ser-
vice; and

(¢) the reasons for their not being
made permanent?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (c¢). Quasi-perma-
nent certificates are granted according
to the provisions made in the Central
Civil Services (Temporary Service)
Rules, 1949,

(b) Information js being collected
and will be laid on the Table of the
Sabha.

Congo

3768, Shrimati Maimoona Sultam:
Will the Prime Minister be pleased to
state:

(a) whether India ang Ceylon are
jointly sponsoring a resolution in the
United Nations seeking a deadline for
the exit of Belgians and other Military
and para military personnel from the
Congo;

(b) it so, what are the main points
made in the resolution; and

(¢) what is the attitude of the U.N.
towards the same?

The Prime Minister and Minister of
External Affairg (Shri Jawaharlal
Nehru): (a) and (b). The operative
clauseg of the Resolution sponsored
by India, Ceylon and 12 other Afro-
Asian countries read:
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“(i) Calls upon the Govern-
ment of Belgium to accept its res-
ponsibility as a Member of the
UN, and to comply fully and
promptly with the will of the Se-
curity Council and of the General
Assembly;

(ii) Decides that all Belgian and
other forecign military and para
military personnel and political
advisers not under U.N. command
and mercenaries, shall be com-
pletely with-drawn and evacuated
within a period not exceeding 21
days, failing which necessary ac-
tion should be taken in accord-
anre with the Charter of the UN;

(iii) Calls upon all States to
exert their influence and extend
their co--operation to effect the
implementation of this Resolu-
tion.”

(¢) The General Assembly voted on
the Resolution on 15th April, 1961,
clause by clause. The particular
phrase relating to a time limit of 21
days did not receive the requisite
majority but the Resolution as a
whole was adopted by 61 votes in
favour, 5 against with 33 abstentions.

Export of Shoes

3769. Shri P. C. Borooah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the figures showing export of
shoes during each of the years since
1958 onwards;

('b) whether these figures show a de-
cline in the export of shoes; and

(c) if so, what are the reasons for
the decline?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
() Exports of footwear since 1938
were as follows:—

Year Quy Value
(000 of Pairs) (Lakhs of Rs)
1958 3858 214

1959 4759 294
1960 5034 307

(b) There has been no decline in
exports.

(c) Does not arise.

Explosion in Fire Works Factory in
West Bengal

Shri Dharmalingam:
3wo'{Shri Tangamani:

Will the Minister of Works, Hous-
Ing and Supply be pleased to state:

(a) whether the enquiry regarding
the explosion which occurred on the
6th March, 1961 in the manufacturing
shed of the fire works factory of M/s
Orient Fire Workg Company at Bara-
sat, District 24—Parganas, West
Bengal, hag been completed;

(b) if so, whether the report will
be laid on the Table; ang

(c) whether explosives which will
react to pressure were detected in
the premises?

The Deputy Minister of Works,
Housing and Supply (Shri Ani] K.
Chanda): (a) Yes,

(b) Copies of the report are avail-
able in the Library of the Parliament.

" (¢). The mixture used in the manu-
facture of the fire-works in question
did not contain any unauthorised com-
position. Even an authorised mixture
can react under a heavy blow or per-
cussion.

Techno-Economic Survey of Gujerat
State

3771. Shri M. B. Thakore: Will the
Minister of Commerce angd Industry be
pleased to state:

(a) whether Government propose
to make techno-economic survey of
Gujerat State through the National
Council of Applied FEconomic Re-
search; and

(b) if so, when and what iy tho
nature of the survey?
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The Minister of Industry (Shri
Manubhai Shah): (a) and (b). It is
understood that, at the instance of the
composite Bombay State Government,
the National Council of Applied Eco-
nomic Research had conducted a
techno-economic survey of the State
and have submi'ted separale survey
reports to the Governments of Gujarat
and Maharashtra.

National Newsprint and Paper Mills
(Nepa)

3772. Shri Birendra Bahadur Singhji:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the shares of the Na-
tional Newsprint and Paper Mills
(Nepa) are readily marketable;

(b) if not, the reason therefor; and

(c) whether there are any other
Government establishments and un-
dertakings shares of which are not
readily marketable for securing ad-
vances etc.?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Trans-
fers of Shares of the National News-
print & Papers Mills Ltd,, held by the
public shareholders, are effected by
negotiations between the parties. The
shares of the National Newsprint &
Paper Mills Ltd., are not listeq on
Stock Exchange.

(c) All the shares of other Govern-
ment Undertakings are held by the
President or his nominees, Any invi-
tation to the public to subscribe for
any shares in, or debentures of these
:ompanies is prohibited under their
Articles of Association. The shares of
shese companies are not available for
sale or purchase and therefore the
juestion of their marketability does
10l arise,

fertitizer Plant in Madhya Pradesh

3773. Shri Birendra Bahadur Singhji

Will the Minister of Commerce and
ndustry be pleased to refer to the

APRIL 24, 1961

Written Answers 13348
reply given to Starred Question No,
29 on the 15th February, 1961 and
state:

(a) whether the private party con-
cerned has since communicated its
choice for the location of the propos-
ed fertiliser plant at Itarsi or Katni in
Madhya Pradesh; and

(b) whether the Government of
India have approved the choice?

The Deputy Minister of Commerce
and Industry (Shrj Satish Chandra).
(a) and (b), The choice of the loca-
tion of the fertilizer plant to be set up
in Madhya Pradesh has been left, sub-
ject to the approval of the Govern-
ment of India, to M/s. Khandelwal
Brothers Privated Ltd., to whom a
licence under the Industries (Deve-
lopment and Regulation) Act has since
been issued. The party has not so far
communicated its choice of location.

Secong Five Year Plan
5 J Shri Sugandhi:
™9\ Shri Agadi:

Will the Minister of Planning be
pleased to state:

37

(a) the total amounts allotted under
various heads during the Second Five
Year Plan for Mysore and Andhra
Pradesh; and

(b) the amount utilised, lapsed and
carried over for the said S'ates?

The Deputy Minister of Planning
(Shri S, N, Mishra): (a) statement is
laid on the Table of the House, [See
Appendix VI annexure No. 5].

(b) Figures of actual expenditure for
the Second Plan period are not vet
available.

Khampa Refugees in Ladakh

3776. Shri P, C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether some more Khampa
refugees have recently crossed into
Ladakh;
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(b) if so, how many have entered
since the beginning of this year; and

(c) whether they have been proper-
1y sheltered??

The Prime Minister and Minister
of Externa] Affairs (Shri Jawaharlal
Nehru): (a) and (b). 67 Khampa re-
fugees entered Ladakh direct from
Tibet during this year till 4th April,
1961.

(¢) The J&K Government have been
requested to formulate a scheme for
the rehabilitation of these refugees in-
cluding those who arrived earlier in
Ladakh. !

Calcutta Dock Labour Board

Shri Muhammed Elias:
Shri S, M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

Shri Jagdish Awasthi:
3771,

(a) whether it is a fact that Gov-
ernment have received a written com-
plaint with photostat copies of illegal
gratification against a member of the
Calcutta Dock Labour Board; and

(b) it the answer to part (a) above
be in the affirmative, the steps that
Government have taken in the matter?

The Deputy Minister of Labour
{Shri Abid Ali): (a) The complaint
pertains to a donation received by a
union. No officia] of the Dock Labour
Board is concerned.

(b) Does not arise.

Industries in Faridabad

3778, Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dustry be pleaseqd to state:

(a) whether any assesment has
been made in respect of the Loanee
Industries jn Farldabad to see if the

employment is given to displaced per-
sonnel in accordance with the condi-
tionsg of the loan; and

(b) if so, when that assessment was
done?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. About
63 per cent of the workers are dis-
placed persons,

(b) In September, 1959.
Bonus Commlission

3779. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the constitution of the
Bonus Commission has recently been
finalised;

(b) if so, the details thereof; and

(c) what precisely are the terms of
reference of the Commission?

The Depuly Minister of Labour
(Shri Abid Ali): (a) to (c¢). The com-
position and terms of reference of the
Bonus Commission have not yet been
finalised,

WA EEENT oY

390, ot QIR T : FAT AT
T SOV §WT g2 adqq #r F9T

() @ sarm % faa wfqad
AT FaE wEra w1 fRaar wgE
fear ST & A1 o9 §F o faar
y fagr a1 g1 & ; AR

() 39 o= @@ FF OH oWy
T g @E 7

AT ST TECW W (TTo wE-
wT) : (F) o971 FT A7 9T oF frrw
Tar wmar & (Afeg oficfire € e
Hear &)
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Amlabad Colliery

3781. Shri T. B, Vittal Rao: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) at what stage is the prosecu-
tion launched against the Director and
Manager of Amlabad Colliery for vio-
lation of provisions of Mineg Act, 1952
and Mines Regulations, 1926 in connec-
tion with the accident in the mines in
February 1955 as the appeals filed by
them have since been disposed of by
the Supreme Court; and

(b) what are the finding; of Court
of Inquiry appointed under Mines Re-
gulation to inquire into the conduct of
the Manager who has been held res-
ponsible for the accident?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) After the vacation
of the stay order by the Supreme
Court, the records of the case have
been got transferred from Purulia
Court to the court at Baghmara which
now exerciseg jurisdiction over the
mine consequent on States Reorgani-
sation. That court will be proceeding
with the trial during May, 1861.

(b) The Court of Enquiry has not
yot submitted its report.
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3782. Shri Ram Garib: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the Central Govern-
ment employees are asked to produce
a certificate from a Government
counsel or a Revenue Officer regard.
ing tke clear title of the property be-
fore they are gran'ed advance for
building a new house under the Low
Income Group Housing Scheme at
Lheir own cost;

(b) whether the registereq deeds of
the propertics are not considered
sufficient to prove the title of the pro-
perties:

(c) if not, what are the reasons

therefor;

(d) whethier Government servants
Lave to face preat difficulties in getting
such cerlificates; ang

(e) the number of persons who have
been given loan in the year 1960 under
the above scheme by the Ministry of
Works, Housing and Supply?

The Depuly Minister of Works,
Ilousing and Supply (Shri Anil K
Chanda): (a) Evidently the informa-
{ion is sought under the “Rules to
regulatec the grant of advances to
Central Government servants for
building etc. of houses” which con-
template grant of advances exclusive-
ly, to Central Government servanis.
Under these Rules, the Heads of De-
partmenis have the discretion to re-
quire a Central Government servant
to produce, al his own cost, a certifi-
cate from a Government counsel or
a Revenue Officer regarding his clear
title to the property before sanction-
ing an advance for construction of a
house.

(b) and (c). Registered sale deeds
merely establish the fact of transfer of
the ownership, Whether the property
so transferred is unencumbered can
vily be verified by investigation of the
records of the Revenue/Registration
authorities.
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12.04 hrs,
MOTIONS FOR ADJOURNMENT
AccmEnt AT East KaJora CoOLLIERY

Mr. Speaker: I have received notice
of two adjournment moti:ns and one
calling attention notice relating to the
serious acc.dent at East Kajora Colliery
on 22nd April 1961 due to collapse of
the roof, resulting in death of five
workers, The newspaper cutting has
also been enclosed. What is the posi-
tion?

The Deputy Minister of Labour and
Employment and Planning (Shri L. N,
Mishra): Sir, the accident has taken
place on Saturday, the 22nd April and
we have also secn the Press Reports.
The Deputy Inspector of Mines has pro-
ceeded to the scene of accident and we
have not so far had a full report about
the accident. In two or three days, we
shall be getting a report and we shall
place it before the House . (In-
terruptions.)

An Hon, Member: Five personsg have
been killed.

Shrimati Renu Chakravartty (Basir-
hat): Sir, my adjournment motion had
also pointed out that in this very area
there had been a large number of
major accidents taking place in the
same manner. For instance, Sir, in
February on the 27th in Simla Bahal
four persons were killed and many
fnjured due to depillaring roof fall. On
the 5th of March at Badruchuk, five
were killed due to the same reason.
Apgain at Loyabad at the end of Jan-
uary, two persons were killed due to
roof collapse. At East Nimcha about
four months back two were killed. All
these accidents have been happening
in the same area. But the department
and the inspectorate have not even
placed before us what their findings
were. It has been going on for such a
long time that it has assumed serious
propotions, The mine owners do not
put up the timber which is so import-
ant and when these accidents take
place they do not take any notice of
them.

[
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Shri L- N. Misbra: It is not fair to
say that we are not taking any n:tice.
It is unfortunate that some accidents
have taken place in this area perhaps
because of roof falls, So far as site
Inspection is concerned, we have tried
to examine the position and fix the
responsibility of the management in
most of the cascs. I have also placed
before the House full reports of the
previous accidents and about this
accident also, we will place a report
before the House.

Shrimati Reny Chakravartty: When
the Badruchuk accident took place,
Shri Abid Ali said that it was due to
deliberate and illegal acts of the

management. What has been done
since then?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): He
had said that wherever there was any
deliberate act or omission and we
opposed to the law, prosecution would
take place. Action is taken and on that
score I do not think there need be any
feeling that we are not doing all that
is possible. There are two aspects to
it. The first is whether the number of
accidents on the whole have been such
that a situation has arisen where there
is need for an enquiry on that score.
In the course of the discussion on the
Budget Demands, I have explained the
number and the rate and other things
In relation to these accidents. In indi-
vidual cases we have to look into it
as to who was the responsible and what
was the cause and so on. The two

cases referred to by the hon. Mem-
ber

Shrimati Renu Chakravartty: Five
cases.
Shri Nanda:....were due, I think,

to negligence and we are taking all the
action that could be taken. We have
given all the details here and we shall
give information about the others.

Shri T. B. Vittal Rao (Khammam):
Mining operationg are being carried on
at much deeper levels than the origi-
nal levels with the result that more
safety measures are to be taken by
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[Shri T. B, Vittal Rao]

the m'ne-owners. I can even now say
-something about this but I do not want
to say it because ycu will not allow
me to say that and so I will request
that, till the report is received, you
may hold over the adjournment motion
and not dispose of it.

Mr. Speaker: I will disallow the
adjournment motions and keep the
calling attention notice.

Shri T. B. Vittal Rao: Sir, there is
no purpose in doing so. It was not
done in the past. When some clari-
fication is necessary ‘here shouid re
an adjournment motion and not a
calling attention notice. The matter
1+ 80 serious that the House must have
aiy opportunity to discuss it.

Mr. Speaker: 1 will certainly do so.
But the hon. Minister has just ncew
said that while speaking on the
Demands for Grants relaiing to his
Ministry, the same matter was raiscd
he answered that in serious cases they
would take action and the necessary
steps. Nothing new has arisen now.
The hon. Member, Shrimati Renu
Chakravartty, referred to su many
matters which had been answered.

Shrimati Renu Chakravartty: No,
Sir; that is coxactly what I am
challenging. In the Simla Bahal
accident, four were kiiled in Feb-
ruary; in March at Badruchuk five
were killed; a little earlier, ' the end
of January at Loyabad, !{wo were
killed and four months ago at East
Nimcha two were Kkilled. Wow, in
April this has happened. “hcre are
so many other cases of this type.
Accidents like that were happening
Quring the last four or five months
und the hon. Minister says that there
were one or two cases.

Shri Nanda: Sir, may I explain
again that I do take a serious view
ot any individual accident that has
occurred. There are legal provisions
and we recently amended the law,
and provided for more stringent
penalties. That was one thing that we
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could do. Then when a case comes up
and it is found that the employer is
at fault, action is taken in accordance
with the terms of the law. That is
what we are doing.

Shrimati Renu Chakravartty: They
do not even let us know these things.
[ went myself to one place and told
them: please let us know what is your
finding. They said: Yes; we will do
so, But they never did so.

Shri Nanda: If there is anything or
any information which the hon. Mem-
ber wants, I shall certainly give it.
Some reports have already been laid
on the Table of the House. In this
particular case, we have yet to know
what occurred. If due to the ¢«
three or four <¢ases which have
occurred, there can be some idea of
of some kind of a situation which
calls for a general enquiry. 1 shall
look into that also ... (Interrup-
tions.)

AT WP NANT (W) - F AN
HAT S F OF [I FIAT AqEACE | FAT
WITAT FTAF ¢ A 34T 48 T g %
FTAT ATAT F7 aTF g TAT & qAr
UIAMAZ {11 Ag) AT & 1 THAISE,
g &, AT wedT g1 I &, WL ond §
HIF FIETIT FET WA F A2 A0EAT
g f5 w7 71 3¢ fRa7ry fx gw &
F3T aray FEATE Y 2, O A
W TAT FTE AT Z1OAGT & )
qréfard 7t g =fe

Mr. Speaker: Order, order. The
hon. Minister says that he will look
into this matter. The serious cases
that have been referred to by Shri-
mati Renu Chakravartty all occurred
before the hon. Ministry’s reply to the
debate relating to his Ministry. They
are not new ones. He has also said
that he is taking steps to make the
law more stringent. If he finds that
a general enquiry is necessary, he will
have one. I will make ane sugges-
tion. Whenever there are cases of
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accidents leading to deaths of any
miners, those reports may be placed
Jon the Table of the House.

Shri Nanda: We are doing it.

Mr. Speaker: Regarding the other
matters which are not very serious,
if any hon. Member wants any infor-
‘mation and applies to the Ministry,
the Ministry will kindly supply the
information. With regard te those
reports that are placed on the Table
~of the House, if they are serious, the
House may have an opportunity from
time to time to discuss, if any general
1principles are involved.

So far as the adjournment motions
are concerned, I am not allowing
them. The calling attention notice
will stand over for three or four days.

Shri Nanda: In four days, we will
be ready with the informaticn,

Mr. Speaker: 1 will fix a date.

12.11 hrs,

ALLEGKD AKREST OF ADIVAST WORKER:
IN ROURKELA

Mr. Speaker: There is another
adjournment motion by Shri Chinta-
moni Panigrahi. It says:

_ “The need to discuss the serious
situation arising out of recent
large scale arrests of Adivasi
workers employed in Rourkela
Steel Factory.”

Is there any discriminaticn made
megainst these Adivasi workers as
against other workers?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There
is no discrimination at all. So far as
the particular thing raised bv the hon.
Member is concerned, I have been
trying to get in touch with Rourkela.
I have learnt of this adjournment
motion only today and 1 have not
been able to get in touch. I will as-
certain the information and supply it
If the House so desires, as soon ag in-
formation is available.
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Shri Chintamoni Panigrahi (Puri):
More than 3,000 adivasi workers had
been now retrenched in Rourkela.
The promise was given to them that
once their "land has been taken, they
would be given unskilled jobs in the
steel factory. This was discussed on
the floor of this House and the hon.
Minister was pleased to tell us that
if the displaced Adivasi workers are
not provided with lands so far, they
will be previded with unskilled jobs
at least in the Rourkeia steel factory.
Now, many of those whc were pro-
vided with unskilled jobs have been
retrenched now. Neither they have
been provided with land nor they heve
been provided with jobs. When they
went and squatted for ventilating their
grievances to the General Manager,
more than 200 adivasi wcrkers are
arrested. You know how the Adivasi
react if they are arrested.

I will request the hon. Minister to
go to the spot, enquire into this
matter and see that the Adivasi
workers are provided with jobs in the
near future and they are not arrested
like this. That is my submission.

Sardar Swaran Singh: I share the
sympathy for the Adivasis who are
working there or elsewhere and I
would like to do the maximum that
is possible for the adivasis. But what
happened in the beginning was that
many of these displaced persons and
others preferred to undertake work
with the contractors, because the con-
tractors were offering higher wages,
particularly contractors who were
doing the construction work. In the
initial stages, when there were possi-
bilities of employing the people by
the plant authorities, they were reluc-
tant to come forward and were
attracted by higher wages offered by
the contractors. Now the construction
work is coming to an end. In the
meantime there are not enough jobs
with the stee] works to absorb all the

people.

Therefore, whatever retrenchment
benefits are due to retrenched
workers who are adivasis or non-
adivasis, It is the responsibility of the
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[Sardar Swaran Singh]
contractors and the State Government
is ensuring that the contractors dis-
charge their responsibilitv. This is a
general long range question.

13359

About this particular thing regard-
ing the arrests of adivasis, as I have
already stated, I have not got any
information. I will cerlainly find out
what has actually happened and if the
House so desires, 1 will place that
information before the House.

Shri Chintamoni Panigrahi: What
about the land not being provided to
them? They were displaced from the
land when the steel factory was con-
structed. The State Government has
not yet supplied land to the adivasis.
Will the hon. Minister request the
State Government to expedite that
work also?

Sardar Swaran Singh: All people
whose land has been acquired are paid
tull price for the land and also 15 per
cent extra by way of solatium. Be-
sides that, the State Government have
gpent fairly large sums of money to
rehabilitate these persons. Over and
above the price of the land and the
polatium, the State Government have
spent considerable sums of money in
reclaiming some lands in trying to
rehabilitate these workers. Whereas
we should have sympathy with these
people whose lands and properties are
acquired, we should also keep this in
mind that after paying the full amount
for the property that has been acquir-
ed, and after paying solatium as pro-
vided by law, certain 1ehabilitation
steps are also taken by the State
Governments. I think all that should
be done or could be done is being
done. In this case, there is a limi}
up to which we can go.

Mr. Speaker: In view of the state-
ment made by the hon. Minister, it is
not necessary to give consent to this
adjournment motion. But the Minis-
ter will kindly make enquiries about
the arrest and inform the House as
early as possible.
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12,15 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WAGONS FOR MOVEMENT OF RICE IN
BILASPUR

Shrimati Maimoona Sultan (Bho-
pal): Under Rule 197, I beg to call the
attention of the Minister of Railways
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

“The situation arising out of the

the outstanding indents for 40,000

wagons for the movement of rice

in the Bilaspur region in Madhya

Pradesh.”

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): I may ap-
prise the House that the indents out-
standing for movement of rice and
paddy at stations in Bilaspur Distt.
in Madhya Pradesh are about 33,000
wagons and not 40,000 wagons. This,
however, does not reflect the correct
position about the demand and sup-
ply of wagons.

The loading of rice and paddy from
Bilaspur Distt. during the period from
November 1960 to March 1461 was as
follows:—

November 1960—850 wagons.
December 1960—1309 wagons.
January 1961—2782 wagons,

February 1961—1829 wagons.
March 1961—2168 wagons.

The harvest this year has been
similar to the harvest last year. The
total movement of rice and paddy out
of Bilaspur region during the season
1959-60 was of the order of about 4
lakh tons. During the season 1860-61
about 2 lakh tons have already been
moved on Central Government and
trade account. A balance of 2 lakh
tons is still to be lifted trom Bilaspur
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to Matter of
Urgent Public
Importance
region during the remaining 4 months
of the current season. 33,000 wagons
represent a total movement of about
7 lakh tons. It is. therefore, obvious
that the indents are grossly inflated.

The rice zone comprising of Ma-
dhya Pradesh, Maharashtra and
Gujarat was formed in early Decem-
ber 1960, With the formation of this
zone, there was a sudden spurt in
indents as indicated below:—

On 30,11,61—166 wagons.
On 31.12.60—5176 wagons.

In order to cope with this unusually
heavy indents the loading was con-
siderably stepped up from December
1960 onwards.

Last year 70 per cent of the total
movement was on Government ac-
count in the down direction towards
Calcutta area.

Mr. Speake:r: Is it a long state-
ment?

Shri S. V. Ramaswamy: There is
only one more para, Sir, I am prepar-
ed to place it on the Table,

Mr. Speaker:
it on the Table.

Yes; he may place

[The rest of the statement is rTe-
produced below—Ed.|

This fitted in with she pattern of
wagon movement as the empties go
to the Chakradharpur region mineral
loading area and the Bengal and
Bihar coalfields but during the cur-
rent year, practically the entire move-
ment is to Maharashtra and Gujarat.

It may also be pointed out that
South Eastern Railway is called upon
to move traffic under higher priori-
ties such as movement to steel plants,
This railway has also to move im-
ported foodgrains from Vizagapatam
Port, Apart from the movement of
rice from the Bilaspur district, move-
ment of the essentail commodities
such as coal, steel, manganese ore,
dolomite, bamboos, etc. is done from
this area.

Statement Re: 13362
Shortage of
Power in Calcutta
Area

In spite of such heavy demands in
higher priorities, efforts are being
made to load the trafic in rice as
quickly as possible with the available
resources.

12.18 hrs,
PAPERS LAID ON THE TABLE

ReEpORT oF COMMISSIONER FOR LINGU-
1STIC MINORITIES

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy of the
Report of the Commissioner for Lin-
guistic Minorities for the period 1st
August, 1959 to 31st October, 1860,
under article 350B of the Constitu-
tion, [Placed in Library. See No.
LT-2875/61.]

Cmiema CarBoNs (CoONTROL) ORDER

The Minister of Industry (Shri
Manubhbhai Shah): I beg to lay on
the Table a copy of the Cinema Car-
bons (Control) Order, 1961 published
in Notification No. S.0. 738 dated the
3rd April, 1961 under sub-section (6)
of Scction 3 of the Essential Com-
modities Act, 1955. [Placed in Library.
See No. LT-2876|61.]

Report oF COMMISSIONER FOR SCHE-
pULED CASTES AND ScHEDULED TRIBES

The Deputy Minister of Home
Affairs (Shrimati Violet Alva): I beg
to lay on the Table a copy of the Re-
port (Parts I and II) of the Com-
missioner for Stheduled Castes and
Scheduled Tribes for the year 1869-
60, under article 338(2) of the Con-
stitution, [Placed in Library, See
No, LT-2877/61.]

12.20 hrs,

STATEMENT RE: SHORTAGE OF
POWER IN CALCUTTA AREA

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
Sir, may I know, because it is a two-
and-a-half pages statement, if you
will permit me to lay it on the Table
of the House? .
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Mr. Speaker: It relates to power
shortage in Calcutta area,

Shrimati Renu Chakravartty: It is
very important, Can it not be read
out?

Hafiz Mohammad Ibrahim: Any
hon. Member can make use of it, and
ask anything afterwards about it.

Shrimati Renu Chakravartty: Sir,
the situation has become so acute dur-
ing the last 24 hours, that even DVC
has also stopped giving power.

Mr. Speaker: All that ig all right
The hnn, Minister is not refusing to
answer or give a statement, It is
here [Sce Append x VI, annexure No.
71. 1 will pass on the Statement to
the hon, Member. She may look in-
to it. It is only being laid on the
Table of the House instead of being
read out in the House,

12.21 hrs
INCOME-TAX BILL®, 1961

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir,
on behalf of Shri Morarji Desai, 1
beg to move for leave to introduce
a Bill to consolidate and amend the
law relating to income-tax and super-
tax.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to income-
tax and super-tax.”

The motion was adopted.

Shrimati Tarkeshwari Sinha: Sir,
1 introduce the** Bill,

12.22 hrs,

TELEGRAPH LAWS
MENT) BILL

RAJYA SABHA AMENDMENTS
The Minister of Transport and
Communications (Dr, P, Subbarayan):

Sir, the Telegraph Laws (Amend-
ment) Bill was passed hy this House

(AMEND-
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at the end of the las{ Sc.sion in De-
cember 1960, and it was sent up to
Rajya Sabha. The Rajya Sabha was
able to pass it only this year. There-
fore, it has been brought back to this
House for the substitution of the year
“1961” and also the republican year,
I beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Indian Tele-
graph Act, 1885 and the Indian
Wireless Telegraphy Act, 1933, be
taken into considerafion: —

Enacting Formula

(i) That at page 1, line 1, for
the words ‘Eleventh Year' the
words ‘Twelfth Year' be gub-
stituted.”

Clause 1

(ii) That at page 1, line 4, for
the figure ‘1960 the figure
‘1961' be substituted.”

Mr. Speaker: It is a very formal
one. The question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Indian Tele-
graph Act 1885 and the Indian
Wireless Telegraphy Act, 1833,
be taken into considcration:—

Enacting Formula
(i) That at page 1, line 1, for

the words ‘Eleventh Year’
the words ‘T'welfth Year' be
substituted,

Clause 1

(ii) That at page 1, line 4, for
the figure ‘1960’ the figure
‘1961’ be substituted.

The motion wag adopted.

Dr. P. Subbarayan: Sir, I beg to
move:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.”

*Published in the Gazette of India Extraordinay Part II-Section 2, dﬁtedzll-&-loﬂl.
**Introduced with the recommenda tion of the President.
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Mr. Speaker: The question is:

“That the amendments made
by Rajya Sabha in the Bill be
agreed to."”

The motion was adopted.

12.24 hrs,

INDUSTRIAL EMPLOYMENT

(STANDING ORDERS) AMEND-
MENT BILL

RAaJya SABHA AMENDMENTS

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Industrial
Employment (Standing Orders)
Act, 1946, be taken into considera-
tion: —

Enacting Formulag

(1) That at page 1, for the
words “Eleventh Year’ the
words ‘Twelfth Year’ be sub-
stituted,

Clause 1

(ii) That at page 1, line 4, for
the figure ‘1960° the figure
‘1961’ be substituted.”

Mr. Speaker: It is a similar one. I
shall put the motion to the vote of
the House (Interruption). Order, or-
der. I would appeal to all hon. Mem-
bers including hon, Minisier:,  that
whenever 1 am standing or any per-
son who occupies the Chair is stand-
ing all other hon, Members will try
to resume their seats or, if they are
somewhere away from their seats, in
the nearest seats available. The
question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Industrial
Employment (Standing Orders)
Act, 1948, be taken into considera-
tion: — ¢

Enacting Formula

(i) That at page 1, for the
words “Eleventh Year’ the
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The motion was adopted.
Shri Abid Ali: Sir, I beg to move:

“That the amendments made by
Rajya Sabha in the Bill be agreed

to."
Mr. Speaker: The quesiion is:

“That the amendments made
by Rajya Sabha in the Bill be
agreed {0.”

The moton wag adopted.

12.25 hrs.

CRIMINAL LAW AMENDMENT
BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, on behalf of Shri Lal Bahadur
Shastri, 1 beg to move:

“That the Bill to supplement the
criminal law be taken into con-
sideration.”

Sir, the hon, House is aware of the
coniext under which this Bill has
to be brought forward. May I point
out here very briefly the object of
this Bill? This Bill has made certain
new offences for the purpose of keep-
ing quite safe the borders of India
and preventing all propaganda in that
respect. Therefore, the operative por-
‘ions of this Bill are clause 2 which
reads:

“Whoever by words either
spoken or written, or by signs, or
by visible representation or
otherwise, questions the territorial
integrity or frontiers of India in
a manner which is, or is likely to
be prejudicial to the interests of
the gsafety or security of India,
shall be punishable with impri-
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sonment for a term which may
extend to three years, or with
fine, or with both "

May I point out, Sir, that during the
last year or more there have been
numerous occasions where a refer-
ence had to be made to certain con-
ditions on the frontiers and the bor-
ders of India which have caused con-
siderable anxieay, and in this respect
Governmeny had to take action to see
that such steps were were prevented
completely. So far as this clause 2 is
concerned, the House ig aware how
there have been atlempts at affecting

adversely the territorial integrity of
India.

So far as this question is concerned,
it has a two-fold aspect. One is, that
there might be certain maps or
certain wrintings in this behalf which
might be imported into India with a
view to creating disaffection, to creat-
ing false propaganda in this respect.
So far as that ig concerned, to some
extent we have taken action already
under what is known as the Sea
Customg Act. According to this Act,
whenever any material which is of a
mischievous nature is brought into
India either by sea or by air or by
earth, that can be stopped and pro-
per action taken for seizing all such
material,

So far as the creation of such mate-
rial in India itself, so far as the ac-
tual carrying ouf of propaganda in
this respect in India itself is concern-
ed, the law was found to be to some
extent defective, There were certain
provisions in the Indian Pena] Code,
but they dealt more or less with cer-
tain matters of a limited nature—for
example, they dealt with what was
formerly known ag sedition or g de-
sire to create disaffection between
members of different communities in
India. But the question with which
we had to deal was a larger one. It
is highly treacherous to carry on ac-
tivities which are anti-national.
“Therefore, to influence the minds es-
pecially of the illiterate people and
«<reate a gituation where the people
:might come to have some doubts re-
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garding the territorial integrity of
India is a very important question. It
has been dealt with on a number of
occasions by fhe Prime Minister dur-
ing his statements as also during the
debates on the External Affairs Mi-
nistry’s Demands. But some further
action was necessary, and that is the
reason why if was considered neces-
sary that some action should be taken,
some penal action will have to be
taken by first defining a certain act
as constituting an offence and, there-
after, prescribing the punishment
therefor, Therefore, you will find,
what has been done is that a new off-
ence has been created in clause 2.
Clause 2 reads:

“Whoever by words either
spoken or written, or by signs, or
by visible representation or other-
wise, questions the territorial in-
tegrity or frontiers of India”,

It is not merely an academic ques-
tioning; the words which follow are
very important.

“in a manner which is, or is
likely to be, prejudicial to the
interests of the safety or security
of India...... o

Now two questions arise in this case,
One is that, in the first instance, an
attempt is made to question the ter-
ritorial integrity of India and, se-
condly, you will find, the munner of
doing so is such that therebv the safe-
ty or security of India wil] be called
in question. That is the reason why
both these important elements have
been clubbed together for the pur-
po.ée of constituting an offence under
the " new proposed Criminal Law
Amendment Bill.

So far as the territorial integrity ia
concerned, you would agree that it
is a matter which has to be held sac-
red, For years together, rather for
centuries together, India’s borders
have been settled, I would not go
into the other aspects of the question
except only to refer to this fact that
it would be highly suicida] if any
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propaganda is carried on by any per-
son 1n India for the purpose of ques-
tioning the territorial integrity of
India. That is onc of the most im-
portant and vital links, so far as the
consolidation of India is conecerned,
and if any attempt is made to ques-
tion that, that attempt has to be not
merely discouraged but has to be
treated as an offence, has to be treat-
vd as penal and certain punishment
provided therefor.  Therefore, the
first par{ of the proposed Criminal
Law Amendment Bill is to make all
such action by a person who ques-
tions the territorial integrity or the
fronticrs of India an offence under
this law, punishable with 1mprison-
ment for a term which may extend to
three years, or with fine, or with
both.

The second objeet of this Bill s
to see that in certain areas, cspecial-
ly on the borders of India, they should
not be allowed to spread any false
rumours, nor {p carry on any {alse
‘activilies, oy to make any statements
which will result in somg disastrous
cffect to the country. For that pur-
pose, we have incorporated the next
¢laus, which reads as follows:

“If the Central Government
cons'derg that in the interests of
the safety or sccurity of India, or
in :he public interest, it is neces-
sury or expedient  so to  do, it
may, by notification in the Offi.
cial Gazette, declare any area
adjoining the frontiers of India to
be a notified area...... "

Now, this is only preliminary {o what
action has to be taken, and that has
been mentioned in clause 4. There-
fore, clause 4. like clause 2, is the
operative clause, It reads:

“Whoever makes, publishes or
circulates in any notified area any
statements”

1the House will kindly note the words

“rumour or report which is, or
is likely to be, prejudicial to the
maintenance of public order or
essential supplies or services in
the said area, or to the interests
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of the safety or security of India,
shall be punishable with imprison-
ment for a term which may extend
to three years, or with fine, or
with both.”

So far as certain areas are concern-
ed, whenever it js found that any
such action is likely to be taken,
either by spreading false statements,
or by spreading bad and false
rumours, or giving currency 1o a re-
port which is likely to affect the safe-
ty of India, or public order, or even
cssential supplies, then that consti-
tutes an offence by itself and, in the
interests of the safety or security of
India, that offence also shall be
ecqually punishable in the sense that
the maximum punishment that has
been preseribed would be three years,
or fine, or both.

Then, some further powers have
to be taken. Our border areas are
fairly large and, Sir, you would also
agree that certain persons from the
rest of India go there, though they
arv not residents there, and carry on
such mischievous or highly disloyal
activities there, Therefore, power
has been taken to prevent their en-
tering such areas and, in proper
cascs, even to remove  them  from
there. That has been provided for
in sub-clause (3), where it has been
stated:

“On and after such date as may
be specified in, and subject to any
exemptions for which provision
may bc made by a notification is-
sued under sub-section (1), no
person who was not immediatcly
before the said day a resident in
the arca, declared to be a notified
area by the notification shall en-
ter or attempt to enter that area
or be therein except in accord-
ance with the terms of a permit.”

Now, he has to ask #or a permit and
after taking thap permit it would be
open to him {o mo there. But, even
in epite of such a permit, if he does
certain action which is highly preju-
dicial fo the interests of India then
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that action is pena] by itself, coupled
with the violation of this Permit.
Therefore, it has to be made neces-
sary to have a permit especially for
those who are resident in that parti-
cular area, and that is the reason why
a restriction has to be placed wupon
the non-residents of that area, Theu,
in proper cases, a search can be made
whenever a person tries to enter and
he can be removed there from also, as
has been made clear in sub-clause
(5).

Then I will pass on to the next
important provision that has been
made thereunder. Before I deal with
this provision, may I point out that
some time before we had an Act in
India, known as the Press Objection-
able Matter Act, 19517 It was in
operation for some years, Then,
ultimately, this House and the other
House expressed rafher strongly their
desire that this Act should not be
further comtinued, That was the rea-
son why about three years ago an
extension of this Act was not asked
for and, as a result of it, this Act
is no longer in force. It has created
certain difficulties, both™from the ad-
ministration point of view as also
from the point of view of public
security and, therefore certain provi-
sions were essential in that respect.
So, to some extent, certain reasonable
provisions have been introduced in
clause 4, which reads:

“Where any newspaper or book
as defined in the Press and Regis-
tra‘ion of Books Act, 1867, or any
other documents”

Here I may say that the word “docu-
ment” has been further defined.

“wherever printed, appears to
the State Government to contain
any matter the publication of
which is punishable under section
2 or sub-section (2) of section 3,
the State Government may, by
no‘ification in the Official Gazette,
stating the grounds of its opinion,

declare every copy of the issue of
the newspaper containing such
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matter and every copy of such
book or other document to be
forfeited to the Government....”

After making such a declaration, they
can call upon a police officer not be-
low the rank of a sub-inspector to
enter upon and search for the same
and then take necessary action in
this respect.

Now the word “document” has been
defined by what we call an inclusive
definition, because that word has been
defined in other Act:;. Here jt has been
stated that it includes also painting,
drawing, photograph or other visible
representations.

Having dealt with these operative
portions, I would like to say that an
appeal has been provided for in
clause 4. Whenever it ig found that
any action js taken against any person
having an interest in a ntwspaper or
other document, he can apply in revi-
sion to the High Court to set aside
such an order on the ground that the
is.ue of the newspaper, book or other
document in respect of which the
order was made, did not contain any
matter of such a nature as is referred
to in sub-clause (1) of clause 4.
These are the main provisions of the
Bill

After dealing with these provisions
in some detail, I might point out that
very insidious propaganda is being
carried on by spreading false rumours
especially in an area where illiteracy
i; perhaps the highest and this subtle
propaganda that is carried on either
by publishing and spreading such
literature or from public platforms, or
otherwise, is generally of the nature
that India’s action in trying to resist
whatever is being done by our neigh-
bours was entirely wrong. The
general nature of such propaganda
might be briefly categorised as under.

China has not committed any ag-
gression., The border is undemarca-
ted. This is one of the way; in which
propaganda is being carried on that it



15 not China that is aggresive; inas=
much as the border has not been pro-
perly demarcated, it cannot be said
that China has committed any act of
aggres;jon. This you will find is one
way whereby very directly the fron-
tiers of India are being challenged un-
fortunately by our own persons,

It is being said that China will
never invade India. as no socialist
country will commit aggression. They
say China is a socialist country. I
would not like to enter into the de-
finition of what is meant by “socia-
lism", because often timeg the same
words mean different things to di-
flerent people. Whatever it is, here
they say China will never invade
India at all.

The third is China want; the dis-
pute to be setled amicably, but the
Government, meaning the Government
of India, do not desire this. They
bring in the Congress Party also. They
say the Congress Party wishes to
diver{ people;’ attention from its
own misgovernment. There is no
misgovernment as such. There might
be honest differences of opinion bet-
ween parties and parties. But you
cannot say that there is any such mis-
Eovernmen! as to enable the Con-
gress Party, or the Congress Govern-
ment to have the attention of the
public diverted from these acts of
mal-government or misgovernment,
with a view to winning the Genecral
E'ections of 1962. That is, as you
will find, a highly mischievous, un-
truthful propaganda. The Congress
does not stand in need of carrying on
any such propaganda. The Congress
will stand on its own merits, on its
own s‘reng'h which has  been fully
proved during the last ten or twelve
years,

Then it is said that Tibet is part
of China and that the Dalai Lama is
under the influence of imperialism.
These are very catchy words—imperi-
alism and dictatorial actions. All
these words are used sometimes by
persons who are themselves guilty of
of those offences. They say Govern-
ment ought not to keep him in India.

Bill

It i; also said that the area in India
under the control of the Chienese has
progressed much more than the fron-
tier areas of India. In fact, Sir, an
attempti is being made to exploit what
they call the neglect by India or our
own areas. May I point out, Sir, that
that area was never neglected? In fact
every attempt is being made to give
full justice, especially to these hilly
areas. Ag you are aware last year
we had taken certain steps with a
view to seeing that these areas are
fully developed. There are certain
natura) difficulties, Those who have
visiteq the Himalayan areas will find
that the question of transport, the
question of bringing them in line with
the rest of India is bristling with diffi-
cul‘ies. All the same, they are en-
titled to the same benefits of a free
and enlightened Government as ours.
And that is the reason why the Gov-
ernment of India and the various Stale
Governments are spending large sums
of money, in terms of lakhs, for the
purpose of improving the lot of these
poor people. It is entirely wrong to
say that the conditions of our people
within our borders is not only not so
good, but is far worse than the con-
dition in Tibet. It is not proper to
make any such comparisons. But may
I tell the House that on the whole,
subject to the difficulties that I have
pointed out the conditions even in
these mountainous areag are far
better and may 1 also add, that the
light of civilisation, the light of e¢n-
lightenment has reached these pceople
as well? I have travelled through the
different parts of the Himalayan terri-
tories and I have found that peop'e
there are aware of the benefits of
modern democratic government and
therefore it is entirely wrong fo say
that th~ area has been neglected,
much more wrong to say that the area
has beepn purposely neglected.

Then, Sir, there are variou; other
pieces of false propaganda, which s
being carried on by parties, by certain
persons. The object is to exploit what-
ever difficulties there are. There are
certain persons and parties, as vou
are aware, who alway; wanl to fish
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in troubled waters. Now, they do so
after creating trouble-there. Where-
ever there are no gréunds for com-
plaints, or even where there are no
glounds at all, they wil] try to create
trouble with a view to seeing that
people in those areas are fed on ab-
solutely false and mischievous pro-
paganda,

I do not want to go in great detail,
except to point out one or two highly
untruthfu] .tatements that are being
published there. At a public meeting
organised by a party, speakers gave
out that the Sino-Indian border dis-
pute has been unnecessarily magnifi-
ed by our Prime Minister. You cuan
s-e how entirely false this propaganda
is. At a private session, it was fur-
ther stated that the Prime Minister
was deliberately prolonging a settle-
ment of the border dispute with a view
to winning the General Elections of
1962. Now you will find that there is
absolutely ng connection between the
one and the other. As we are aware
the Prime Minister, with all  his
prace-loving qualities is out for sct-
tling all disputes, wherever there are,
accordin? to non-violent truthful
means. All the same “even the state-
ments of our Prime Minister,  who
has international reputa‘ion, are being
purposely perverted with a view 1o
credating o wrong impression and with
a view to seeing that the various lies
that arc spread are casily swallowed
by these poor, undescerning and sim-
ple folk.

They sav that the tlaim of China
for eortain par s of India wag correct.
You can see, Sir, the exient to which
complete lack of scruples can go. It
is said that certain part; of India ought
to be parts of China. I would not
like to go into present history. Bu:

they make the propaganda that China *

has not occupied any Indian territory
at all, and Government have crea‘ed
the border distriets with a view to
handing them over to Communist
China, in case of an emergency.
This is utterly false, thoroughly dis-
honest. Such propaganda is a highly
viciopus thing. Such propaganda is
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bad in any part of India, but it is

worse and is fraught with the greatest

danger if simple people are fed on all .
these lies, because they are likely to

believe that whatever is slated is

perhaps true.

Then they go further and say that
the Goverpment were wasting large
sums of public money on defence.
That, again, is an entirely false thing.

I would not go into further details.
I would only like to say that we pro-
pose to have certain new offences
made. These offences will, naturally,
be both cognizable and non-bailable.
Then there will be a regular judieial
trial. In that trial the other party,
that is the accused, wil] certainly
have full opportunity of placing their
views, whatever they are, before ‘he
judicial courts. It is only then, after
the courts find that these offences have
been proved in the case of the persons
who have been brought 1o the court,
that we shall proceed with the further
action, not otherwise.

Therefore, there are a  number of
safcguards. The provisions of the
Constitu‘ion also have been fully taken
into account. DBut, especially in
publie policy, when the interests of
India and the welfare of India require
that certain restrictions have to he
placeq upon certain persons who are
acting not only wrongly but dishonest-
ly and maliciously with certain ul-
terior motives which affect the fron-
tiers of India or which would affect
the welfare of India, then strong
action, puitive action is rendered ab-
solu‘ely incvitable.

Two years ago, Sir, as you are
aware, the then Home Minis er on a
number of occasiong pointed out that
Government were aware of the dan-
gers involved so far as this particular
question was concerned and therefore
the mat cr was under considera‘ion.
Government have con-.idered the
matter from all points of view. We
are anxious to see that whatever is
done. especially so far as the penal
side is concerned is done after full
though*, after consideration of all the
circumstances of the case. and after
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carefully making a note of what has
been allowed to our citizens under
the Constitution. It is under these
circums‘ances that Governmf.!nt has
been compelled o bring forward the
Criminal Law (Amendment) Bill, and
1 am confident that it will be accepted
by all the hon. Members of this House.

Mr. Speaker: Motion moved:

“That the Bill to supplcment
the eriminal law be taken into
consideration.”

Shri Goray (Poona): [ thought
that this Bill wa. important cnough to
be dealt with by the Home Minister
him-.elf. T would have certainly
liked to hear from him as to why it
is. ...

The Minister of Home Affairs (Shri
La] Bahadur Shastri): We have givi-
ded the work among ourselves; I shall
reply to the debate.

Mr, Speaker: A senior Minister of
the standing of Shri Datar has placed
all the facts before the House.

Shri Goray: Sir, all that I wanled
to say was, without reflecting on the
important position that Shri Datar
holds. ..,

Shri T. B. Vittal Rao (Khammam):
And his capabilities,

Shri Goray: .. and his abilities,
of course, that this Bill seeks to give
more powers to the Government,
and these powers they want to exer-
cise for the security of the State.
That being the importance of this Bill,
I thought that the Home Minister him-
self would move it, take the House
into confidence and tell us why it was
that jt was necessary to introduce this
Bill when Government have got the
Penal Code, the Preventive Deten.
tion Act and similar other pieces of
legislation to deal with ‘persons who
are tampering with the sovereignty
of our country.

Still I am glad that at this late
hour the Government has thought it
fit to come forward with this Bill and
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a* last it seems wisdom has dawned
on them that the security of this
country is in danger and that certain
persons, certain individuals and
certain partics are trying to tamper
with it.

You must have noticed, Sir, that
while  the hon. Minister of Stale
was speaking, he constantly referred
to the nefarious propaganda carried on
bv ccrtain persons. I was expecling,
and perhaps the Housc also cxpected,
that he would name the parties to
which these persons belonged. Only
to say that certain  people certain
individnals, certain partics were
carrving opn propaganda was pot doing
justice to the House where all the
parties almost are represented.

From the various extracts that he
read out here to me it was very ob-
vious that all this propaganda was be-
ing carried on only by one party in
India, and that party is the Communist
Party of India to which my friends
here belong. It is up to them to say
whether these extracts are authentic
or whether they are spurious. So far
as I can recollect, all these extracts are
authentic.

There is one other feature that will
have to be noticed, and that is that
some of the sentiments which have
been expressed by the Communists
Party and its advocates have a close
resemblance to the sentiments ex-
pressed by the Chinese communists
themselves. I thought that the hon.
Minister of State would draw the
obvioug conclusion and would tell us
whether this resemblance has been
noticed by the Government or not.
Because, sometimes we are led to be-
lieve that the Government themselves
were working under a sort of illusion
that the communist will not attack
India, that the communist will not
commit aggression, This sort of illu-
sion was there in the Government's
mind itself.

I do not want to go into the details,
but you will remember, Sir, that so
far as the security of our frontier is
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concerned Government was not dis-
charging its duties properly. That is
the basis on which the Chinese team
had recently argued against all the
arguments put forward by our own
team. There is a passage in that re-
port which says openly that from 1954
the Chinese communists were trying
to penetrate and were trying to use
large areas in Ladakh and Aksai Chin
area and there was ng resistance at
all. The natural conclusion that they
drew was that this territory did not
belong to India, that the Indian Gov-
ernment had no interests in it and they
therefore thought that it was perfectly
right on their part to say that this
territory was theirs and to carry on
their activities there, whatever they
were,

That being the case, the entire bor-
der from Ladakh to NEFA is in dan-
ger. A‘nd I am rather surprised that
in this Bill the old mantram has been
chanted here “excepting the State of
Jammu and Kashmir”. I hope that as
soon as this Bill becomes an Act the
Government will persuade the Jammu
and Kashmir Government to extend
this particular law to their territory
also, because that is one of the most
vital and endangered sectors of our
frontier. On one side, there is Pak-
istan, and on the other sidg there is
China, ang both these countries I am
afraid, do not mean well by us. That
being the case, I would say that as
soon as this law comes into being, it
should apply not only to this coun-
try, to the various States here but
also to Jammu and Kashmir, and I
hope that it would not be long before
this this law is made operative even
in that area, )

13 hrs. -

Now, what is the picture? I thought
that instead of reading only extracts
from the communist documents, the
hon. Minister would tell us what ex-
actly the position was in this area, For,
it is not only the Army or the Air
Force that can defend this area. After
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all, it is the people who count and
what theéir mood is, in La&akh or in
U.P. or in Bihar or in NEFA. That is
very important. I would even say that
the Naga territory glso is very impor-
tant. From the questions and answers
on the floor of the House only a few
days ago you must have noticed that
the Prime Minister saig that the
Nagas operated not only in India but
also in Burma. It seems that they
have a sort of free access. Whenever
they choose, they can come to India
and carry on the operations, and if they
are pursued, they can flee into the
neighbouring country, and again come
back. That means that the whole of
the territory, extending right from
the Naga territory to Ladakh is g
dangerous frontier. It is an active
frontier which shall have to be watch-
ed.

Only one instance will be enough,
and that is regarding the recent inter-
view which the correspondent of the
London Observer had with the four
Air Force men who had been arrested
by the Nagas gnd kept in detention.
Here, in the House, so many times we
have asked about their whereabouts,
and we have been told that their
whereaboutg cannot be traced because
they are being moved from place to
place. But what do we find in the
London Observer? A correspondent
of the London Observer comes here,
interviews all those four girmen and
produces their photographs in the
London Observer; he not only produces
their photographs, but he produces the
photograph of the aeroplane which
crash landed, and gives all details
about their names, their ages, how
they are feeling, how they are kept
and all that sort of thing. But, here,
it seems that® Government are not
able to control the activities of such
people who can come go to their hide-
outs, and irterview people who have
been arrested and give a full story
with photographs and everything. That
is the loose sort of security measures
that we have got all along our fron-
tier.
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The Minister mentioned the nor-
thern frontier, I would like to point
out that we are not dealing there with
the Nagas. After all, the Nagag are a
handfu] of people. They are carrying
on their operations on the basis of
some smuggled arms or arms that are
illicitly purchased. But here, when
we are dealing with the communists,
we are not dealing with a band of irre-
gulars like the Nagas, but we are
dealing with a powerful government,
with a standing Army well equipped
and well manned. That is the sort of
situation on the northern frontier, so
far as the communist government is
concerned.

What is happening to the people
there? 1 can say this with some au-
thority, because 1 have been to all
those places, to the U.P. area, to the
NEFA area and also to the Darjeeling
area near the Nath La. T would like to
suggest here that it is not enough to
pass enactments of this sort. These
are in a way negative. Of course,
there is g positive law in the sense
that people who are carrying on this
sort of propaganda will be arrested
and punished. But when you look at
the whole picture, you will find and
you will agree with me that this is a
negative attitude. It is not enough to
create new offences, ag the hon. Minis-
ter has said just now. We shall have
1o create a situation where such
offences will become impossible,

What sort of offences are being com-
mitted there? Only recently, the
Home Minister of the U.P. Government
said that here the communist party
people were carrying on propaganda
that the Badrinath template once be-
longed to the Tibetans and that the
Chinese might claim it one day. This
is the sort of whispering propaganda
which is going on, creating doubts in
the minds of the people and saying
that the Government and the people
of India are really wanting some sort
of settlement with the Chinese people,
but some parties are interested in
keeping the war carry on. Thig is the
sort of propaganda which is being car-
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ried on from village to village. When
I had been to Darjeeling, one of the
Nepali leaders told me that in all the
tea estates where the communist
people are working, the propaganda is
‘Whatever your grievances may be, you
will get rid of them very shortly, be-
cause the Chinese are coming'.

When the hon. Minister says that
nobody from the Communist Party,
is talking about aggression, I would
only like to ask him whether this
was true only of the border areas.
Recently, the Communist Party had a
meet in Vijayawada which lasted for
nearly ten days, and the press report
is there, saying that there were about
five lakhs words uttered, but this word
‘aggression’ was never utlered at all
Such is their conviction. It is no use
arguing with them. It is their con-
viction that firstly China is not cap-
able of aggression, and secondly, even
if it is aggression, they will not call it
aggression. You must be remember-
ing that Shankaracharya once said
that ‘After all if somebody were to
iell me that fire does not burn, or if
it is said even in the Vedas that fire
does not burn, I shall say that that
person or the Vedas are telling some-
thing which is false, because it is
burning; I have the proof of it, a posi-
tive proof of it’. The Communists are
one step beyond Shankaracharya.
Even if the Communist were 10 com-
mit aggression, and the proof is there,
and the Prime Minister says it, and
the Defence Minister says it and he
asks for Rs. 30 crores or Rs. 40 crores
more to defend the borders, they will
say ‘There is no aggression, because
the Communists can never commit
aggression.’ That is the type of people
that we have to deal with. Therefore,
T am saying that it is not enough if we
enact only this law, The question is
what sort of direct contact we have
established with the people in those
areas. That is the point.

About a month back, during this
current Session of Parliament, you
will recall that about a thousand
people from the Tehri-Garhwal area



Criminal

13383

[Shri Goray]

came herc and demonstrated, saying
that 'These are our economic prob-
lems’. That is the positive side. Wu
shall have to deal with the cconom.e
problems of those people in those
areas, thereby c¢liminating ail possibi-
lity of any anti-national feclings or
any anti-national disturbances being
created there. They are simple people.
They are iribal people, and like all
tribal people ov hill people. They o
not know much of politics here, and
ail that they are interested in, il their
life is disturbed, by whatever you are
doing there, is tha' they must get their
bread somchow: that is all that they
know.

What is happening in those arcas?
You will find that after this tremen-
dous pressure was built up by China,
all trade has stopped. Here, in this
House, many a time it has been said
that those people who had their trade
there are now returning to India, be-
cause there is no trade, and no trade
is possible. That was the main busi-
ness that they were carrying on. Only
a little while ago, the Prime Minis'er
said that all these things which were
being done were not according to the
1954 agreement. I would like to know
from Government what part of that
agreement survives now, to say that
this particular thing or that particular
thing is not being carried out accord-
ing to the 1914 agreement. It means
as if this is the only thing that is not
being carried out according to that
agreement. I make bold to say that
this agreement does not exist at all.
There is no friendship now remain-
ing between China gnd India. At least
the Chinese feel that there is no pos-
sibility of friendship, and no possibility
of trade and no ppssibility of negotia-
tions, Therefore, this particular pres-
sure which is being built up there
constantly and which is increasing has
affected tremendously the population
living in that belt. In what way are
they building that pressure? The trade
routes gre stbpped. Those people who
were carrying on trade were not deal-
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ing only with commodities, but they
were people who used to have hun-
dreds of mules, and hundreds of gouat
and sheep, and constantly, there was
a movement from the mountainous
arca down to the plains and vice versa.
All those people who have los{ their
trade have also to give up their mules
and so on. Their trade has stopped
their commerce has  gone and now
those people are thrown out of em-
ployment. You are building up roads
there; that is well and, good. But
what is the immediate cffect of build-
ing of roads? The immediate effect
i1s thal your motor vehicles are now
carrying all the trade,

Therefore, these muleleers  are
thorwn out of employment. All these
people. primary school teachers, mule-
teers, merchants and small pcasan's
who would cultivate their iand only
for four or five months in a year, are
finding that their trade is gone, and the
backbonc on which  their economy
resteqd is broken, We must substitute
that backbone again by creating in-
dustrial potentialities, by giving them
improved seed and by giving them
proper types of officers.

When I had been to Gochar and
other places, I found that the officer-
cadre which we have created there
was not of the correct type. When I
was in Gochar, there was a big mela,
About 15,000—20,000 hill people had
come together. We on the plains may
not think that 15,000—20,000 in a mela
is a very big thing, but in the hllls it
is a very big thing. It means nearly
2 lakhs people gathering here because
those people come from great dis-
tances. What were the officers, who
had their chance of life to meet these
people, talk to them and create confi-
dence in them, doing? Till late in the
night, till 3 or 4 O'clock they were
playing bridge. All the hill people
were watching this. They found that
these sahebs had come with their
families, I am not blaming them Yor
bringing their families. . But they had
come there on a sort of picnic. Ins-
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tead of contacting the people and tell-
ing them what the danger from the
north was and what Government were
doing to meet it, instead of telling
them how Government want to help
them and so on, these people, who had
no heart in the work, were enjoying
as if they were on a picnic.

What I would say very humbly to
the Home Minister is that we will
have to create a cadre from the local
prople themselves. It is no use send-
ing people from the plains becausc
they go there only for the additional
allowances. After three or four
months because it ic a very dreary
life in the hills and on the frontier,
they come back to Lucknow Patna or
Bombay, wherever the usual society
life is available. So an aitogether
new lype of officer cadre will have to
be created, people who understand
what the problems are, who have a
missionary spirit to sce that this parti-
cular border is to be defended not
oniy militarily but also from the civi-
lian point of view,

It is a question of creating a new
India, a sense of belonging to India. I
was really sorry that after the gggres-
sion by China there was an opportu-
nity, a, God-given opportunity, to
create this sense of united India, which
was missed. I am referring to that
national personality which we creat-
ed when we were fighting the British,
but somehow it scems that that chance
has been wasted. No effort has been
made to revive that national persona-
lity, that loyalty to the natlion, which
automatically flows out of one’s mind.
We have to convince people that some-
thing has happened and therefore we
must take up a nationalist attitude,
Why is it that the Communist Party
is finding it possible to take this parti-
wular jattitude? Because it found
that that sense of nationalism is not
there at all. In spite of the fact that
China has committed aggression, in
spite of the fact that the Prime Minis-

ter of our country says that aggres- .

sion is there, in spite of the fact that
we had been friends and we tried to
accommodate China, to see that China
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was given a seat in the UNO, in spite
of all these upright positions that we

"have taken not only once but half

a dozen times, when China commits
aggression against a friend, there 1s
no cffort on the part of the Inditn
leaders to carry the message to the
pecople. The whole thing is put in a
sort of mist, in a confusion, with thc
result that people think—‘May be
China is right; may be lndia 1s right.
Anyway, on both sideg there are argu-
ments. Therefore, there should be
arbitration’ and that sort of thing.
This is because the Government them-
sclves have taken up such an attitude,

An Hon, Member What about Shri
Java Prakash Narayan?

Shri Goray: 1 blame Shri Jaya
Prakash Narayvan. 1 do not consider
him as one of those infallible. I do
not consider ag pontifical whatever
comes from Shri Jaya Prakash
Narayan, I say it is wrong on his part
fo say that both sides have adduced
cvidence. What is the evidence ad-
duced? Either Government believe
in the report which their team has
made or they do not, It is incongruo-
us, if not ridiculous, to say that our
team has worked wonderfully, they
have produced a report after having
gone through a mass and heap of
papers and our case is incontestable,
and then again to say that there are
arguments on  both sides. Either
Government believe in the work of
their own team or they do not believe
it. That is the only position a self-
respecting nation can take. My sor-
row is that our Government are not
taking up the only attitude which any
Government are expected to teke up.
There is always a sort of prevarica-
tion. I looks as if we speak with two
faces, with two mouths. This should
stop. Unless this is stopped, this sort
of enactment will not be of miith use.
It will remain a dead letter. We will
have to see to it that this whole area
is developed as quickly as possible,
The people will have to be given em-
ployment. They will have to be ap-
proached., They will have to be given
the correct idea of the situation #g it
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obtains today. They must be told that
they belong to us and we belong to
them. Unless such an atmosphere is
created, I do not know how far this
will go to help us in securing our
borders because corruption is preval-
ent there, in the unhappy conditions
of that area.

Therefore, I do not grudge the
powers that the Home Minister is
asking for. Let him have the powers
in gmple measure. But we would like
to know whether those powers are
going to be cxercised at all and if
they are going to be exercised, whe-
ther they will be exercised in right
carnest, The sort of performance
that we had from the Minister of State
in which he told all the facts but
omitted to mention the parties and the
names creates a doubt in my mind
whether Government are really sin-
cerc about these things. 1 would not
like to give more power to 3 Govern-
ment which do not want to exercise
those powers. If the Government do
not ‘want to behave as a Government
what is the use of giving them powers
and clothing them with authority?

Therefore, so far as my Party is
concerned, we do not grudge these
powers to the Government. But we
would certainly say—Do not talk in a
vague general menner, saying that
some parties and some people are
carryin on propaganda. Government
know the parties which are carrying
on propaganda, If these are the
powers Government are asking for,
we give them those powers on the
understanding that they will be effec-
tively used.

Shri Indrajit Gupta (Calcutta—
South West): I rise to oppose this
Bill on behalf of my Party. This
Bill, in our opinion, is unnecessary
and uncalled for and is liable to the
most dangerous misuse. Therefore,
we oppose it.

1 agree with my hon. friend, Shri
Goray, that Shri Datar should have
been more frank and more honest, if
I may say so, when introducing this
Bill, to speak out openly and say what
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he had in mind. He accused a cer-
tain party, that is to say, without
naming it, and he did indulge in what
he himself has called insidious pro-
paganda against that party. He re-
galed us with a lot of so-called ex-
tracts from speeches or writings or
slogans, as he calledq them. But for
some peculiar reason, he did not have
the courage and the frankness to say
openly what was in his mind. There-
fore, 1 am thankful to my hon. friend,
Shri Goray, for filling up that gap;
the vacuum left by Shri Datar, has
been very ably filled up. That was
what we had expected; we were not
expecting anything more or less than
that, because Shri Goray has made it
quite clear—he said so in his speech,
if 1 am not mistaken—that there is
no wuse of arguing with these
people,. ...

Shri Yadav Narayan Jadhav (Male-
gaon): We have got the convietion.

Shri Indrajit Gupta ....this sort of
thing will not do any good and it is
not adequate. Listening to him, T felt
that like the Minister of State he also
left a little bit unsaid, which he may
say on some future occasion. But, he
should also have been a little frank
because the method of his argument
was that the Minister should have
made the demand quite clearly and
that instead of a limited Bill like this
being brought forward (the Commu-
nist Party should be banned, because
you cannot argue with these people.

Mr. Speaker: Is that the only al-
ternative?

Shri Indrajit Gupta: I do not know.
That is what he meant. He was
giving out his difficulty and the legiti-
mate grouse he has against Govern-
ment is that Government, while bring-
ing in this Bill, while carrying on this
propaganda against the Communist
Party when they introduced the Bill,
did not have the courage to say that
these are the people against whom
they mean to use it. I want a clear

assurance on this; a commitment on
,
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ihe floor of this House that the State-
ment of Objects and Reasons given
There is really meant, as far as the
Government is concerned, to take
action against the Communist Party.
(Interruptions). The questioning of
the territorial integrity or frontiers of
India has been cited here as the
main reason for bringing forward this
Bill. Those who may question the
territorial integrity or frontiers of
India in a manner prejudicial to the
safely and securily of the country
arc the pcople against whom it s
primarily meant to be used.

I want to make it quite clear at the
beginning, irrespective of what any-
body on any side of this House may
say, that nobody is questioning the
territorial integrity or frontiers of our
country. Nobody questions it irres-
pective of what slanders and distor-
tion may be said by various people
regarding our party.

Shri Goray, of course, went off at
& bit of a tangent, in my opinion.
His point was that some people, com-
munists they say, are flouting the
territorial integrity of the country, I
want to make it clear that as far as
my party is concerned, we are bound
and all our members are bound by
the resolution which our party has
adopted on this question only last
February. That was the reason why
we did not repeat this whole thing
all over again in Vijayawada, which
seems to be a secret mystery to Shri
Goray. Only towards the end of
February, our National Council met
in Delhi and adopted the resolution
on Indo-China border dispute which
resolution has been published and is
before all India. Surely, Government
is aware of it.

T»}"hat does this resolution say?
This resolution says:

“The Communist Party of India
has already declared in its Meerut
Resolution that it upholds the
traditional borders in the Western
sector and the MacMohan Line
as the de facto boundary in the
Eastern gsector.”
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.Now, I do not know, how, by any
stretch of imagination, this stand can
be interpreted to mean a questioning
of the territorial integrity or frontiers
of India. If the question is raised re-
garding the traditional borders of the
western sector, well, we are not alone.
We are in good company, I think, in
that matter because if the matter had
been scttled, once and for all and for
good, we would have been very
nappy. The fact remains that it was
not being settled and that is precise-
ly why the Government itself has
gone to the trouble of entering into
this protracted and prolonged nego-
tiation with the official team of the
Chinese Government. Where has this
thing of 600 pages come from? Why
wag it necessary for our Government,
if it was convinced in its own mind
that there was nothing to discuss and
no scope for any different interpre-
tation and no scope for any conflict-
ing data, to send a team to enter into
negotiations? Why was it necessary
to record all thig huge mass of evi-
aence and issue the thing?

The point js this. The only differ-
ence that I can comprehend is: once
this data has come before us, what
is the course to be followed now? My
party has repeatedly sald and has
said again in its latest resolution that
we stand for a negotiated peaceful
settlement at all costs, because the al-
ternative is something which we are
not prepared to advocate or counten-
ance  Shri Goray feels that having
said that the mass of evidence pro-
duced by our officials has made out
a very good case and a strong case,
it is enough. After that, what does
he want us to say? Having proved
our case should we have no recourse
to further talks? Should we refuse
to have further talks? I do not
know. But my party says that after
these have taken place and after this
huge compendium of facts and evi-
dence has come to light, the only
way of settlement is through further
negotiation, if necessary at higher
political and top level. If, for that
we are caled traitors or treacherous,
or that we are questioning the integ-
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rity of the country, then those who
want to indulge in that kind of accu-
sation will continue to do that, what-
ever we may do. We  are  not
bothered about that.

I want to say this. This kind of
amending Bill, as the Dcputy Minis-
ter said.. ..

Some Hon. Members:” He is not the
Deputy Minister, Hg is the Minister
of State,

Shri Indrajit Gupta: 1 am sorrv: he
is the Minister of State, I am a new
member and I may make some mis-
take now and again. I may be ex-
cused for that,

The Minister of Statc referred
rather obliquely to certain activities,
statement!s, utterances and writings,
slogans and so forth, which, of course
s the reason why Shri Goray quarrels
with him and says that the attack
should be frank and direcy that the
Communist Party is meant.

As far as I can recall it was point-
ed out from the middle of last year
that suddenly we found a fairly well-
planned an  regular propaganda
launched in this country centering on
this point that various communists or
various papers belonging to the com-
munist party, various communist
workers reported to be roaming about
in various frontier areas and border
areas of this country were alleged to
be indulging in this type of anti-
Indian propaganda and  activities.
These charges were made, not only
outside but inside the House, inside
Parliament also; and I regret to say
on more than one occasion by the
Prime Minister himselt, without cit-
ing any specific instance. Repeatedly,
both in this House and in the other
House he was requested to give one
instance. He was requested the other
day by our spokesman to produce the
evidence, to cite records, to cite the
names of the people giving dates,
which were the articles which were
being referred to, which were the
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meetlings and who were the people
and what were they reported to
have said. And, we took the res-
ponsibility in that case of fully in-
vestigating those cases and seeing to
it that nothing of that type is taking
place. But, it is regretiable that this
kind of thing went on for a consider-
able time, even to the extent that our
General Secrctary, Shri Ajoy Ghosh.
wrole a letter to the Prime Minister
inviting him, requesting him, im-
ploring him to give us the evidence
and not to rely on vague charges only
without any facts, without any sub-
stance, without any names, without
any specifie date,

13.28 hrs.

[Mi. Dervry=SpeEAKER iy the Chair]

He got a reply to that Jetter, ulti-
mately, after a long tim¢ from the
Prime Minister. It was pot from the
Prime Minister but wag on bchalf of
the Prime Minister I should say. It
was from his Private Sceretary. In
a letter dated the 18th September,
1960, he says this. He says it refer-
red to many issues of the New Age
which is the weekly organ of our
party. He said:

“He has asked me to tell you
that it is not merely an item here
and there in the ‘New Age’,
which he had in mind, but repeat-
ed articles and big headlines, all
intended to give an impression
that China was right and that
India was wrong in regard to the
frontier disputes. A reference to
many issues of the ‘New Age' in
the course of the last two or three
months will indicate this, The
Prime Minister has no time to
read all these issues, and he is
going out of Delhi tomorrow.

As for the activities of some
Communists in the border areas.
the Prime Minister mentioned the
particular districts concerned.
Hig information was based on re-
porfs of speeches made in these
borders areas.”
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The Prime Minister mentioned some
particular districts and his informa-
tion was based on reports of speeches
made in those border areas.

Two things emerge from this letter.
One is that the Prime Minister had
had no time actually to go through
them. Naturally, he has no time.
We do not expect him to have time
to actually read these papers. Never-
theless, it was said that this paper
was carrying on propaganda syste-
matically against the interests of the
Country.

The second big thing that emerges
here is that in regard to particular
workers in particular districts, the
Prime Minister says that his informa-
tion is based on the reports of
speceches made in these borders area.
What were these reports? Who sup-
ply these reporls? Normally, what
happeng is that these reports are com-
ing from the police. The police re-
ports made allegations about certain
spreches made and  some  aclivities
being alleged to have been carried on.
Aftepr that, I think 1t was in the other
House, we followed the matter fur-
ther and we insisted that the name
should be given. On one single occa-
sion, the hon. Prime Minister I think
it was in the other House, gave three
names and mentioned the name of
Shri Kameshwar Pandit, who is the
Secretary of the Himachal Pradesh
Comimiltee of our party. The accu-
salion against him was that he was
reported to have addressed a meeting
on a particular date and in that meet-
ing he wag reported to have said
various things. When this news ap-
peared, Shri Kameshwar Pandit
promptly wrolc a letter to the hon.
Prime Minister and also issued a
statement in which he claimed that
on that particular data not only was
no meeting held in Simla—no mect-
ing of any description but he was ill
at that time and lyiQg sick in his
sick bed in the house. Unfortunate-
ly. the police gave some sort of a
report relying on which regrettably
the Prime Minister had meniioned
thi¢ thing. He mentioned the name,

VAISAKHA 4, 1883 (SAKA)Law Amendment Bill 13394

again, of Satyen Mojumdar, and many
hon, Members will remember that he
was a Member of the Rajya Sabha in
1952 and is now a member of the
Sfate legislature in West Bengal.
Against him too it was stated that in
some meeting—not a public meeting
but a meeting of the party executive
committee—held in Darjeeling, he
was reported to have made a certain
statement.  Shri Satyen Mojumdar
promptly denied it and he also wrote
to the Prime Minister that he had
stated nothing of the kind in that
particular meeting and that no such
subject was discussed. In any case
it was a meeting of the Party—its
own commitiee and therefore who is
going to rely on what report the
police gives on what goes on there?

Another statement was made about
one Shri Bhat. Actually our Party
offered to put all our registers of
membership at the disposal of the
Government to show that no such
member os  Shri Bhat exists in
Garhwal; there was no gentleman of
thay name in our party.

st wew LR (mae) oA oft
qrET Aff 7 7
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long before that Shri Bhat had been
kicked out of the party. He may now
be with some other party making
speoches from other platforms, I do
not know. So, this is the type of
thing which comes jn.

I must mention onc more case be-
cause it shows clearly why these
powers are sought to be taken.
There is a member of our party by
the name of Shri Krishna Bhakat
Pawrel alias Sharma of Kalimpong.
It is in the police report here.  On
the application of the officer of
Gorubathan police station, Kalimpong
the sub-divisional magistrate, Shri
D. C. Mookerjee issued an order to
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him restricting his movements under
section 144 and I will just read out,
with your permission, a very brief
extract from this, the grounds for
promulgating an order restricting him.
This is a police report. There are
forest labourers and there are Gov-
ernment reserved foreSts in which a
Jarge number of these labourers are
employed and there is a trade union
of these labourers. They have got
their demands for higher wages and
all these things. That is a registered
trade union and this gentleman is
one of the organisers of that union.
Here in the report, it is said:

“His main campaign rests on
his pretended propaganda that
although the Forest Department
officers are receiving more money
towards defraying expenses on
account of labour, they are mak-
ing less payments and misappro-
priating the balance.”

This charge may or may not be true;
I do not know. It goes on.

“The malicious propaganda pro-
duces provocating influence on
- the labourers who under his in-
fluence have organised demons-
trations and large-scale intimida-

tion....".

1t goes on further to say that the
subject, that is Shri Krishna Bhakat
Pawre] aliag Sharma,

“(the subject) is reported to
have (been) organising subver-
sive activities in these areas,
which borders Bhutan and there-
by has a greater intermatlonal
implications,  Although he is re-
ported 1o have concentrated on
forest labour only, this may be a
camouflaged move which may
take any shape any moment as
the policy of the party to which
the subject belongs is not at all
clear.”

There is the report of a very over
zealous police officer. But these are
the types of reports. The man is

carrying on legitimate {rade wnion
activities there among the forest
labourers. You may take action
against them; you may say that he
should not organise the forest labour-
ers. But this is the type of ihsidious
propaganda that is carried on. I
want to refer thig to the hon, Minis-
ter, If this is not insidious propa-
ganda, what is this? What business
is it of the policeman to say these
things: The man of course carries
on trade union activities but il ‘may’
be a camouflage because the Party’s
stand is not clear and therefore he
should be removed from the district;
his movement should be restricted.
This is the type of thing which goes
on,

1 feel that this Bill is totally un-
called for. This is a type of an emer-
gency legislation which I think, very
few countries in the world would
undertake even in times of war. Are
we at war? 1 do not know.

Then, the hon. Minister mentioned
some slogans and said that these
slogans were uttered in these areas.
One of the slogans he mentioned was
that somebody was pgoing about and
saying that Tibet was part of China.
Is that a trecherous slogan? 1 do not
know? What is the policy of the
Government of India. Has it recog-
nised Tibet as part of China or not?
We should be very careful when we
are compiling this so-called evidence
on the basis of the police reports; we
should recall exactly where the Gov-
ernment stands in this matter. Other-
wise, there may be a boomerang
effect. Whnat is wrong in saying that
Tibet is part of China? 1 say it ten
times on the floor of this House; it is
somcthing which the Prime Minister
has said too, repeatedly. But this is
trotted out here as one of the argu-
ments for these powers. All these
years we have had troubles with
Pakistan. I think many border inci-
dents have taken place; there have
been exchange of fires and shooting
of people and people have moved and
have been killed across Pakistan
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border. We have had more of these
things with Pakistan than with China.
We have seen some reports about
Pakistani spies and espionage. But
never in all these years did we hear
that because of these things it was
necessary to have this kind of Draco-
nian power. You have got a whole
armoury of laws. You have got the
Preventive Detention Act and the
Criminal Procedure Code and Sesn
Customs Act and this and that and all
kinds of things. What is the neces-
sity for this? Have we not got en-
ough powers which we can use if it
is necessary?

It seems to us that the Minister
sought 1o make a great joke out of
this and said that some people felt
that it had got political motives, with
the 1962 elections in view. I sub-
mit that this is not a joke at all. The
only purpose of this Bill is a politi-
eal purpose; it has got a political
purpose to create some sort of a
hysteria and panic. After all the old
spectre of communism which Karl
Marx wrote about in the- opening
of the Communist Manifesto has not
been laid to rest. He wrote, “A spec-
tre is haunting Europe, the spectre of
Communism.” But since then many
years have gone by and history knows
many instances of that spectre of com-
munism still continuing to haunt the
minds of many men here......

Shri Khadilkar (Ahmednagar): Can
you compare Indian conditions with
the conditions which Marx has refer-
red to?.... (Interruptions).

Shri Indrajit Gupta: I am not going
to disgress into historical research
now. I want to say to the Govern-
ment please put on one side all the
police reports which you have receiv-
ed. After all the Home Ministry is
bound to depend, to some extent, on
t!‘lOS@ reports. Put them all on one
side. I shall put on the other side
Just two or three reports which I am
going {o give, if I am permitted, from
Papers which are run by Congress-
men in relation to these areas. The
responsibility is on the Government
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to choose between what is mentioned
in influential newspapers and week-
lies run by some of the most respect-
ed veteran Congress workers of those
border areas on the one side and the
reports of police watchers and spies
on the other side. [ leave it to you;
you choose. I do not mind if Gov-
ernment stand up and say, “We do
not rely on Congress papers; we pre-
fer to rely on the police reports.”

Here is an extract from tHMe Hindi
weckly Sarhadi, edited by the Cong-
ress MLA from the Kedarnath Cons-
tituency, Shri Narendra  Singh
Bhandari. In the issue of that paper
dated 25th July, 1960, it is written:

“When some newspapers and
responsible political circles began
that the activities and pr-pazanda
of the communists in the hilly
districts of Uttar Pradesh are in-
creasing, at that time with full
responsibility we stated that it
was incorrect. There are no
communists in the region and the
couple or so of communists that
are there are doing no such pro-
paganda that harmg the country.
The Chicf Minister of the State,
Dr. Sampurnanand had also stat-
ed that it was not true that in the
hill districts such literature is
being distributed which jncite the
local populace.

Despite this some weckly papers
that are published from the hills
and some local officials go on re-
peating the bascless and unwar-
ranted story about such propa-
ganda. We consider this unfortu-
nate for we know that there is a
lot in Nazi Propaganda Minister
Dr, Boebbels’' statement that if a
lie is repeated over and over
again, il can be passed off as
truth.”

It is not a communist paper writing;
it is your own Congress paper. Shri
Narendra Singh Bhandari, I hope,
will not get into trouble because of
this. Anyway, he is an honest man
and speaks of his convictions boldly
and is not afraid.
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Karambhoomi, our friends opposite
must know, is the oldest and perhaps
the most respected nationalist weekly
‘of Garhwal. Its editor, Shri Dhulia,
is an old Congressman known to
many of the top leaders of the Cong-
ress. He writes in an editorial arti-
cle in the issue of October 22 protest-
ing strongly against the false propa-
.ganda of the Hindustan Times and
called upon the Government to hold
investigations and find out if such
news was correct and then prosecute
the communists. But if it transpired
to be false, the editorial pressed the
Government {o prosecute such papers
as were responsible for spreading
panic-mongering rumours. The edi-
torial further expressed its surprise
that such reports were pnot scnt from
Garhwal and Almora, but were manu-
factured in Mussoorie, Lucknow and
Delhi, which itself casts reasonable
doubt over their authenticity.

There js yet another paper called
Satyapath, which is edited by Shri
Lalit Prasad Nithana, ex-General
Secretary of the Garhwal District
Congress Commitice. This paper on
22nd June, 1960 says:

“....therc is no concrete cevi-
dence of any anti-national pro-
paganda by the communists.”

I can give you many more such
quotations, What is the {ruth? I« it
that we have to reiy solely on the
poiice?

Therefore, in conclusion, I submit
that the Bill is totally uncalled for.
My own feeling is—I regret it very
much—that the Government has
allowed itself (o be pressurised by
some of my friends sitting here and
also outside in this country. They
have been encouraged to whip up a
ceriain campaign of hysteria. These
are not enough to satisfy Shri Goray
vet; he wants something more; he
wanits 1o go further. 1 think by
bringing this Bill, the Government has
taken a substantial step towards fall-
ing into the trap of those people who
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want 1o create some sort of a war
psychosis and do not want a settle-
ment with China on this issue.
Therefore, the Communist Party of
India is being made the scapegoat for
this,

I wish to ask the Government, why,
in view of the powers which they al-
ready have, they are taking these
powers here, especially under clause
3(2). Let me read it:

“(2) Whoever makes, publishes
or circulates in any notified area
any statement, rumour or report
which is or is likely to be, pre-
judicial to the maintenance of
public order or essential supplies
or services in the said area or to
the interests of the safety or
security of India shall be punish-
able 7 oete.

This is a very omnibus clause. This
may have nothing to do with the
border or with territorial integrity or
safety of the border. It is a very
famiiiar phrase; we have seen it in
many other pieces of legislation.
When the Preventive Detention Act
was first brought in. then zlso  we
were given assurances:, But{ these
phrases were there—“essential to the
mainlenance of public order or essen-
tial supplies”. Consistently afier that
we have found that these powers are
misused and used only in order to
suppress  political opposition,  parti-
culrly parties which are working
amongst workery and peasanis and so
on.

Therefore, I feel that behind a cer-
tain political smokescreen which has
been created, there is an attempt to
cloud the issues. But after all, the
normal man in the couniry will read
only what is written in the news-
papers tomorrow. He has not got the
opportunity o sift all the evidence
and go into thesc things., Behind a
certain political smokescreen which
has been created, Government iz con-
veniently taking upon itself certain
Draconian powers, which- will be



13401 Criminal

excreised in practice by the police,
the local officials and the magistracy,
and which I am sure in future may
be used not only against the commu-
nist sinners—of course, it may be
used a little more against us—but
also against some other friends here.
Thev should not be so joyful about it.

An Hon. Member: They are not
frightened.

Shri Indrajit Gupta: Don't be
frightened; be brave,

Shri Goray: We are not likely to be
anti-national at any time.

Shri Indrajit Gupta: Shri Narayan
Duty Tewari, Deputy Minister of. ...

An Hon, Member: Deputy Minister?

Shri Indrajit Gupta: I hope some-
time in future he may become Deputy
Minister, Shri Tewari, Deputy Leader
of the PSP in the U.P. Vidhan Sabha,
after a tour of Pithoragarh, Chamoli
and Uttarkashi said that:

“internal factors which caused
discontent in the area largely
fiowed from the disappointment
of the people whose expectations
“ad not been fulfilled after the
creation of the border distriets
Offical propaganda which accom-
panied the formation of these
districts had raised hopes of a
considerable improvement in their
living conditions. Though officers
had been posted in the new dis-
tricts, their offices had not staried
functioning.”

The point is, in those areas, the
people living there who are poverty-
stricken, illiterate, cte.,, have got cer-
tain legitimate grievances and cer-
tainly it is the duty and constitutional
right of anybody or any party to go
and to help to secure redress of their
grievances. But I am sure in that
case, legitimate trade union activities
or anything of that type will be
sought to be suppressed by conven-
iently dubbling that as something
which is against the security and
safety of the country under the
Powers taken under this Bill.
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What is the guarantee against mis-
use of these powers? There is no
guarantee, because police reports are
still considered in this country to be
the last word on the question, I
have becn in preventive detention
four times and you should know that
each time it was found later on that
the grounds on which I was detained
were invalid or mala fide. They were
based entirely on police reports: “On
such and such a dale you said such and
such thing in such and such meeting”.
There was no meeting and I was not
present nor did 1 address that meei-
ing. But such things go on happen-
ing. The same thing will be repeated
again. Whay is the guarantec that it
will not be?

In conclusion, I would say that as
far as the insinuations and various
types of charges made against my
party in this House are concerned, I
most emphatically refute them. We
consider them to be contemptible ac-
cusations made against us without any
kind of proof or evidence. We do not
consider ourselves any less patriotic
or nalionalist than anybody else.
That is how 1 came here. I have
come from Calcutta city, where the
people arc certainly not illiterate and
not incapable of understanding any-
thing and not lacking in national con-
sciousness. My clection took place at
a time when the anti-China and anti-
communist campaign was at its height.
That was the sole issue in the cam-
paign made against me. Even Shri
Goray visited Caleutta and contribut-
ed to that.

Shri Goray: 1 was sorry for the
voters.

Shri Indrajit Gupta: Bul unfortu-
nately I am here. You may be sorry
for the voters, but they will survive
your sorrow.

On behalf of my party, I oppose this
Bill as being un-called for, unwarrant-
ed, unnccessary and liable to gross
misuse by the party in power.

Shri Khadilkar: Mr, Deputy-Speak-
er, Sir, T welcome the measure and
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I would also lend my full support to
the statement made by the Minister
of State while moving the Bill for
consideration.

Some objection has been taken that
Government is not logical in giving
the full facts, on one side, as well as
not making very clear against what
section of political opinion or party
this measure is directed, on the other.
1 feel that the hon. Communist Mem-
ber, Shri Gupta, who spoke just be-
fore me, also realises that his Party
on the border issue is not of one mind.
He has quoted some of his party
organs. But he has failed to quote
one. In their monthly, New Age,
Mr. Ranudive, published an article
mostly based on the evidence on the
other side—that is, the China side—
to which perhaps he must have got
access to, in which he has justified
almost every claim of China and
come to the conclusion, perhaps we
are totally wrong in advancing the
ciaims that we are making today.
But unfortunately for the party, there
was some other nationalist section,
and ultimately the position taken by
the spokesman of the Communist
Party, the editor of the New Age-—-1
am specifically referring to that
monthly—was not endorsed by the
party itself. This goes to prove that
it is not so easy (o say that all the
attack or the aim of the Bill is entirely
directed against the Communists, But
suspecting that it would be used
against them, they claim to be equally
good nationalists. It is not a question
whether Communists or so-called
notionalists are taking an anti-nation-
list stand on a particular issue.

The question today, when ths mea-
sure has come forward, is very simple.
Are there not some element in
this country, whether they belong to
the Communist Party or they do not
belong to any party, who are more or
less not convinced about our position
on the Chinese border? And, to the
great embarrassment of the PSP also
a great leader of the Sarvodaya who
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presided at the last meeting of their
organisation or their “Sammelan”,
whatever you may call it, has come
out with an unequivocal statement.
That is also very pugzling. They
know that for the first time a man
of his stature in public life has said
that this dispute wiith China could be
referred to an arbitration  arbitration
of an international jurist because
China is not a member of the United
Nations Organisation. When a man
of the stature of Jaya Prakash.
Narayan makes such a suggestion, it
presupposes that he also is not sure
abouy our border. Therefore, so far
as the Chincse border issue is con-
cerned, when Shri Goray or Shri
Gupta made a statment, they them-
selve; were not sure of their own
party. Later on, after this article was
published, the Communist Party has
come out with some sort of a specific
policy excluding some areas about
which Shri Gupta just referred as
“traditional borders", But 1 would
like to ask him one question. It is
a very pertinent question. I do not
fcel anyone here is interested to have
a pound of flesh of the Communist
Parly or just use this as a weapon
against the Communist Party. As
such, if it werc so, as Shri Goray
pleaded, then the State Minister
would have said openly that the
measure is directed against a particu-
lar parly, particularly the Communist
Party. But so far as this issue is con-
cerned, today, even the Government
when it makes a statement, I must
submit in all honesty, is not prepared
to make a categorical statementat at
a certain level and, therefore, so far
as the Chinese border dispute is con-
cerned, this measure that has come
before the House has got some justi-
fication for it, but it is not at all
aimed at any particular party. That.
must be clearly understood.

Now, so far as the measure is con-
cerned, I would Ilike to gel some
clarification. In the Bill you have
said that after notification if in that
particular natified area such a propa-
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ganda is to be carried action will be
taken. But, India is too big a coun-
try. What happens if propaganda is
carried, say, from somewhere else?
In the modern times, does it not reach
or does it not affect the people of the
border? 1 feel, so far as this measure
is concerned, this is a big lacuna,
because after notification if a pam-
phlet is published or certa'n propa-
ganda is carried on questioning the
territorial integrity or the national
sovereignty of this country then the
Government will take action. But
what is to happen if I publish some-
thing outside the notified area? So
many things are happening in the
heart of the country. It is not as if
we are faced only with this dispute
with China. We have also several
disputes with Pakistan and Pakistan
still is not reconciled to the position
in which she finds herself,

There is another lacuna. In sub-
section (i) on page 3 of the Bill you
have referred to drawings, photo-
graphs and other things. If you go
to the library, Sir, as you know very
well, you will find thal even recent
pubiications from the western coun-
tries never show Kashmir as part of
India, whatever part we have got and
whatever they have pgoi. Is it not
really aggression committed in the
same manner as the Chinese commit-
ted aggression on the border by
depicting cerlain  territories of our
country included in the Chinese ter-
ritory in their maps. This has hap-
pened. Recently, we know in some
places like Aurangabad and others on
the Republic Day instead of the
National Flag the Pakistan flag was
raised, slogans were shouted, proces-
sions were taken. Such propaganda
is carried not on the border but in
the very hcart of our country. I
would like to know how this measure
is going to meet a situation like that.
I would certainly welcome it and
that sort of a measure is absolutely
essential, but the situation is so
difficult that Government will have to
proceed  very cautiously. And,
because they are afraid that if we
take a certain very fanatical attitude
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as suggested by some people here
and also outside the House it is likely
to affected the democratic processes
which we are following, and that is
the inhibiting factor so far as this
measure is concerned, but still, after
going through this Bill, I do feel that
there are many lacunae, and unless
they are removed it will hardly serve
the purpose which it is intended to
serve. This is one aspect of the
thing.

Another thing is,—it was mentioned
by my hon, friends here—let us
realise that the border people are
nomadic—most of them—and their
habits are nomadic. These nomadic
people have no deep roots in the
Indian soil and they have yet to feel
that sense of pride of belonging to
this country. 1 know from the
several documents and books that
have been published on these Hima-
layan borders that seasonally people
used to cross from this side to the
other side. That is a usual habit
among them. Even now it takes
place, from the hills side they go to
the plains. When they come to the
plains and see the so-called civilized
society, the seitled society, they feel
it is the most exploiting society.
Therefore, along with this measure,
what is really wanted is that some
positive effort should be made on the
border areas to better their conditions
of life so that those people on the
border feel that they have roots in
the soil, feel proud and have a sense
of belonging to this country. That is
absolutely essential along with this
measure; otherwise, it will have very
little effect.

14 hrs.

Thirdly, we must take serious
notice of the attitude of the Commu-
nist Party. Unfortunately, in India
since the dispute started, the Com-
munists have the problem to face
whether the civilisation under which
we are living is worthwhile, whether
the territory they are living is worth
preserving, or the so-called socialist
society has an inherent right to com-
mit aggression, and actually it is not
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aggression because they are demolish-
ing a civilisation or society which is
at a low level of advance. Because
of this motion, there was a great
struggle within the party itself, a
great ideological struggle, where a
propostion was advanced by one sec-
tion, saying that the territorial
integrity question should not be
stretched too far from our side. But
there was another section, equally
powerful, saying, whether our country
is advancing on socialist lines or not,
this is our country and, therefore, we
must fight for it. Therefore. this sor!
of confusion in thought is prevalent
in the Communist Party itself,

Some of us on our side also felt:
should we stret:h this dispute too far?
What should we say about it? Is it
aggression? Let wus admit very
frankly that we were hesitating in
categorically saying it. So far as
Tibet is concerned, the Minister of
State stated that people doubted
whether it belong to China.  They
say it belongs to China. Bu{ when
we conceded the suzerainty of China
over Tibet, we accepled that position.
Therefore, it could not be questioned
now. It is too late in the day to do
that. When somcbody says that Tibet
belongs to China we cannotl say any-
thing. We have conceded that posi-
tion.

Shrt Goray: Never.

Shri Khadilkar: I have argued this
point. When you concede the suzer-
ainty—I am making that distinction
between suzerainty and sovereignty—
of China, it means, ultimately, that
the overall sovercignty Dbelongs to
China. 1 have gone through that
document very well and I have
arguced it. Therefore, once you con-
cede that position. it is very difficult
to accuse them and say *“Oh, so far as
Tibet is concerned, it i1s our concern
and not the concern of China”. That
difficulty has to be faced.

So far as the measure is concerned,
though today we are very much exer-
cised about the aggression committed
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by China in the Ladakh area, we
cannot ignore the other aspects, Some
people in this country are having
loyalty to Pakistan, though they are
Indian nationals. There are some
trouble sopts like Nagaland, as Shri
Goray has mentioned, where even
now we find some people questioning
our sovereignty. This aspect is very
serious. Therefore, I fail to under-
stand why the Communist Party
spokesman should consider that this
measure is directed against the Com-
munist Party.

Shri Nath Pai: Guilly conscience.

Shri Khadilkar; Shri Goray was
fighting shy to mention names. The
Minister of State was also fighting
shy of mentioning the Communists.
I cannot understand why,.

An Hon. Member: Because he has
read the pamphlets.

Shri Khadilkar: If yvou want to take
a logical position, then you must say
that in this area the Communist
Parly would be banned. That was
the sum and substance of the argu-
ment. If Government has come to
that conclusion, it woulq have stated
it that way. But the Government's
position, a: expounded by the Minis-
ter of State ig that it wants to act in
ca;e somecthing prejudicial is done by
the individua’, not by an organisation,
not bv a party. Thig must be clearly
understood.  Therefore, from this
limited angle it wants to apply this
measure, though i' w'll become part
of the penal 'aw of the land. It
wants to enforce it in such a cautious
manner against individuals, so far as
theiy undesrable activities on  the
border are concerned. Therefore, in
that limi‘ed sense, I lend full support
to the measure. It is not its draw-
back; T sar it is its strength The
very basis of it is that Government
wan's to face a particular situation
which does not call for a draconian
measure, which would paralyse poli-
tical activity in the border. That
must be clearly understood.
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One word more and 1 am done. So
far as the border problem is con-
cerned, I would have liked some pro-
vision in this Bill. After all, we are
making an amendment in a crminal
law, taking more powers. So, why
not consider the other aspects? In this
country, whether it is on the border
or in the very centre or heart of
India, some people are carrying on
secret activities—sometimes they do
it ¢ven openly—against Ind‘a or for
some other country. 1 think this
measure ought to have covered that
aspect. That is the most disquieting
aspeet in our coun'ry at the present
juncture, because it is penetrating to
the very heart of our political life. It
is creat'ng a new communal fever
in our body politic and, therelore,
some such firm stang is called for. 1
would appeal to the Home Minister
that he should give more thought to
this.

While applying the powers they are
taking under the Act, they must act
with the greatest caution, so far as the
press is concerned. You have taken
certain new powers regarding the
press. In a democracy if the execu-
tive is empowered with these kind
of powers, except in cmergencies, it
is not a good thing. Now you are
not thinking in terms of emergencies.
You only want to deal with undesira-
ble propaganda carried on by some
undesirable e'ements. You do not
want io applv this law beyond that.
If that is so, I am afraid this is too
wide a power, taken under clause 4
if T mistake not, and therefore I would
appeal to the Government.

An Hon. Member:
against it.

Shri Khadilkar:........ to be very
cautious. You must be more res-
trained in taking action, even if the
clause remains as it is. With these
words, I support the measure.

Shri Manabendra Shah (Tehri Gar-
hwal): The ai mof this Bil] is, 1 fee!,
laudable and, therefore, I would not
like to go into its merits and de-
merits. But I would like to bring to
the notice of the hon. Minister certain
points as food for thought, or which
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may require clarification, on the floor

of this House.

Firstly, I would like to draw the
attention of the house to clause 3,
sub-clause (1), in which it is stated
that the Government could declare any
arca adjoining the frontiers of India
as a notified area. By this, it means
that only a restricted portion would
be declared as a notified arca. By
clause 3(3) people are prohibited
from going into the notified area with-
out prior sanct‘on. What is doubtful
in mv mind is whether it is a thing
which would be harassing the people
or not.  They have their trade and
religious and pilgrim  centres, and
these two items g.ve importance to
my doubts. There are not only
pilgrim centres for people coming
from outside but also pilgrim centre
for local people. Thev will not form
part of the notified arca, but they do
form part of the area which has res-
peet for these centres. Under these
circumsfances how is the Government
going to safeguard against unduc
harassment to those people who may
not be the inhabitants of these notified
areas, but are still part and parce] in
all respects of the notified areas?

The other point which I would like
to bring to the notice of the hon.
Minister is that people, like in Utter-
kashi District, in the notified areas are
those who are mostly migratory. They
stay there during summers and come
down during winters. So, it would be
a notified area only for a short period.
If the intention of the Bill is that they
should not be swayed one way or the
other by actions which may tanta-
mount to disloyalty to the country,
how does this Bill safeguard their be-
ing infiuenced outside the notified
area?

In this connection, I would like to
draw the attention of the House to
sub-clause (2) of clause (3) which
says—

“Whoever makes, publishes or
circulates in any notifleq area
any statement, rumour or report
which is, or is likely to be pre-
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judicial to the maintenance of
public order, or essential supplies
or services in the said area or to
the interests of the safety or se-
curity of India, shall be punisha.
ble, etc., etc.”

This is only applicable to the noti-
fied area. But when this population is
migratory, this clause is not applica-
ble to them for that period when they
are outside the notified area. It may
be argued that if they are not in the
notified area, clause 2 would be appli-
cable. But clause 2 refers only to
“matters prejudicial to the interests of
the safety or security of India”, but in
sub-c'ause (2) of clause 3 two more
items have been entered, namely
“maintenance of public order or essen-
tial supplies or services.” Therefore
clause 2 would not in toto cover the
provisions in clause 3, sub-clause (2).
I would, therefore, like the hon.
Minister to let me know how this
eventuality is going to be safeguard?

Now in sub-clause (2) of clause 3
“maintenance of essential supplies and
services” are provided. In these hilly
areas, it is not necessary that essen-
tial supplies and services would be
confined to the notified area. Essen-
tial services and supplies not only in
these areas, but anywhere else extend
beyond the frontiers of the notified
area. It may not only extend up to
the border district, but it may extend
to the rest of the hilly area which
is not in the border district. Therefore
to say that public order and essential
supplies and services should be safe-
guarded only in the notified area may
not serve the purpose in toto.

This Bil] is probably due to what the
Government think is the fertile ground
which has to be prevented from being
exploited by subverssive politics. The
fertile ground, which I have been
shoting for many years now, is not
necessarily the area absolutely adjoin-
ing the border district Fertile grounds
would ordinarily be those areas which
are not going to be offered the same
facilities, same privileges and same
development which these areas are
offered. Therefore, it obvious that the
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fertile areas for which this Bill is
necessarily being made, are whole of
the area adjoining the borders of India.
Under these circumstances, again the
question comes up for the Govern-
ment to review, whether this Bill
would in reality be able to solve those
problems which the Government
wants to. In fact, the proper solu-
tion would have been that the whcle
area in toto up to the border dis-
tricts should have been brought into
the border districts and then it may
have been possible for Government to
do something concrete.

The third item that I would like 1o
dilate are the words “maintenance
of public order” occuring in sub-
clause (2) of clause 3. This is 2
phrase which covers many things. Tt
is a phrase which can over legitimate
demands and aspirations of the people
also. ] am give concrete cases where
government officers at the  districtl
level can very well construe that a
particular action, if taken, would be
detrimental to public order. For
cxample., 1 take the cases in Ulttar
Kashj district. There has been a lot
of agitation about the township of
Uttar Kashi The government offi-
cers of the distr'ct are adamant that
they would take up the land of the
villagers of Uttar Kashi to make the
township. The villagers are adamant
that they are not interested in giving
this land. Similarly, the district au-
thorit'es decided that they should
have the block headquarters at Dunda;
the villagers of that area are also
adamant that they will not give the
Jand for the block headquarters. The
same was the position regarding the
S. D. M’s headquarters. The villagers
wanted it to be at Barkot; Govern-
ment wanted it to be at Naugaon.
There was again a quarrel about it. A
situation would have arisen when the
villagers were prepared to offer satya-
garha. Would it come under “public
order” or not? Would situations like
this which are legitimate aspirations
of the people, come under “public
order” or not? Luckily in these cases
the matter when referred to Lucknow,
and the Chief Secretary having been
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sent, the legitimate demands of the
people were conceded and the sites
were changed. But situations can
arise when such a solution may not be
found, or it may be found later after
the district authorities had taken
action under this Bill. Under these
circumstances how does Government
propose to safeguard against this sort
of harassment taking place?

These are only certain doubts which
have come into my mind. Therefore, I
thought it necessary to bring it to the
notice of Governmeni and 1 hope Gov-
ernment will be able to throw some
light on them,

st we (Tenfafr) @ Sorerw
wgiea ag fasr F1 WmT T2 F AqveA
TIAT § 98 gWH! TqaeTar fae= & 93
ad @17 wiar & 1 9 faw &7 o gy
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fear @ 1| wa 5T fa T a1 o= fFay
2 afww g7 ava &7 e 72 frar & fr
RA F 7 FT gha gu Y WA 72 fa=
A ® wraEEaT |1 97 g ? g
<7 fay #1 5 7= faw 9T grg @@ F7
A ¥ gg v w1 wifgw 97 fF
ﬂrfﬁr:cwmwr!‘mmﬁaﬂm
IE Y wY owegw gE? AW oW
qqd ¥ fr gy 3w & Wl W &
e srgfaa @ Y & | e gue
27 Y g7 90X oF JI a1 feearT &
ZHF gl T & WX oiffea) e 7
TR FATL IS 9 IHA T & | §HA
AT ZET HAETHT ®T AT ST HI9
¥ wgE g @ 2 | A F Y feafa
FHIRT qrfEear #Y § & 7 g5 o
TR W F gR,000 T WY YA
W wAf g7 §T ¥ For F @ET
? AR gAY et # d9 ¥ |a
T @ 3 | a8 g ¥ fawg § fr =
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FT 99 AT Fga & fF T ¥ TR
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7R & o fe weg St W arfeat
FTO FMT FIT FHAT FIF & I7% 0¥ IT
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arm ¥ a1 & f& ww g d9eE
far @, Sfaw ag oY wmar w1
foT gt o33 femr mar | gEF TR
g 9T g F FTOT grfeves F quv
w®OLH A A A § qgAr
sreat g fF fomr Sifai s v 2w &
a9 W F7 Affew  famr @v, 9eH
A fEay g @ oA S @ mw,
SR Aifew WA ¥ A% faeg w4
FEAE Y TE F T | 7 AW Ay
I A wFEA FE F fqq owoT
N 2§ amfat § ava, fea ¥
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W Y 3w FH A T A qA g
faell g€ 8, o % feam Famaer Y
? | e & o W frar o
afgT |

T ey § v &% ore amem &
qa sfawrd fiv w1 i w1 @
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Y 7@t ot O 2a1€ g2 a7 gAT &
IR AATE FT 39T 9I0EC | F €W
qETT F A FAET ft ¥ A
affa w7g &% @5 & 0w oA a1
¥ ogawd 7 | 7 qg w40 FeAT qARAT
z f# %= 37 fast &1 7 7A@
guaTdr faeReErd wuTe gr g, oy
WTaqT TIATT O’ Ag AT =rfgw
HTATEFAT 27 717 &F @ fF 9% wAn
FE F1AATET F AA—AT AW T
¥ 9ff awrRr 7Y @ & g T
B T AT & W I R & e
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T 7 AT

gurewer wgraw o far
qEEE AFEg w1 AW fagr ey,
ar 3R Tz ‘ArAAm 7w’ a1 “Ara-
W W FgAT wifen | faw A
a1 garfaa 7EY & | AT gEew §
3 TF FT el =

st <o wwwat . i A
THEHT % f& he is only patriot
with monopoly of patriotism.

Shri Narayanankutty Menon (Muk-
andapuram): All the patriotism has
bought away only by a few people
and nothing is left!

Mr. Deputy-Speaker: That has
nothing to do with patriotism,

. WWTET Y awdre Ty A
|
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@#1 & drma &7 7 A A |
M § IAR WA dgl | FAa@ w1 Q@
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A= 4T AT & | THE WY FIT |
AT syt & gadr a1 F=a1
agt 9 &Y 7€ & fomwr fewem A &
A oY QAT w1 F LA H T
wfawd ag= 1 & fF g7F wT A
quEm FE FB5T &1 A5 | 372 AT
Fe3t SYe araraa1 & widr qav w7 At
gy i § S e ¥ & g 2w
Mfs”, Far 97 oF 99 fefrgas qf9-
¥z @ 91, 9 famE | g
g 4% TET 41, ag wa oF fefgaz
gfoezz A7 A7 AR "7 fedrom
Ffqesz 137 2, 97 ITF TIF K FIH
T 2 qRwa § w)F F AT m MW
fer &1 W AT ® 1 IT ATE B TR
FTT AT T @A BT OTET B, IAHT I
FIIIT ALY ZT TR | I T7OMEA Rl
fa=me w71 Tfem |

@ aa gg 2 f¥ ¥ oF wwm R
saC # §3 fadi g9 mAdg we
q51eq 7 FoEET 41 fF osqd g1 H
A1 Foer a4 77 F 57F fA7 5 282 o=
€ F FAZT H FFZ 9T TG T4 4T,
afes ag Q71 @ 74 g1 Ag, | TAAT
g1 FTF 1T T f afz a8 wear |
aff 1 a3, a1 g8 15 gFT # AT
A5 g 1 gafaT gmidr AMad #1 fwe
T FA B G9d FF AN A F
F&TA & | HE.T FT ACE 7 HFAT
&g fZg Sar @ 391 QT /geqn
gt wifga AV 7 ® o7 @9 fwar
i+ 8T | T TFLFH TETAT AAAT
# 91 W A faza | 939 § A9 8, wAH
q1g F2HET

W # 94 a9 g fA @
g fo gt fardt ag F gz wrzq T ag
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qIFET TF¥S A Z A A WG
Tgl gf & 9% 91 wwar ¢ fr ame s
FEAA HT GIATAF THAT & ®T H A7
faelY s T & gRIET fRar g |
T w1 fagna  f o aw 5w worr-
7 FT FOAT A TN @G A
TY Fegay A @ § A g}
A FY g% qTH 7 wEAW ¥, a9 %
fod faom & o 78 T3 %, fowwn
UFATA T AR afafafasr ov
HET ANAi g, TETAR AGY W0 |

@ W & /g § T fadaw &
gifed wwdT g7 g |

Shri Shree Narayan Das (Dar-
bhanga): I wholehcartedly suppoit
this measurc. My hon, friend, Shri
Indrajit Gupta, has characterised thits
Bil as one givng draconian powers
to the Government, which has beei
brought forward by the pressure of
some groups which wan! to create &
wap psychosis in the country. He
also paid that th s measure would be
used for the suppression of  polit'es
partics in India. He wa: also of ihe
view that the legit'mate rights of fradz
unions would be suppressed by this
mcasure 1 can only say with regard
to these arguments that the guilty
mind ‘s a ways suspicious.

So far as the provision contained :in
clause 2 is concerned, we are There
going 1o creale an offence against the
State. This offence should have been
been brought within the purview cf
the Indian Penal Code in Chapter VI,
where all offences against the State
are deal' with. Better latc than
never. Therefore, I support the mea-
sure.

Some hon, Members have sa'd Lhai
there is no necessity for this measure.
The circumstances that have been
created in our country by the Chinese
aggress‘on and the conduct and be-
viour of some individuals belonging
to some groups have necessitated this
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measure. It is not on’y necessary bul
desirable. As I have already sa‘d, the
provision contained in clause 2 iz a
general offence. But so far as the
provisions contained in clauses 3 and
4 are concerned, they may be charac-
terised as measures necessitated by
circumstances created in our country.

It has been stated that there may
be misuse of this measure. If every
Act enacted by th’s Parliament is not
duly administered and if it falls into
the hands of some wrong men, it may
be m'sused. For that the law courts
are there. If anyone exercises the
powers given beyond the limit con-
templated. he can be brought to book.
So it is not proper to say that the
powers that are going to be taken
under this measure by Government
will always be ut’liseq for suppres-
sion of political parties. The measure
that is going to be enacted is not
directed against any political party,
although some Members have pointed
out that the activities of the Commu.-
n’'st Party in this regard are not be-
yond doub'. May be they have in
their resolutions passed at various
sess‘ons indicated their intention. But
this country being a democratic coun-
try, cveryone has freedom of speech
and freedom of expression. In the
enjoyment of those righ's, one may
be led to misuse one's rights. It is
to curb the misuse of thes: rights
that this mcasure is being enacted.

The hon. Member, Shri Indrajit
Gupta, told us that no members of his
Party has made any statement which
may be prejudicial to the security or
safety of the State. The other day
the hon. Prime Minister quoted from
some reports rece'vedg by him from
various parts of the country which in-
dicated that certain members of that
Party have done so. Today also the
hon, Minister in his opening speech
quo“ed some sort of propaganda being
carried on among the border peoplec
which may mislead them. Therefore,
it is ‘n the fitness of things that this
measure is being brought forward.

I \?ou‘d like to refer to some of the
provisions of the Bill which, it has

VAISAKHA 4, 1883 (SAKA)

Law Amendment 13430
Bill

been s‘ated, constitute a curb on

political parties. There is no doubt

that by the provisons contained in

clauses 3 and 4, curbs are going to be

put on certain rights contained in the

chapter, there is a provision which

says that in the interest of public

order and the security and safety of

the State, Goverment are entitled to
enact certain measures to prevent

those activities. It is in the light of

that that this Bill has been brought

before us.

With regard to the penal part of
the provision contained in clause %,
in my opinion, it is not adequa‘'e. Tt
says:

“Whoever...... questions the
territorial integr'ty or frontiers
of India in a manner which is,
or is l:kely to be, prejudicial to the
interests of the safely or security
of India, shall be punishable for
a term which may extend to
three years, or w'th fine, or with
both”.

This is a light sentence; where the
security and safety of the country is
concerned, a sentence of threc years is
not sufficient. There should be a
deterrent punishment for this offen-
ce.

As regards the penal provisions ol
the other clauses, they appear to be
sufficient. Wtth these words, I sup-
port the measure.

Shri Achar (Mangalore): I also-
we'come this measure. It is a very
necessary amendment of the law on
account of the circumstances that exist
in our border. especially with China,
The argument was put forward that
we are having trouble with Pakistan
for such a long time and there were
even shootings there, but still we did
not think it necessary to have any
law of that kind; but we are thinking
of having legislation so far as the
other borders are concerned Of
course, the Bill does not restrict itself
to any portion of the country. But,
no doubt, such an enactmen' was not
passed till now. It is only now that
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it has been considered necessary to
have such a Bill

The reasons are obvious. We know
how exactly the communistic coun-
tries infiltrate and try to extend their
territories. From  Thistory it appears
true specially of South East Asia.
‘Take for example Viet Nam. We
know how communism spread therc
‘through the communist leader Ho-
‘Chi-Minh. We know how the move-
ment prectically came from China;
and it is North Viet Nam that is
:affected It does not extend to
South Viet Nam. It is not only in
Viet Nam; it was the case in Korea
also. Omnly North Korea is affected
but not South Korea. It is how they
infiltrate.

Shrimati Renu Chakravarity: Are
‘they not parts of the same country?

Shri Achar: That is what T sub-
mitted, that the work is carried on
‘by infiltration in this way; it is how
communism spreads.

About India also, we know from the
paper  reports—especially ip the
Hindustan Times we had some time
back a series of articles—that there is
an effort almost to  welcome the
‘Chinese Government, arguing that
Chinese Government is much better.
And, on these border areas, let us take
the situation as it is. That is the
attitude. I do not mean that the en-
tire party is of the view., It may not
be all of them bul there is a section
amongst them. That is why probably,
in Vijayawada and everywhere, there
are two groups, one following the
Moscow line and the other following
the China line. What is the reason?
Even when they want to pass a re-
solution whether it is aggression by
«China or not there 1is g division.
This is not only of the communists,
Unfortunately, Shri Indrajit Gupta
seemns to think that it is only against
his. Probaly, the cap fitted him,
“That is all I can say.
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But, we have to see this aspect of
the question. There is one section
which says there is no Chinese aggres-
sion. What does it amount to? It is
an accepted fact that so far as we are
concerned the documents recently
produced and the evidence adduced
by our official reports show that there
can be no doubt whatsoever that a
good portion of our territory has been
occupied by China. Why is it that
there is no unanimous resolution of
the Communist Party as such? There
is a split. Why is there not a definite
resolution saying that there is aggres-
sion by China? That indicates that

there is a particular section among
the Communists who are  pro-Chi-
nese, Probably, there are others

also. We need not go into that ques-
tion. So, when this is the situation,
it is absolutely necessary that we
should have legislation to the effect
that persons who are behaving like
that are committing an offence and
are liable to punishment.

1 agree with Shri Shree Narayan
Das that the punishment is rather too
lenient. (Interruption). That is my
view, because it is not an ordinary
offence. As my friend here suggests,
it is treason. Tt is an offence against
the country as a whole. In such cases,
three years is not sufficient,

At this juncture I must also say that
Shri Shree Narayan Das seems lo
have felt that the other punishments
provided are sufficient. Under section
3(6) it is only one year.

“If any person enters or
attempts to enter a notifieq area
or is therein in contravention of
any of the provisions of sub-
section (3), he shall be punisha-
ble with imprisonment for a term
which may extend to one year, or
with fine, or with both.”

I would say one year is rather too
lenient. It may be amended later, I
only wanted to say that the punish-
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My hon. friend, Shri Goray, seemed
to think that the present law would
be sufficient, He asked, ‘Why should
you think of enacting this Bill?’. He
referred to the Penal Code, He did not
refer to the section. I am  afraid
there is no provision, as it is now, to
punish a crime of this kind, Of course,
we have section 124A for sedition and
other sections. So far as I can see, a
separate enactment s absolutely
necessary for this purpose,

Then, the other argument put for-
ward, including my hon. friend, Shri
Gupta, was that we have got Preven-
tive Detention, Argumenis had been
advanced that preventive detention is
not a judicial proceeding and it is an
executive act and the accuscd person
doez not gel the benefit of a proper
trial and all that. From that point of
view at least I expected them to wel-
come this, So far as preventive deten-
tion is concerned, the ptrson will have
no opportunily to go to a court. But
this provision is much better. It comes
under the ordinary Criminal Proce-
dure Code and he will have the oppor-
tunities not only of the trial court but
he can take it to the High Court also.
From that point of view I should con-
gratulate the Government for not utili-
sing the Preventive Detention Act for
this purpose but for bringing in a law
under which regular trial can be had,

Another small point was raised, if I
am not mistaken, by my hon. friend,
Shri Goray, that Kashmir is omitted,
and that the usual mantram of ‘except
Jammu and Kashmir' is mentioned
here, Of course, it is a constitutional
point. It is only, probably, on account
of that point that the Government
have omitted that area,

Apart from that, under article 3 of
our Constitution, so far as change of
borders or States are concerned, the
consent of the State is not necessary.
That is, if you want to change the
borders between any two States in
India, then, their consent is not neces-
sary, They have only to consult and
the Central Government can pass any
law. But, so far as Kashmir is con-
cerned, we have to note that there is a
347 (Ai) LS—86,
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separate provision, So far as any
change in the border of Kashmir is
concerned, the consent of that parti-
cular State is necessary. On that ques-
tion there will be no difference of
view between Kashmir and India, The
question of Ladakh is there. But, all
the same, as the Constitution stands, I
do not think that that State can be
brought into this Bill,

15 hrs,

I do agree with my hon, friend, Shri
Goray that the mere passing of this
Act would not enable us to have this
question settled easily. Probably, the
more important thing 1is, as many
thinking Members have stated, we
must try to go to these border areas 1
mean the leaders and other public men
from all parts of India—and educate
those people and see that this insidious
propaganda is not carried on, There is
no proper communication. The tribal
people in that area are likely to be in-
fluenced easily by the vicious propa-
ganda. The mere passing of this law
may not enable us to see that this in-
filtration and subversion are not
brought about, The more important
thing is this. Many public men of our
country, the M,Ps and MLAs, should
go to this area and see that these peo
ple are not easily influenced like that.
My hon, friend Shri Manaen who
comes from Darjeeling has discussed
this point in one of our meetings and
he had stated incident after incident
how this insidious propaganda is car-
ried on there. In fact there is a pro-
paganda to the effct that the Chinese
Government is better than the Indian
Government! That is the sort of pro-
paganda going on, When it is so it is
absolute!y necessary that we should
catch the imagination of the people.
This enactment alone may not remedy
the evil,

Shri J. B. S. Bist (Almora): Mr.
Deputy-Speaker, before the trouble in
Tibet started. I had spoken in this
House and said that the border areas
should be centrally administered or at
least that the border intelligence
should be exclusively controlled by one
authority, either Centre or State, I



Criminal

13435
[Shri J. B. S. Bist]

had repeated this in the session that
followed. Again, I had pointed out
that when the security outpost with-
drew from the areas where there was
snow in winter, I had information that
some Chinese had come and crossed
over to our side at Barbyang and that
it was no time for the Government to
be complacent, I am, therefore, glad
that the mind of the Government has
gone this way and this Bill is before
this House. I do not think that it is
d:rected against any party except a
person who challenges the integrily of
our State, of our country, Therefore, 1
do not think that that kind of objec-
tion has much force or validity. But
I do not know how far this Bill will
completely meet the demands or the
intention of the Government, 1 had
said that in these border arcas, the dis-
trict should be taken as a whole. But
somehow, for reasons known to the
Government, all the areas in  the dis-
trict have not been declared border
areas, Take for instance, Almora; it
has been divided into two units. Pith-
orgarh is named as the border area,
There may be a person in Pithorgarh
who may be doing something against
the provisions of this Bill. After hav-
ing done it, he shifts over to Almora,
What will Government do? Therefore,
I am in entire agreement with the view
that this Act should apply to the whole
of India because such activities are
not welcome anywhere. Anyway, this
is a good beginning though I believe
that there are some lacunae in this Bill
which have to be remedied. This
should not also end in harassment of
people who inhabit these areas. I may
cubmit that most of these persons are

nomadic traders, shifting from place
to place, Clause 3(3) of the Bill
provides:

“On and after such day as may
be specified in, and subject to any
exemptions for which provision
may be made by, a notification
issued under sub-section (1), no
person who was not immediately
before the said day a resident in
the area declared to be a notified
area by the notification shall enter
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or attempt to enter that area or be
therein except in accordance with
the terms of a permit......

I would like this point to be consider-
ed very carefully because otherwise it
would be defeating the very purpose
for which this Biil is brought forward.
1 know that most of the people be-
longing to that place are also in the
military and when they go back, pos-
sibly they will have no idea of all this,
Therefore, when making up this
excemption list, I should think that
Government  should apply its mind
from now and not wait for the day
when they think it necessary to

apply these  provisions because
evervthing will end in confu-
sion and discontent. I think such

cases should be put under the exemp-
tion list, As I see it, unless I am on
the exemptilon list as an M.P. though
it is my own constituency, I will not
be able to proceed there,

The other point is this. The police
ton are human beings, I know of a
case where a certain report was made
against a person, that he was Chinese-
minded. He turned out to be a Con-
gress worker who had no inclination
in that direction at ali, While giving
these powers, the executive should be
asked to exercisc it with great caution
and without personal bias. People
should be informed that strong action
will be taken if any of these reports
are found to be incorrect,

The economic conditions of the peo-
ple should be tackled. I am one of
those who believe that good economic
conditions in a place has the greatest
security eflect, Along with these en-
actments, the Government should also
pay attention to the economic deve-
lopment which will certainly lay the
foundation for obtaining the loyalty of
the people who are already loyal. Any
agitation or grievances put before the
officers for the purpose of any ad-
vancement in their development or im
regard to planning should never be
misconstrued and should never be
taken advantage of by any officer, I
do hope that all these things would be
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borne in mind. Though I am glad
that the Government is arming itself
with limited powers confined to a cer-
tain arca which they will have to ex-
tend, I do expect that they will pro-
ceed about it in such a way that there
will be all round prosperity and safety,

Dr, M. S. Aney (Nagpur): Mr. De-
puty-Speaker, my object in interven-
ing in this debate is mainly to record
my approval of this step which the
Government of India is taking at this
time, It is no doubt a measure which
adds to the powers of the executive
and the police. But I am of the opi-
nion that a special situation requires
special legislation also, Certain
powers have 10 be conferred on the
executive in order that they should be
able to meet a special situation that
arises in a particular place. This Bill
is intended to meet a peculiar situa-
tion that has arisen on account of the
action of one of our neighbours against
us,

The day Tibet went under the au-
thority and suzerainty of China was a
bad day for us in my opinion, I do not
want to blame now anybody for that,
but it was a bad day for us, because
after that the borders of the Chinese
empire have come close to us and they
have become our neighbours. Those
who were at a distance from us have
come very close to us, Therefore, the
friendship that we have formed with
them when they were at a distance
real’y lost the foundation on which it
was really based. You are a good man
in your own house and I am a good
man in my own house, But when the
two persons become neighbours, they
deal with each other according to their
own temperament. The temperament
of the Chinese people and the Chinese
nation became more manifest and more
clear to the Government and people of
India only when they became our
close neighbours,

U do not want to go into details. We
have actually found that in spite of
the implicit loyalty they have declared
to the principles which we call Panch-
sheel and in spite of their adherence
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to those principles declared by them
in India during their tour, soon after
they went back, we found that they
had an evil eye on certain territories
which are within  the boundaries of
India, which were adjacent to Tibet,
which did not now exist as a State,
but became part of China. We actually
now find that a part of the territory
which belonged to India without any
question is now under their occupa-
tion. This has naturally started in the
who'e nation a wave of indignation.
But in spite of this wave of indigna-
tion, certain sections of the people re-
mained untouched and they were try-
ing to find out some special reasons
for preventing this nation even from
asserling that there has been an illegal
occupation of a part of India and
aggression by China in this country.
This kind of thought gradually spread
from one place to another. A peculiar
situation has been created and the Bill
has become necessary on account of
these things.

15.15 hrs.

[DR. SusHILA NAYAR in the Chair]

No country which cares for its inde-
pendence can afford to be ignorant of
its own existence, The first thing a
man has to know is what is his own
body. A nation’s territorial integrity
is something like knowing the whole
body of the nation, One person says
that it is a part of the body of China
and the other person finds that it is
part of the body of India. What they
say is a different matter, It is a matter
of an international nature, a thing
which will be settled in its own way.
But when there are persons in this
country itself who say that there are
grounds for us not to assert our rights
in a peremptory way, one feels there
is something wanting in that section
of the people, Therefore, their own
nationalism is a matter of doubt. It is
preciscly a condition of this kind
against which some remedy has to be
provided and this Bill is intended to
deal with those emergencies,

I find that the Bill before us has
only three really important sections.
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The first section deals with those per-
sons who want to carry on propaganda
and to spread in some way or other
ideas which question the territorial in-
tegrity of the frontiers of India in a
manner which is likely to be prejudi-
cial to the interests of safety or secu-
rity of India, Those who want to carry
on this propaganda do not deserve
existence ip this country. The accident
that they are living in this country
ought not to give them the privilege
of enjoying all sorts of liberties which
only real nationals in this country are
entitled to enjoy under the Constitu-
tion, If by this law we find cerfain
extraordinary powers are given to the
authorities to deal with persons of that
kind and to prevent that sort of acti-
vity, nothing is being done which can
be called really unconstitutional, In
fact, absence of a clause of this kind
really created difficulties in the way
of Government fulfilling their primary
duty to the country, which is to pre-
serve the integrity of this country. If
military forces are not to be used
against persons carrying on this kind
of activity, and if certain elements in-
side the country are to be dealt with,
there is no other way except taking
some more powers like these, Clause 2
confers those powers on the State for
dealing with persons of that kind. It
is a section that applies to all people
in the country and there is nothing
wrong in that,

Under clause 3, power is given to the
State to create some notified areas. It
SHYS:

“If the Central Government con-
siders that in the interests of the
safety or security of India or in
the pub’ic interest, it is necessary
or expedient to do so, it may, by
notification in the Official Gazette,
declare any area adjoining the
frontiers of India to be a notified
area and thereupon, for so long as
the notification is in force, such
area shall be a notified area for
the purposes of this section.”

So, clause 3 gives the power to Gov-
ernment to create notified areas on the
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existence of certain conditions there.
After giving that power, sub-clause (2)
lays down:

“(2) Whoever makes, publishes
or circulates, in any notified
area any slatement, rumour or
report which is, or is likely to be,
prejudicial to the maintenance of
public order or essential supplies
or servites in the said area or to
the interests of the safety or
security of India, shall be punish-
able with imprisonment for a
term which may extend to three
years.....” ete.

This applies only to a limiteq area
that is notified by Government on
account of the existence of certain
kinds of persons carrying on nefarious
activities there. Whereas clause 2
applies to all the residents of India,
clause 3 applies only to the activities
of people inside a notified area. One
of the instruments by means of which
these activities can be carried on is
the press, publication of bulletins, etc.
Certain powers are taken by Govern-
ment for dealing with the press, pub-
lication of bulletins, etc. and also the
power to forfeit them and issue se-
arch warrants is given there. One
could have objected to this if there
had been ng remedy provided for any
abuse of power on the part of the
State.

Shri Narayanankutty Menon (Muk-
andapuram): Sir, I rise to a point
of order. We are supposed to discuss
a very important Bill and I find that
for the last one hour the discussion has
been going on without a quorum in
the House. Because of the importance
of the matter, I want to raise the
matter of having a quorum in the
House.

Mr. Chairman:
rung.

The bell is being

There is quorum now. The hon.
Member may proceed.

Dr. M. S Aney: I was saying that
there is also provision made here for
enabling people to make applications
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to High Courts to set aside the orders
of the Government. Therefore, if the
authorities are found to abuse the
power or they exceed the powers
which are given to them or they do
not exercise the powers in a proper
manner, provision is made under
clause 5 for the people to approach
the High Court and get the orders set
aside.

15:21 hrs.

[MR, SPEAKER in the Chair]

Therefore, I feel that the Govern-
ment is justified in—they have not
brought it a day too soon—bringing
before this House a measure of this
kind, and it is just that a law of this
king should be passed because one of
the important duties of the State is to
take precautions as promptly as
possible to preserve the integrity of
the State. We find that insidious eff-
orts are being made by persons to
create trouble about the real integrity
of India. Therefore, Government
should make every effort to plug all
these loopholes and take such meas-
ures as would empower them to deal
with such persons effectively. If ne-
cessary they may come with stronger
measures of this kind, so that persons
who are on the other side of our
frontiers may also know that it s
not only the Government of India
but the entire people of India are be-
hind the Government to resist if any
further attempt of aggression is being
made or even if they persist in hold-
ing up the territories occupied by
them.

For these reasons, Sir, I give my
support to the measure.

Some Hon, Members rose—
Mr. Speaker: Shri N. R. Muniswamy.

Shri M. B. Thakore (Patan): Mr.
Speaker, Sir, my name is there.

Mr. Spéaker: T have called Shri
Muniswamy. I will call him next.

Shri N. R, Muniswamy: Mr. Speaker,
Sir, T welcome this Bill in the con.
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text of the present trouble that has
been created in the border areas. Cer-
tain activities have come to limelight.
We have to curb those activities. It
is with a view to plug the loopholes
in the present criminal law that this
Bill has been brought forward, so that
we can be sure of the safety and inte-
grity of India ag well as the border
ureas.

This Bill deals only with one
aspect. In clause 2 of the Bill it is
said:

“Whoever by words either

spoken or written, or by signs, or
by visible representation or other-
wise, questions the territorial in-
tegrity or frontiers of India in a
manner which is or is likely to
be, prejudicial to the interests of
the safety or security of India,
shall be punishable with im-
prisonment for a term which
may extend to three years, or
with flne, or with both.”

Sir, I am not very happy with the
wording of this clause as it stands,
in the sense that the net is thrown
wide open and it comprehends things
which a particular individual never
intends to do. In all criminal acts,
intention is very essential. A man
may commit an offence without never
intending to commit that offence. He
might have some other reason for
having committed it. Here, without
the word “intention” or “motive”, if
you simply say: “words either spoken
or written, or by signs, or by visible
represeritation or otherwise, question
the territorial integrity or frontiers
of India in a manner which is or is
likely to be, prejudicial to the interestg
of the safety or security of India”,
then even if the man had no intention
to commit that offence he will be
punished. I respectfully state that
this has to be recast in order to satisfy
the one important condition regarding
the intention to commit the offence—
leave aside the motive, we are not
bothered about the motive, because
motive has nothing to do with the act.
But “intention” is very essential for a
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criminal act. That must have been
brought out in the wording of this
clause. I would, therefore, suggest
that the intention has to be brought
out specifically, otherwise it will be
brought under the category of ‘nuis-
ance”, where a man who commits nuis-
ance without inteinding 1o do it is
punished. Therefore, the wording has
to be changed and the word “inten-
tion” has to be incorporated. In the
absence of the word “intention”, this
will cover any act and any person can
be brought to book. Therefore, as I
have said already, the intention has
to be specifically and conspicously
brought out in this clause.

The other point which I wish to
insist upon is with regard lo the
notified area. It is quite possible that
a man migh{ be away {from the notificd
area and he might still create trouble
questioning the safety and sccurity of
India, just as some people are now cre-
ating some doubtful claims about
the area at present occupied by the
Chinese by saying that nobody knows
whether anybody cxercised any
sovereignty over that area or nol.
Some "are said to be in favour of their
occupying those areas and some
others are questioning their claim on
those border areas. There are certain
section of people who support them
directly or indirectly. Those things
also would have to be covered
here. Therefore, if people not only in
the notified area but even outside the
they should also be covered by the
notified area create certain trouble
provisions of this Bill by bringing in
a suitable clause to that effect. If
people create trouble in the border
areas even by remaining away from
the notified area by doing something
which would be prejudicial to the
safety and security of India, they
should also be brought to book and
punished.

Therefore, Sir, these two aspects
have to be taken into consideration, if
we really want to plug the loopholes
in the present set up. In the context
of the present frontier trouble that we
are now having, it is quite possible
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that people might create trouble and
thereby question the security and
safety of India even by remaining
away from the notified area, There-
fore, such people also must be brought
under the purview of this Act. My
other point is that the intention of the
offence has to be spec.fically brought
In, su thal we can take into account
the intention of the man to commit the
offence as ie the case in other eriminal
acts.

With these amendments, Sir, I
commend this Bill

Shri M. B. Thakore (Patan): Mr.
Speaker, Sir, I thank you very much
for giving me time. I am really lucky
today to gel time from you after four
years.

Mr. Speaker: Am I against this hon.
Momber?

Shri M. B. Thakore: Not you, Sir.
Sir, I rise to support this Bill, I do
not only welcome this Bill but I con-
gratulate the late Pandit G. B, Pant.
the present Home Minister Shri Lal
Bahadur Shastri and the Minister of
State for bringing forward this legis-
lation, though very late. I would say
it is better late than never. I stay
just obout 60 miles away from the
Indo-Pakistan border 1in north
Gujerat ang many times I go to the
border areas. But I am not afraid,
as my hon. friend Shri Indrajit Gupta
is afraid of. I do not know why he
s afraid of it. According to him.....

An Hon. Member: Guilty conscience.

Shri M. B. Thakore: The evidence
he has produced before this august
House is much more sufficient to tell
him and fhe House that they are as
innocent as anybody else in India
and outside. I do not know why then
he should not support this Bill. There
is no reason for him not to support this
Bill. 1 suppose there is something
fishy about it. Even though he asserts
that the Communists of India are as
gotd patriots ag anybody else in India,
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even then, he does not support this
very good measure.

An Hon. Member: How can he do
that?

Shri M. B. Thakore: He should
sppport this Bill without and reserv-
ation. I may request him, if he is con-
vinced to go to his partymen and pass
a resolulion tb the effect....

An Hon, Member: Welcoming the
Bill?

Shri M. B. Thakore:.. .. .to the effect
that China has indeed invaded India
and it has committed aggression. If
he does not do that, and if his party
men do not do that, I do not think
any Indian would believe in thelr
sayings.

Now I would refer to my State,
which is 1in the border to Pakistan, as
I come from that part of North
Gujerat. Ii is the most backward and
undeveloped area. There are no trans-
port facilities, nor any national high=
ways or even roads connccting Dbig
towns. If we develop that area, it
will be very mucht helpful to us in
future.

An Hon. Member: By implementing
this Act?

Shri M. B. Thakore: He must under-
stand first what I am talking about.
I was saying that it is the most un-
developed and backward area. So, it
will be very helpfu] if that area is
developed. 1 was only referring to
that. (Interruptions). You try 1o
exploit the economic conditions of the
people. I do not want to allow you
people to be exploited.

Kutch should also be developed In
the North Gujerat area. In Kutch
some land reforms are being proposed
and the agriculturists are against it.
About 90 per cent. of the agriculturists
are against such land reforms and,
therefore, there is agitation. So, I
would request the Home Minister that
he should do something to satisfy
these people who are living just in
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the border to Pakistan, so that their

economic condition may be improved.

Shri Narayanankutty Menon: By
proceeding against them  under the
provisions of this Bill?

Shri M. B. Thakore: Not necessar-
ily. Then I would come to the pro-
visions of thig Bill. There are some
lacunae in this Bill. For instance,
there is no mention whatsoever of the
Indo-Pakistan border. Most of the
provisions relate to our northern
border with China.

Shri Goray: There is no northern
border mentiontd there; it is  only
border.

Shri M. B. Thakore: I afhi sorry that
the hon, Minister of States for Home
Affairs, Shri Datar, did not mention
anything about Indo-Pakistan border.
Smuggling is going on the Indo-Pakis-
tan border and sometimes  weapons
are also smuggled. I know that in
Tharad village in North Gujerat some
Pakistanis have smuggled weapons
and arc creating trouble there.

Mr. Speaker: The scope of the Bill
is different. There may be many good
things which may be attempted and
many bad things done, which must
be prevented. But this refers only
to the security of the border area,
campaign being carried on in favour
of the enemy, creating disturbance,
etc. Therefore, the hon. Member may
reserve all that he has to say to some
other occasion.

Shri M. B. Thakore: Propaganda Is
being carried on in the heart of India.

Mr. Speaker: There is the general
Criminal Law (Amendment) Act for
that. Then there is the Preventive
Detention Act. Supposing such activi-
ties are carried on in Hyderabad....

Shri M. B. Thakore: There is no
mention of anything of that type here
in the Bill.

Mr. Speaker: Unfortunately, Hydera-
bad is in the heart of India, not in
the Himalayas.
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Shri Narayanankutty Menon: For
that the law is already tnere.

Mr. Speaker: So, I shall call upon
the hon. Home Minister.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Mr. Speaker,
Sir, it has appeared to me that this
Bil] has been generally welcomed by
every section of this House. Shri
Indrajit Gupta has, of course, opposed
it. But I felt that his tone was also
somewhat weak. Anyhow, I must
complement him for making a very
nice speech this morning, whether I
fully agree with him or not.

Four or five important points have
been raised in the course of the de-
bate. I shall try to deal with them
one by one. It was said by my hon.
friend Shri Goray that my colleague,
Shri Datar was not frank enough and
did not mention the name of the party
which was carrying on propaganda in
the border areas. Firstly, I should like
to make it quite clear that this Bill
is not being framed with a view to
taking action against any particular
party. Gtnerally, it cannot be so done.
Whosoever indulges in  activities
which are not in the interests of the
country, or which go against the pro-
per maintenance of the security of the
border areas or whichever may be the
party, or whosoever may be the indi-
vidual, action will have to be taken
against that party or individual. In
so far as this particular Bill is con-
cerned, action has to be taken against
individuals. Shri Gupia said that this
was a very dangerous Bill. I do not
know how he says that. Of course, the
provisions are harsh, no doubt, and
action will have to be taken. But it
Is not a case of preventive detention.
There js no detention as such provid-
ed in this Bill. We have merely added
to the number of offences under the
Criminal Procedure Code, and action
will have to be taken through the
court against individuals or groups of
individuals. And there is a right of
appeal to the High Court. So it is &
regular way of taking action against
people who will be considered res-
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ponsible for committing any illegal
act or acting against the provisions of
this Bill. Action will be taken not
against any particular party or mem-
bers of that party, as Shri Goray
said, but he will remember that Shri
Indrajit Gupta himself quoted the
names of twgo or three papers and he
said that they were being published
or edited by those who were not com-
munist and yet they were carrying on
certain kind of propaganda which was
not considered desirable. This was
said by Shri Indrajit Gupta. And he
named Satyapath, Karma Bhoomi and
one more, Sarhadi.

Shri Indrajit Gupta: 1 quoted those
Congress papers because they have
written certain things to show that
the communists are not carrylng on
that propaganda—not that they are
carrying on the propaganda but re-
futing the charge that communists are
carrying on the propaganda.

Shri Lal Bahadur Shastri: That is
all right. I shall go into the details,
whether they are Congress papers or
not: I shall refer 1o it a little later.

But in reply to Shri Goray I want
to say this. Suppose there are some
papers, Shri Indrajit Gupta says that
they arc Congress papers. 1 szy that
they are not Congress papers. They
are papers being brought out by  in-
dependents or others. In that case
also, if it is found that they act against
the law, action will be taken against
them. So when Shri Datar did not
specifically mention any party, 1 do
not think he had anything else in his
mind. He wanted to put it in a gen-
eral way.

But, again, I am sorry Shri Indrajit
Gupta challenged the Government and
said, “Will Government come out
frankly?” He wants us to tell them
that this law is being made for taking
action against the members of the
Communist Party.

Shri Indrajit Gupta: Shri Goray
wants that too.
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Shri Lal Bahadur Shastri: The hon.
Member said that Government should
be frank enough to say so, that this
Bill is being placed or has been placed
before Parliament for taking action
against the members of the Communist
Party.

Anyvhow, I cannot deny the fact, the
whole country knows it, that in so far
as this border question is concerned,
generally the opinion of all people
in the country is very much agitated
over it and they feel that China has
committed an aggression; but there
i an opinion in thc country among
certain people, and especially among
members of the Communist Party,
who do not strongly hold that view.
And there have becen differences
amongst them also—I do not know we
have only read in the papers—differ-
ences, and acute differences. Party
conferences and conventions have met
and yet we can see, from behind the
scenes of course, that the differences
still continue.

Shri Goray: The Home Minister
should not depend on papers; he
should have something much  more.
authoritafive.

Shri La] Bahadur Shastri: I want
to depend on non-official opinion also
if I can. Certainly, Government
machinery is also there. But it
is better to balance the two and then
come to one's own conclusions.

Shri Indrajit Gupta: Whether there
are any differences or not in the Com-
munist Party, is it not fair to judge
the party by its accepted resolutions,
passed in its official body?

Shri Lal Bahadur Shastri: Yes, I
agree with that; I am not saying any-
thing against that; it is good that the
members of the Communist Party
try to make up their differences and
come to a definite conclusion. But it is
true that the members of the Com-
munijst Party hold a particular
opinion op this question, and what
they want is that there should
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be some kind of political nego-
tiations between China and India
and they should settle these matters
through negotiations. We are not op-
posed to'that. The Government of
India also have taken up the same
attitude. But the difference comes
when the Communist Party puts India
and China on the same level. Their
resolution also indicates this thing.
They say that China has made certain
mistakes, and so has India also, there
is some difference of opinion over
border matters, and there are certain
disputes, and so on, as if India is also
guilty as well as China. The fact of
the matler is that there is an
aggression by China on India;
thousands of square miles have been
occupied by them: and yet the Com-
munist Party wants to put India
ang China on the same level. They
want to put both on the same level.
My difference arises there, on that
particular point. And it is obvicus, it
cannot be denied—that this creates al-
most in a way a demoralisation
in our people as a whole, people
living in this country, citizens of this
country. T do not question your
patriotism, but talking all the time
in a way which accuses more or less
both India as well as China, and
accusing Indian leaders by saying
that they really do not want to nego-
tiate, that they do not want to come

Shri Narayanankutty Menon: No-
body from the Communist Party has
said that at all.

Shri Indrajit Gupta: The Communist
Party has never said so.

Shri Lal Bahadur Shastri: 1 have
not got much time; otherwise, I can
quote instances where papers have
strongly criticised, and they have
frankly said that India really does not
want a settlement....

Shri Narayanankutly Menon: No,
not at all.

Shri Indrajit Gupta: No.

Shri Lal Bahadar Shastri: If I had
the time, I would quote instances.
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Shri Indrajit Gupta: We support
the Prime Minister on this point.

Shri Lal Bahadur Shastri: Even on
that question, I do not think that there
is a full clarity in the minds of all
the members of the Communist Party.

Shri Narayanankutty Menon: There
is.

An Hon. Member: No.

Shri Lal Bahadur Shasiri: Butl there
is no doubt that the Communist Party
has become much more active in bor-
der areas during the last few months
or one year than they werz ever be-
fore. I do not want to say that they
should not go and work there. But
sometimes, one feels doubtful as to
what the matter is, because a number
of e¢enires are  being set up, the
units of the Communist Party have
been formed, and all kinds of activities
are being carried on, and papers are
coming out etc.; that all these things
should come up within a few months
or written even a short period s
something  which makes one feel
doubtful. What you say or  what
vou do not say docs matter. Talks
on 1he Sino-Indian border ques-
tion or dispulc are going on in
your private meetings or some-
times in public meetings also. I do not
know, but I am mecrely referring to
what is generally said in public
meetings. I am referring only to
speeches made in public meetings—
‘Speakers reiterated the party's con-
tention that China had not commitied
any aggression on India and that the
border incrusions were due to non-
demarcation of the boundary; they
said that there was no danger of war
from China; then, of course, compar-
ing the pace of development in China
with that of India, they said that India
was far behind. They warned that in
case India was involved in a war
with China, thousands of Indian
traders who hag trade dealings with
their counterparts in Tibet would
suffer tremendously. It is all right.
You can always say that India is far
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behind China industrially and in other
matters. But in what context and at
what place? That has all to be realis-
ed. Even when you talk like this that
Indian traders will suffer in case India
was involved in a war with China,
it may be a fact. Bul yet to say all
these things in places and areas which
are border areas and to talk of India's
backwardness as compared to China
in those places is, I must say, neither
desirable nor capable of producing a
good effect on the people of that area.

So this has to be remoembered. If
vou try to be very logical, 1t is just
pussible that we may not be able to
meet logic with logic. But the activi-
1ies of the party there are sometimes
secretive, sccretive in the sense that
we cannot know and we do not know
what happens in yvour party.

Shri Indrajit Gupta: We do not
know cevervthing that goes on in the
Congress Party.

Shri Lal Bahadur Shastri: You do
not know. That is quite all right.
But Shri Indrajit Gupla challenges
and says that Shri Puranik, or some-
one else, was not present there. I do
not know what the name was, There-
fore, I do not want to quo‘e names.
But one of their papers Jan Yug con-
tains what is generally stated in the
public meetings. Of course, it said
something about the Prime Minister—
I can quote it if you like---under the
caption, “Jhoot, jhoot, jhool”, in ban-
ner headlines. The paper then accused
the Prime Minister of irresponsible
utterances against the Communist
Party and stateq that as there was no
rule banning the presence of Com-
munists in Parliament, similarly
there was no rule preventing the
presence of Communists in the border
areas, Its editorial took a decidedly
pro-China line....

Shri Chintamoni Panigrahi: What ie
wrong in it?

Shri Lal Bahadur Shastri: You said
that you wholeheartedly support the
Prime Minister.

Shri Indrajit Gupta: We
him in his foreign policy.

support
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Shri Lal Bahadur Shasiri: But then
at least better language should have
been used. To say “Jhoot, jhoot,
jhoot”, not once or twice but thrice
and in banner headlines, does not
show great courtesy and respec! {for
the Prime Minister.

Shrimati Renu Chakravartty: Ac-
tually after what was stated on the
floor of the House by the Prim» Min-
ister, Shri Kameshwar Pandit wrote
back a letter to the Prime Minister
felling him all the facls. He did so
because he was openly named. 1 ask-
cd him about it the other day when I
met him. He said that the Prime
Minister did not even reply to  him.
Now what other way do you have
except to say that what has been
staled is a lie. (Interruptions).

Mr. Speaker: Thercfore, Government
will do what it likes.

Shri Lal Bahadur Shasiri: If they
want to have that caplion, I have no
objection.

The same paper published some
kind of an advertisement inviting the
people fto flace China's aggressive
activities on the northern border. This
advertisement was given by the UP.
Government and it was published in
Jan Yug. Later cn, the paper re-
alised that it had committed a great
mistake, a blunder—that they gave
space for this kind of advertisement
in their paper. So the editor or pub-
lisher felt very much embarrassed
and later on published an apoligy for
having published in its issue of such
and such date an advertisement of the
U.P. Government inviting the people
to face China’s aggressive activities on
the northern border. Imagine the
pPaper publishing this kind of apology.
What does it indicate?
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Shri Jinachandran: They are fifth
columnists.

Shri Lal Bahadur Shastri: There.
fore, I would merely like to urge that
the Communists do many things which
create a great dea] of doubt and sus-
picion in our minds. If these activities
are carried on by the communist party
and the situation deteriorates, natu-
rally, the provisions of the Bill will
have to be brought into action and
neecessary action will have to be
taken.

As regards iwo or three papers
which were referred to by Shri
Indrajit Gupta, I have not got the
details about Satya Path. He himself
said thal the editor of the paper was
one who had resigned from the Con-
gress, cx-Secretary of the District
Congress Committee. I do not know
whether he resigned. But, anyhow,
he is an ex. (Interruption). The
Editor of Karma Bhoomi is one who
has resigned from the Congress. 1
mav also add. with the permission of
Shri Gupta. that his son is a promi-
nent communist worker in that area.

Shri Indrajit Gupta: I do not know
that. (Interruption).

Shri Lal! Bahadur Shastri): There-
fore, the paper will be supporting
Shri Indrajit Gupta or hig supporters
there. There is no wonder about that.
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Shri Lal Bahadur Shastri: Here is
our hon. friend from that area. He
knows better; he says that he does
not put it in that way. The implica-

tions are entirely different. (Inter-
ruption).

Shri Goray referred to the construc-
tive work in that area. It is not only
that the laws will have to be made
effective but we have really to do
something more than that. I entirely
agree with him. The Government of
India had been paying special attention
to this aspect of the problem., Some
time ago, the Government of India
advised the State Government on this
matter and it was decided early in
1960 that the Government of India
should take greater initiative in the
administration and development of
the areas bordering Tibet which had
been somewhat neglected in the past.

As 1 stated, it was decided that
these areas should be divided into
small units of administration and
should be constituted into new dis-
tricts, especially in U.P.,, Punjab,
Jammu and Kashmir and Himachal
Pradesh. They have been constituted
into a number of new districts; in
U.P. 3, Pithoragarh, Chamauli, Uttar
Kashi, in Jammu and Kashmir,
Ladakh, in Punjab Lahaul and Kinaur
in Himachal Pradesh. In fact the
administration of these new districts
has been modelled with the object of
vesting as much authority and initia-
tive as possible in the local officer.
The Deputy Commissioner is also the
Development Commissioner for the
area, The Deputy Commissioner is
vested with the administration and
with wide financial powers. In
matters requiring the reference to
the State Government the Deputy
Commissioner deals direct with
the Chief Secretary or any other
officer designated for the purpose,
which officer disposes of all matters
under the instructions of the Chief
Minister. So, these powers have been

delegated with a view to expedite
matters.
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Naturally, the development of the
border areas is the responsibility of
the State Government. But the
Government of India has sanctioned
financial assistance on a substantial
scale to the State Governments. 1
may give some figures for the year
1960-61. We have discussed the pro-
jects formulated by the State Govern-
menis and the Administrations con=-
cerned and schemes to the extent
indicated below have been approved
for implementation. U.P. Rs. 1.83
crores; Punjab Rs. 34: 80 lakhs; Jammu
and Kashmir Rs. 62.37 lakhs and
Himachal Pradesh Rs. 9.89 lakhs. The
total js ncar about Rs. 3 crores. We
have not neglected that aspect; we
have tried to do as much as we can
during this period for the develop-
ment of these areas. It must be ad-
mitted that they are backward and
it is also truec that we have not been
able to pay enough attention to that,
so far. But, however, there are
various developmental activities
besides road-making which is being
done on a very extensive scale. The
means of communication, if they are
opend, will help the people of that
area a good deal.

Shri M, B. Thakore: What about the
Indo-Pakistan border?

Shri Lal Bahadur Shastri: If neces-
sary, I shall refer to that; why bother
about that part just now?

As regards the officers working
there, I was sorry to hear from Shri
Goray that the officers did not appear
to him to be earnest enough; he felt
that they should have been more
earnest and more devoted to their
work, Of course, if after dinner they
played bridge, I think it should be
ignored.

Shri Goray: I am not anti-bridge.

Shri Lal Bahadur Shastri: Any how
you referreqd especially to their play-
ing cards. I certainly like to say that
the officers have to be alert and vigi-
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lant and much more devoted to their
work, especially in that area. Indeed
it is a very difficult area and they are
cut off from their people. They have
to live there. It is not so easy, as
Shri Goray says, to recruit people
from the same place. Shri Goray
may be surprised to know that I
receive a number of recommendations
or references that the people from the
hill should be transferred to the
plains, The officers of the hills
instead of trying to live there and
serve their own people want to come
to the plains and serve in any capa-
city. Still, T would very much like
that the local people should be recruit-
ed. After all for higher level of offi-
cers we will have to depend more or
less on outside people who are not
actually residents of that area. If
people from the hill area or from that
region are available, certainly I know
the State Governments will welcome
it and try to post them there.

Ag regards Jammu and Kashmir
there is a different procedure alto-
gether. If the laws arc made applica-
ble to Jammu and Kashmir,—we have
done it in a number of cases—but the
procedure is entirely different. We
have to come up with a separate Bill
and all thatt But Jammu and
Kashmir Government has got ade-
quate powers to deal with this kind
of a situation.

Shri Khadilkar referred to propa-
ganda being carried on, outside the
notified area. He might have seen
clause (2) it is a general clause: it
says:

“Whoever by words ecither
spoken or written, or by signs, or
by visible representation or other-
wise, questions the territorial in-
tegrity or frontiers of India in a
manner which is or is likely to
be, prejudicial to the interests of
the safety or security of India,
shall be punishable with impri-
sonment....."”

So. it applies to whoever by words
either spoken or written or by signs
does these things in any part of the
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country, in any nook or corner. Action
would be taken against anybody who
does it. Then, clause 3 is 'of course
wider. To that, I shall refer a little
later. Shri Manabendra Shah is
rather worried on account of clause 3
and perhaps Shri Khadilkar also
referred to the people of that area,
who are moving about—nomadic
tribes, etc. That is the real difficulty.
I was under the impression that
though quite a few people might be
moving about, generally the people
reside there. But I was told by Shri
Manabendra Shah that generally the
people are moving about. In that
case, of course, exemption is provided.
In sub-clause (3), it is said “subject
to any exemption”. So, exemptions
can be made by notification. It might
cause difficulties to the people, because
they are not aware of the rules and
regulations. However, it will be for
the officers in that area to take special
care of this.

So far as the residence clause is
concerned, it is provided in a number
of Bills. In West Bengal also, this kind
of provision is there, and we have had
no reports of any harassment so far.
In any case, if there is any difficulty,
it will have to be removed by execu-
tive action and the officers will have
to take special care to see that these
people do not suffer, if they move out
to some other area and they want to
come back.

Shri Manabendra Shah: My request
was that clause (2) should be like
sub-clause (2) of clause (3).

Shri Lal Bahadur Shastri: Shri
Manabendra Shah is frightened of that
fact that the provisions of the Bill
may come in the way of normal
activities. For example, some people
are wanting to redistribute the dist-
ricts or something like that. There is
perhaps some kind of a ~movement
going on, etc. Personally speaking, 1
wou'd not like that this kind of thing
should go on, but even if it goes on,
this Bill is not going to come in the
way of that kind of normal activity.
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Before I conclude, I would merely
like to say that I do not feel happy
to come up with this Bill. But there
is no doubt that the India-China
border trouble is exercising the minds
"of the people tremendously. If there
is any kind of activity which will in
any way weaken or demoralise our
people, it has to be stopped. As I
mentioned earlier, so far as this Bill
is concerned, we will deal legally,
lawfully through couris and proces-
sing of cases.

So far as the Preventive Detention
Act is concerned, I somewhat differ.
1 remember Shri Indrajit Gupta say-
ing that he was arrested four times
and it was found that the charges on
which he was detained were wrong
and he was acquitted. T was also
detained more than once. But to tell
Shri Gupta the truth, as long as I
was in jail I felt all the time that 1
wag rightly detained.

Shri Indrajit Gupta: I did not,

Shri Lal Bahadur Shastri: Of
course, it was not possible for Gov-
ernment to have proved it. 1 knew
for certain that they could never
have proved that I had done anything
which was against the Government or
which might have in any way affected
them. Those were war days. But 1
felt within me that they had detained
me correctly and rightly. So, it all de-
pends on how you look at it. There-
fore, I said, Sir, that I do not feel
happy. yet there is no way out and
in so far as this border problem is con-
cerned there can be no half way house,
One has to be clear and categorical
about it, and it is absolutely essential
that the intecgrity of the country s
fully maintained and proserved.

Mr, Speaker: The question is:

“That the Bill to supplement
the criminal law be taken into
consideration.”

The motion was adopted.
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Mr. Speaker: We shall now take up
the Bill clause by clause. I shall put
clause 2 first. The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3, 4 and 5 were gdded to
the Bill.

Mr, Speaker: There are some
amendments to clause 1 and the
Enacting Formula,

Amendments made—
Page 1, line 1,—
for “Eleventh Year” substitute
“Twelfth Year”,
Page 1, line 4,—
for "1960" substitute *“1961".
— (Shri Datar)

Mr. Speaker: I zhall now put them
to the vole of the House,

The quesiion is:

“That elause 1, as amended, the
Enacting Formula, as amended,
and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1 as amended, the Enacting
Formula as amended and the Title
were added to the Bill.

Shri Lal Bahadur Shastri: Sir. 1
move:

“That the Bill, as amended, be
passed.”

Mr, Speaker: Motion moved;

“That the Bill, as amended, be
passed.”

Shri Tangamani (Madurai): Sir,
now that the Bill has gone through
the first two readings, 1 would like to
point out certain abuses which are
likely to happen if this Bill goes into
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the statute-book. I am reminded of
the Criminal Law Act of 1932. I shall
read Section 7 of the Crimina] Law
Amendment Act of 1932—Act 23 of
1932. This is how it reads:

“7. (1) Whoever—

(a) with intent to cause any per-
son to abstain from doing or
to do any act which such
person has a right to do or to
abstain from doing, obstructs
or uses violence to or inti-
midates such person or any
member of his family or per-
son in his employ, or loiters
at or near a place where such
person or member or employ-
ed person resides or works or
carries on business or happens
to be, or persistently follows
him from place to place, or
interferes with any property
owned or used by him or
deprives him of or hinders
him in the use thereof, or

(b) loiters or does any similar
act at or near the place
where a person carries on
business, in such a way and
with intent that any person
may thereby be deterred from
entering or approaching or
dealing at such place,

shall be punished with imprison-
ment for a term which may
extend to six months, or
with fine which may extend to
five hundred rupees, or with
both.

This enactment was passed ‘o sup-
press the salt satyagraha and the
connected satyvagraha movements of
1930, 1931 and 1932. This was meant
to prevent any kind of picketing
Later on, from the year 1938. this
very scction 7 was used against any
kind of industrial dispute. I distinct-
ly remember, in the year 1946, when
nearly a thousand workers of the
transport service in Madurai went on
strike, after giving due notice, which
was really a legal strike, picketing
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was sought to be stopped by section 7.
Under the normal law, they could
arrest only for picketing but under
section 7, they could arrest a person
who was in hig house, who had come
nowhere near the scene, because it is
so comprehensive, Under that sec-
tion any person who can be somehow
connected with the strike could be
arrested, Bul herc at least there is
another section which reads:

“No court shall take cognizance
of an offence punishable under
this section except upon a report
in writing of facts which cons-
titute such offence made by a
police officer not below the rank
of an officer in charge of @ volice
station.”

But now, under the present Bill
whih we are passing, the Criminal
Law Amendment Bill, as soon as @&
particular area is a notified area, any
person who comes under any one of
the sub-clauses of clause 3 will be
commitling a cognisable offence. All
that is necessary is for the  police
officer i1n charge of the police station
to go and effect his arrest, because
there is no protective clauses, that the
aclion against a person has to be taken
upon the reporis submitlted by a
police officer or upon his satisfying
himself, which is necessary for a cog-
nisable offence, That is why I sub.
mit that this law is capable of a lot
of mischief. Here I shall read sub-
clause (2) of clause 3.

“Whoever makes, publishes or
circuiales in any notified area
any statement, rumour or report
which is, or is likely to be, pre-
judicial to the maintenance of
order or essential supplies or ser-
vices in the said area or to the
interests of the safety or security
of India, shall be punishable with
imprisonment for a term which
may extend to three years, or
with fine, or with both.”

Then sub-clause (8) says:

“If any person enters or
altempts to enter a nolifled area
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or is therein in contravention of
any of the provisiong of sub-
section (3), he shall be punishable
with imprisonment for a term
whih may extend to one year, or
with fine, or with both.”

Mr. Speaker: Withoult a permit?

Shri Tangamani: As soon as an
‘area becomes a notified area, as one
«of the hon, Members from the Cong-
ress benches pointed out, there are
persons who may be going in and
around that area. They may not be
‘residents there; they may be nomadic
people. Now it will be incumbent
upon that citizen of this country to
‘8o to a city magistrate and obtain a
permit. Only with that permit will
he be in a position to go to the noti-
fied area.

Mr, Speaker: I understand that to
‘be the implication: that is to say,
once an area becomes a notified area,

no outsider will be allowed without a
permit,

Shri Tangamani: Now what happens
is that the onus of proving whether a
person is an gutsider or not falls
upon his head. We have not come
to a stage when any person living in
a particular area must go about with
identity cards. That stage hag not
yet been reachcd by us. It was pre-
vailing in Malaya ang Singapore but
even they have dispensed with that.
Now we will have to impose another
condition that those living in that
‘town must be in possession of identity
cards. Otherwise, any person can be

arrested if he is not able to produce
“his identity card.

Mr. Speaker: I do not have any
particular partiality for this or that.
‘But all that I can say as a lawyer is
that it is the duty of the prosecution
‘to establish he is an outsider,

Shri Tangamani: Suppose a person
is arrested. How can he escape his
-arrest? He can do that only on pro-
duction of a certificate that he is a
-tesident or on production of a certi-
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ficate that he is authorised to enter
that area. He may be a resident
there. Even then he has to go
through the entire rigmarole and he
has to satisfy the court of law that
he is a resident. That is why I say’
this provision....

Mr. Speaker: Suppose a man is ac-
cused of theft. Immediately a police
officer or inspector arrestgs him and
puls up a charge-sheet. Thepn he has
to defend himself,

Shri Tangamani: This is a very
peculiar situation which has been
created. I heard the hon. Minister
saying that he could understand Mem-
bers of the Opposition opposing the
Preventive Detention Act, because
there is no process of law open to
them. Now when they are given all
these powers, when they are given
all these facilities, why should they
now come forward and oppose this?
That is why I poing out that section 7
of the Criminal Law (Amendment)
Act of 1932 has got much wider pro-
visions. But even there there is a
safety value. There a man can be
procecded against only on a report by
the Police Officer and then only on a
warrant issued by a magistrate. Here
he can arrest any person without a
warrant. That is why 1 say that
when such a piece of legislation
comes on the statute-book more pro-
tection should be given to the indivi-
dual. That is one of the reasons
why I am opposing this, Strictly,
from a legalistic point of view, when
we are trying to take away the
liberty of an individual that must be
taken away subject to the safeguards
provided in the Constitution. We
will have to go even far beyond that
and see that there is no harassment.
That safety will be there only if it
is not a cognizable offence. That is
my first objection.

Mr. Speaker: Who is interested? It
is only the State which is interested.

Shri Tangamani: After all the State
acts only through the police officer.

Mr. Speaker: That is the very basis.
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Shri Tangamani: Any offence is an
offence against the State in the
larger analysis,

Mr. Speaker: Once you accept, or
the House accepts, the principle of
the Bill, it is no good watering it
down. Otherwise it will be neither
here nor there.

Shri Tangamani: There was once a
time when it was thought that Crimi-
nal Law was considered to be enough
for all offences against the State.
Now we have got the industrial law,
in which the community as a whole
is concerned.

Mr. Speaker: Under the industrial
law both are citizens. Here one
citizen takes the other side,—I am not
talking of any parly. This will be
applied only against a person who is
siding the other person. In an in-
dustrial dispute, if the parties quarrel.
neither can be accused of being a
non-citizen. Here the charge will
be—it may be false, that this gentle-
man is supporting some other cause
of a country which does not belorg to
us.

Shri Indrajit Gupta: The scope is
much wider than that.

Shri Tangamani: An industrial dis-
pute may be between one worker and
employer, Because there is industrial
unrest which is likely to affect pro-
duction the entire community is in-
terested. That is where Government
comes in. In the same manner, it
may be only one individual. But his
Lberty has to be safeguarded. How
does the State operate? The State
operates through the police officer and
the police officer is clothed with ab-
solute powers. That is the limited
point I was going to make.

Mr. Speaker: But he must be pro-
duceq before a magistrate.

Shri Tangamani: But any person
<an be arrested without a warrant
and then produced before a magist-
rate. The magistrate can remand
him for fourteen days.

347 (Ai) LSD—-7

VAISAKHA 4, 1883 (SAKA)

Law Amendment 13466
Bill

Mr. Speaker: The hon. Member is
a lawyer. Cognizable offence means
arresting without warrant.

Shri Tangamani: This is a new
offence which is being created. The
person wil] be in jail for fourteen
days,

Mr, Speaker: Anyone can be charg-
ed with theft; he will have to undergo
the same process,

Shri Tangamani: Already there are
so many offences in the statute-book.
Must we have another set of offences?
There was a reference made by Shri
Bhakt Darshan about a particular
person, whom he says is a member
of the Communist party. 1 would
like to tell him that the paper to
which reference was made by the
hon. Member was published as early as
the 28th Apri] 1954. This person,
Shri Krishna Das Bhatt and two others
who were posing themselves as
members of the Communist Party at
all.

As early as 1954 a statement has
been published by the Communist
Party that they are not members ot
the Communist Party at all.

One more point, Neither while
moving the motion nor in the reply
hag there been any reference to
people who are now acting in the
border areas. Take George Patterson
who lived and moved aboul in (he
border areas and who in his book has
written how the U.S. and Britisi:
agents are acting in those areas.
There are also <Chiang XKai-shek's
agents who are distributing leaflets In
these areas—I have got some of the
leaflets and I can produce them,

There was reference in this House
to a particular speech of Shri H. N.
Mukerjee advocating an autonomous
region for Darjeeling within the West
Bengal State, This was the demand
of the Nepali people—Nepali langu-
age as a language to be recognised
and Nepali-speaking in the Darjeeling
area to become an autonomous sec-
tion inside West Bengal, by itself,
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I would like to say that on the
basis of impressions and on the basis
of certain psychosis crcated, action
should not be taken, and Government
should not clothe ii:.if with this kind
of legislation. Suppose the Preven-
tive Detention Act was withdrawn.
Then, probably the Opposition will
also consider whether or not we
should have a legislation of this type.
We may have more pieces of legisla-
tion of this type. But now there is
the Preventive Detention Act which
gives absolute powers to the Govern-
ment. And in addition to that, this
new legislation is coming. There-
fore, as my hon. friend Shri Indrajit
Gupta has pointed out, the motive is
political rather than anything else.
With these observations I would like
to reiterate that it is susceptible of
serious abuses because there iz so
much lacuna in this.

Shri Harish Chandra Mathur: I
want to say a few words in the Third
Reading.

Mr. Speaker: He wanted that the
other business should commence at
4-30!

Sbhri Harish Chandra Mathur: Cer-
tain speeches have been made in the
Third Reading and therefore I want
to say a few words. I will take only
two minutes.

I wish to remind you, Sir, and the
entire House that this Bill has come
to this House in response to a demand
from the House itself. Let wus re-
member it. Certain questions were
put on the floor of the House and the
hon. the Minister for Home Affairs
said “We -have not got the powers”
and there was a chorus of demand
from al] sides of the House that “we
are prepared to give these powers to
you, please come out with a legisla-
tion to that effect”. At that time not
a2 Member of the Communist Party
raised a volce, and it was almost
taken for granted that every one in
this House wanted the Government
to take very strong action in this
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matter. It is, as a matter of fact, in
response to this demand from the
House that this Bill has come before
this House. And it js really strange
that with the solitary exception ~f
the Communist Party, every Member
of the House who has spoken has
supported this Bill. I do not see why
the Communist Party has any appre-
hension in their mind that they will
be dealt with under this Bill unneces-
sarily.

Shri Indrajit Gupta:
cannot {rust the police.

Because we

Shri Harish Chandra Mathur: Gov-
ernment has not accused any party.
As a matter of fact, they are showing
extra generosity to the Communist
Party—not only here, all over the
world. That is what is being said
about this Government, that they
have been extra generous. And it is
also an open fact that this Govern-
ment has been extra generous to the
Communist Party in almost all its
affairs. I hope there will be a better
appreciation of the situation. The
Communist Party unnecessarily raise
a suspicion against themselves by
making these speeches and by oppos-
ing this Bill. There was no reason
for them to have done so. They only
create, by their own action, an at-
mosphere against themselves and
raise a suspicion against themselves.

Shri Indrajit Gupta: What happen-
ed with the Preventive Detention
Act?

Shri Mulchand Dube (Farrukha-
bad): I heartily welcome the Bill and
congratulate the Minister on having
brought it. Ever since the Chinese
aggression we have been hearing
news of activities on our borders
which have been prejudicial to the in-
terests of India. And this Bill there-
fore has not come a bit sooner than
it should have come. My submission
is that it is absolutely necessary .hat
this kind of power should be vested
in the Government. No body should
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be allowed to question the territorial
integrity of India in a manner which
may b> prejudicial to the safety of
the country.

There is, however, one doubt in my
mind in regard to clause 2, and that
is whether or not it is necessary .0
define the territories of India aciual-
ly. What are the territories of India?
That has not been defined in the Bill.
I do not remember to have seen it
anywhere, where they have becn de-
fined. Probably, the hon. Minister
knows where they are defined. If
they are defined anywhere, they
should be defined in the Bill, g0 that
any person who is prosecuted for
doing something under clause 2 of the
Bil' should be fully punishable under
the Act, and it should not be open to
him ‘o say that he does not know
what the boundaries are, and it has
nowhere been defined so as to make
people know what they are. So, so
far as clause 2 is concerned, my sub-
mission is that it does seem to be
necessary that there should b: a
definition as to what the territories of
India are and where they end. That
is one point which T want to mention,

As for the other clauses, namely
clauses 3, 4 and 5, they are small
clauses under which the territory
has to be notified. Once a territory
iz notified, then any person who is
found circulating a rumour is made
punishable, and that notified arca be-
comes a sealed territory; nobody :an
be permitted to go there unless he
has a permit. The objection tha*
seems to have been raised by Shri
Tangamani, is that there may be some
difficulty in this regard fclt by the
citizens who are residing there in
coming and going. I suppose there
can be no difficulty because the
system of permit will] be there, and
any person who is @ bona fide resi-
dent of that place can always obtain
2 permit and can go there. But, it
an outsider goes there, then, he can
be evicted therefrom, and if te
resorts to certain types of activities,
then he can also be punished, be.

VAISAKHA 4, 1883 (SAKA)

Law Amendment 13470
Bill

cause if any rumours are spread, that

also is made punishable.

Then. {he Bill also provides for an
appeal in case there is a conviction.
So, there is absolutely no harm in
what is being done. I believe it Is
a very good measure and it should
have been on the slatute-book not
today but some two or three years
pefore,

Shri Lal Bahadux Shastri: I have
nothing much to add. I am grateful
to you that you have already replied
‘o the points raised by Shri Tanga-
mani. You have rightly stated that
even if there is any matter on which
a person is aggrieved, he can go to a
magistrate or to a court of law.

In regard to a cognizable offence,
of course, the person can be
arrested then and there, You, Sir,
have galready been good enough to
reply to that point.

As regards Shri Mulchand Dube's
point regarding the definition of the
territories, it is already provided in
the Constitution that:

“The  territory of India  shall
comprise—

(a) the territories of the Stales;

(b) the Union territories speci-
fied in the First Schedule;
and

(c) such other territorieg as may
be acquired.".

So, the definition is there, and I do
not think that Shri Mulchand Dube
should have any doubts on that
account.

In conclusion, I would only add that
[ am thankfu] to the House and to
Shri Harish Chandra Mathur, especial-
ly, who said that this Bill had been
brought forward on the demand of
the House.

1 have only one more point to say
in conclusion, and that is that this
is not a political move at all, as some
people have characterised. Especial-
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ly, Shri Indrajit Gupta sald that we
had brought forward this Bil] with a
view to make our position better in
the elections. I only want to make it
categorically clear that there is
absolutely no such idea, and there is
nothing of that kind. Anyhow, this
law will not help us in winning the
elections, We have our own strength,
and both on the ideologica] basis as
well as on the basis of what we have
done sp far, I hope that we shall get
:'he support of the people of our coun-
ry.

Mr Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

16-35 hrs.

MOTIONS RE: INDIAN ADMINS-
TRATIVE SERVICE (PAY) RULES

Shri Harish Chandra Mathur (Pali):
I beg to move:

‘(1) This House resolves that
in pursuance of sub-section (2) of
Section 3 of the All India Ser-
vices Act, 1951, the amendments
in Schedule 111 to the Indian
Administrative Service (Pay)
Rules, 1954, made by Notification
No. G.S.R. 8, dated the 7th Janu-
ary 1961, laid on the Table on the
22nd February, 1961, be repealed,

“This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said Resolution.”

“(2) This House resolves that
in pursuance of gub-section (2)
of Section 3 of the All India Ser-
vices Act, 1951, the amendment in
Schedule III to the Indian Admi-
nistrative Service (Pay) Rules,
1954, made by Notification No,
G.S.R. 127, dated the 4th Febru-
ary 1961, laid on the Table on
the 22nd February, 1981, be re-
pealed.

“This House recommends to
Rajya Sabha that Rajya Saphltl
do concur in the said Resolution”,
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.'I'hm relate to the All India Ser-
vices Act and the rules thereunder.
These two isolated notificationgs and
their amendments suggested by me
are of a very simple nature, but if
they are fully appreciated in the con-
text of the questions which emerge
out of them it will be found that
they are of considerable interest to
the administration and to the ser-
vices, It is not my intention to dis-
cuss any isolated case or any indivi-
dual here. I do not want to bring
in individuals or particular posts. It
is certain important issues which are
emerging out of these notificationg to
which I wish to focus the attention of
this House and of the hon. Minister.

One of the notificationg is to the
cffect that the speelal pay in a parti-
cular case may be raised from Rs, 200
to Rs. 300, In another notification,
what they propose is to expand the
cadre of the IAS in a particular
State by four. It is not only to ex-
pand the cadre by an additional 4
members, but they must of the se-
nior scale with a special pay again.
Another post is created in a super
scale cadre.

My main question is regardin_g this
special pay business. What is the
impact and import of it? Special pay
is being paid under certain funda-
mental rules. Looking into the re-
cord here, I find that there are quite
a number of posts in which special
pay is being paid, What the effect of
this special pay is has got to be con-
sidered. As I collected some infor-
mation, I found that in Clasg I ser-
vice, there are about 900 posts which
carry special pay.

1638 hrs.
[MR., DEPUTY-SPEAKER in the Chair]

In Class II, there are 700 posts which
carry special pay, In Class IV, there
are about 7 lakh persons, but the spe-
cial pay is only for about 730 persons,
As against this, as I said, in Class I
where there are hardly 10,000 persons,
there are 7,900 persons getting spe-
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cial pay. The special pay amounts
in certain cases to about Rs. 300 per
month. Anybody who has been
working in the district as District
Magistrate and Collector, if he is an
IAS officer and comes to the Secre-
tariat here, gets the special pay. Even
if he comes as Deputy Secretary, he
gets a special pay of Rs. 300,

What fs the effect of this? One un-
fortunate effect has been that al] the
officers on these special pay jobs are
mostly at the headquarters, both here
and in the States, You will find that
most of the special pay officers are
centred here in Delhi and in the
States they are mostly at the head-
quarters, in the Secretariat. There-
fore, the unfortunate effect of this
special pay has been to draw out the
best talent from the districts, from
the actual field of administration to
these particular cosy posts. It is as
a matter of fact befitting the posts
that this special pay was devised.
They were only for three particular
posts.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
do not know whether they have got
any extra hard job or some extra
responsibility to shoulder. I do not
know how the Deputy Secretary here
in the Secretariat discharges a harder
job than the District Magistrate of
Delhi.

Sir, may I point out that it would
not be open to the hon, Member to
deal generally with the propriety or
otherwise of the special pay as such.
When the rules were made, special
pay was introduced and super time
scales and they were placed before
scales and they were pleased before
Parliament In 1850. They have be-
come fina] and I can understand if
he makes a reference only to the
special pay of certain officers and
not in & general way.

Shri Harish Chandra Mathur: My
hon. friend should know that this
question was also toucheq upon by
the Pay Commission and the Pay

VAISAKHA 4, 1883 (SAKA)

Indian Adminis-
trative Service (Pay) Rules

Commission itself has made a special
recommendations that the question of
special pay should be reviewed
periodically. May I ask my hon.
friend whether they have had any
periodical review of the special pay?

Shri Datar: How doeg it arise here?
Here he has brought in a certain rule
which was made by Government and
which was placed on the Table, He
has not brought in a motion for gpe-
cial pay in general.

Mr. Deputy-Speaker: And, there-
fore, the House will not amend the
one that has already been approved.
But he i§”drawing the attention of
Parliament for a review that may be
considered possible, It would not be
possible for Parliament just at pre-
sent to review these previous orders

for which approval had already been
given at that time.

Shri Harish Chandra Mathur: What
is the amendment? The amendment is
that they are creating 4 new posts
in Rajasthan and all these 4 posts in
the senior scale of the IAS, all these
posts carrying a special pay of Rs, 300,
I oppose this special pay of Rs. 300
being given. I am advancing my
argument why I am opposing it. 1
am telling my hon, friend that when
you are creating these posts in Rajas-
than they will have an adverse effect.
What is the adverse effect? In the
first place, they are not at all justi-
fied because special pay is given for
harder and tougher jobs being done,
Here they are being given for cosy
jobs, for easier and softer jobs

Another thing is that our adminis-
tration in the district and the field
is being denuded and we are concen-
trating the whole lot in the Secreta-
riat in the capitals, whether it is the
capita] of the Stateg or it is the capi-
al of India.

Now, what happens is that any
Collector would like to come to any
of these posts which are now being
created in Rajasthan without any
special pay. He would consider it
better and a favour if he is posted tr
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any of these 4 postg because it gives
him much greater facilities; and on
top of it you are wanting to give him
not only the same salary which he
was drawing there for doing his job
but you want to give another Rs, 300.
What is the justificafion?

If it was only a question of local
interest I would not have brought it.
I have never, as you know, Mr, De-
puty-Speaker referred to Rajasthan
or only questions of local interest, I
have referred to Rajasthan only for
certain developmental purposes. [
have brought this question here to
focus the attention of the hon. Minis-
ter that when he gave consent to
these 4 posts being brought on the
IAS cadre, and these posts to carry a
special pay, he has a particular back-
ground in his mind. He has a parti-
cular ideology. I want him to change
that background and to understand
the change in circumstances which
have come about and to see that he
gives a little further thought to this
matter and that when similar ques-
tions are put before him he does not
accord any sanction for any special
pay being given. That is what I am
submitting. I am not at all concern-
ed with the Deputy Commissioner of
Delhi. I am only quoting that by way
of example—how the post of Deputy
Secretary in the Secretariat deserves
a special pay of Rs, 300 as against
the post of a Deputy Commissioner
who is doing a job somewhere—may
be Delhi or may be Rajasthan. That
is one of my points. These special
pays have a very demoralising effect
on the services and they have been a
regularised practice, regularised
malpractive I would say, of granting
patronage and favouritism. There are
two things which have gone so much
to demoralise the higher services. One
is the extension of service and an-
other is the special pay. Therefore, I
wish them to give particular attention
to this matter. These special pays are
not at all justified; they may have
been justified in some parts. Therefore,
I suggest to them that they must have
a complete review of the entire cadre
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complete review of the entire cadre
of the senior services particularly
and see whether these special pays
are justified at all or not. They have
been, ag 1 said, denuding the dis-
tricts of good officers because they
are concentrating people in the Centre
and they have a demoralising effect
on the services. It is not only that
the people who are brought in are not
the seniormost officers,

Anybody can be picked up; any-
body whom you want can be picked
up and put as Deputy Secretary and
he gets Rs. 300 more from that day,

There is another point of still
greater importance, These four posts
had not so far been on the cadre of
the IAS. 1T would like to know
from the hon, Ministey how those
people who were posted against these
posts had been carrying on in Rajas-
than for all these ten years? Is it
not a fact that the incumbents of these
four posts have been carrying those
responsibilities extremely well and
that they have been given a commen-
dation from the Rajasthan Govern-
ment? So, what is happening now
that after these ten years you want
to decadre the Rajasthan Adminis-
trative Service and deprive them of
their avenueg of promotion and bring
them to the cadre of the IAS?

Now, these are very responsible
posts. These have been occupied by
the provincial administrative service.
Op the one hand; we are stopping the
prospects of the provincial civil ser-
vants from pgoing ahead and have
something to look forward to. My hon.
friend will say: for the provincial
civil service people we have got some-
thing in the IAS; they can go up by
promotion and so they have got some-
thing to look forward by way of pro-
motion to the TAS. To this, there is
a very clear answer in these very
posts, How does it happen that all
these ten years, the UPSC has been
going to Rajasthan and has been
selecting people but these very
people who are the departmental
heads of these departments have not
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been found fit to find a place in the
1AS Cadre? Here are these people
who are working as departmental
headls very satisfactorily. I do not
want to give the names otherwise I
weuld have given on the floor of the
House, Mr, Deputy Speaker, how these
officerg one to four have préved much
better than the best people selected in
the IAS. This also reflects very
adversely against the way in which
the officers are promoted to the IAS
cadre.

This particular notification by which
they are strengthening the cadre
the IAS in Rajasthan has three as-
pects. One is: you are depriving the
provincia] cadre of the avenues of
promotion; it reflects how promotions
have been effected to the IAS cadre
and thirdly, by paying special pay
you are unnecessarily incurring ex-
penditure. So far, these people were
getting Rs. 1200 or Rs. 1400; nobody
was getting more than that. Now a per-
son will get Rs. 800—1400 plus Rs. 300.
Why do you think that Rs. 800—1800
is not sufficient for it? A post that
has been created is that of a Com-
missioner of Departmental Engquires;
and that post carries a salarly of Rs.
2250. Here, I would like to submit
that this post should not find a place
in the cadre of the IAS, It would be
a much better arrangement if you
have a serving Sessions Judge to
work as Commissioner of Depart-
mental Enquiries. A serving Sessions
Judge has a great reputation for his
integrity and he is a man who will
inspire confidence. Otherwise, this
post is again g big question mark. The
Sessions Judge is in the scale Rs. 800
to Rs. 1800, So, the expenditure will
be much smaller and there will be
greater confidence in the public mind.
That is why I again oppose it and I
want the same pattern to be adopted
all gver the country.

It is not particularly in regard to
Rajasthan only that I am opposing the
appointment of a senior IAS officer
as Commissioner of Departmental
Enquiries. I wish the same pattern to
be adopted throughout the country,
viz,, only & serving Sessions Judge
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should be appointed to look into the
departmental enquiries,

I am not going into what is behind
the creation of these posis, how they
are manoeuvred for a personal gain
here and a persona]l gain there, If
my friends have time to look into
this, they will find all sorts of funny
things happening. It is time that we
cry halt to these things and it is time
that we exercise some economy. Un-
necessarily Rs. 2000 per month will be
spent, which could have been easily
saved. We are taxing our poor people
like anything. Even the poorest man
in the country is taxed and we are
suporting the taxes sitting here, not to
feed the officers with special pay gnd
allowances and super-scales of pay,
We must have some sense of propor-
tion. In a country like Japan, salar-
ies are from 200 to 900, There are
certain people who go up to 1200.

I have always supported a higher
start for the IAS, say, Rs. 500, but
after Rs. 1500 there is no justification.
You can go up to Rs. 1800, but in ad-
dition to give another Rs. 300 is hardly
justifiable according to me.

Mr. Deputy-Speaker: Motion mov-
ed:

“(1) This House resolves that
in purusance of sub-section (2) of
Section 3 of the All India Ser-
vices Act, 1951 the amendments in
Schedule III to the Indian Admin-
istrative Service (Pay) Rules,
1954 made by Notification No,
G.SR. 8, dated the 7th January,
1961 laid on the Table on the 22nd
February 1961 be repealed.

This House recommends (o Rajya
Sabha that Rajya Sabha do concur in
the said Resolution.

(2) This House resolves that in
pursuance of sub-section (2) of
Section 3 of the All India Ser-
vices Act, 1951, the amendment in
Schedule III to the Indian Admi-
nistrative Service (Pay) Rules,
1954 made by Notification No,
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Mr. Deputy-Speaker]

G.S.R. 127, dated the 4th Feb-
ruary, 1961 leid on the Table on
the 22nd February 1961, be re-
pealed.

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.”

Shri Narayanankutty Menon
(Mukandapurami): In spite of the
preliminary objection taken by my
friend, Shri Datar, that the whole de-
bate should be confined to the four
officers allotted to Rajasthan and also
it should be limited to the increase in
special pay given to them, I submit
that the practice in this House used
to be that when certain amendments
are made to the rules, laid on the
Table, the broad principles underlying
those amendments could be discussed,
Otherwise, any discussion upon those
amendments and also the necessity of
incorporating those amendments in
the original rules will be infructuous.

Therefore, I submit that there are
two or three broad principles involv-
ed in these amendments and they will
have to be discussed in this House and
attention focussed on them. The first
is regarding the special pay itself.
When the question of special pay to
IAS officers who are working in the
secretariat is taken up, it is not be-
cause of the nature of their work that
this complaint of increasing their
special pay is being brought up. It
is entirely on a different principle, As
Shri Mathur pointed out, the whole
question of special pay was raised be-
fore the Pay Commission, The Pay
Commission went into the whole
question and finally recommended
that, even though they are not pre-
pared to pass any judgment about
giving the special pay as it was, it
should be left to the Government to
review the position regarding the
special pay at some time. Therefore,
when such a matter has ben taken
before the Pay Commission and when
much has to be sald on both sides
about the necessity of the special
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pay, why should Government come
forward now even in the case of a
few officers that this special pay should
be given? This is something which
this House will have to consider. In
that context, the whole burden of
proof in this shifts on to the Govern-
ment{ to prove that in these particular
cases, it is absolutely nccessary be-
cause of the nature of the work and
the responsibility, that they should be
given a special pay. The Govern-
ment has not discharged that part of
the duty at all in that context and
therefore it is clear that it is quite
unwarranted on the part of Govern-
ment under these circumstances to
give special pay to these IAS officers.

Sir, now when the whole policy of
the Government and slso of ‘his
House is to resort to and endeavour
to have as much economy as possible,
and the ordinary civil servants right
up to the class IV servants who get
Rs. 80 a month are called upon to
tighten their belts in order that we
could find resourcas, is it justifiable on
the part of the Guvernmernl to give an
impetus, to give special pay to a few
[IAS officers without any justification
whatsoever? Certainly, Sir, the Gov-
ernment will have to come and tell
this House the justifications and extra-
ordinary circumstances under which
the IAS officers are to be given this
special pay. I do not think that in
Rajasthan alone, for these four officers
there are compelling circumstances
and reasons for the Government to
say that not™only speciai pay should
be given but that they should be given
from Rs. 200 to Rs. 300. Therefore,
my submission ig that it will comple-
tely demoralise not only the Members
of this House but the two million
Government employees in general and
also our countrymen when they hear
that even in spite of all talk of econo-
my the Government today is increas-
ing the special pay of IAS officers
without any justification whatsoever.
I, therefore, submit that this particu-
lar notification whereby the special
pay is given to these few officers
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should be withdrewn in the interest
of Government itself,

When we speak about giving addi-
tional pay to IAS officers, I have got
one other point to make. If it is the
idea of the Government that more
impetus should be given, more incen-
tive should be given to these IAS
officers by giving more pay, I sub-
mit that it is completely unjustifiable.
I do not think that in our country by
paying Rs. 200 or Rs. 300 more any
more impetus or incentive could be
given to the IAS officers, You will
have to look at some other corner as
to how incentive could be given to
these IAS officers and how impetus
could be given to them,

Then I come to the question of
creation of the IAS cadre. I have gotl
a little experience of my own State
as to how certain posts in the State
Government are modified into IAS
cadre posts. What are the considera-
tions? The Central Government which
is responsible for this IAS cadre has
not laid down so far, during these ten
vears, any principle whereby one
could decide in a particular State
what post should be an IAS cadre
post and what post should not be an
IAS cadre post. Because of that, as
my hon, friend Shri Mathur has point-
ed out, there is enough scope for naked
favouritism to work in these matters.
Whenever a particular State Govern-
ment gets itself enamoured of a parti-
cular officer who is the incumbent of
any particular post, that State Gov-
ernment is gt liberty to recommend
that that particular post should be
an IAS cadre post. On receipt of that
recommendation the Central Govern-
ment without putting any question
converts it into an IAS cadre post.
Therefore, this sort of complete anar-
chy in the matter of converting any
particular post into an IAS cadre post
should be put an end to now. The
Central Government should lay down
the broad principles whereby they
must say what are the posts in the
State Governments—now they are
fairly well known—which are IAS
cadre posts and which are non-IAS
cadre posts.
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Thirdly, there is a lamentable lack
of proper utilisation of TAS officers in
many States, Now, I wish to point
out the gpproach that certain State
Governments make regarding IAS
cadre posts in general. About two
months back the Chief Minister of
Kerala speaking at a function of the
State officers said that the IAS officers
allotted to Kerala State were all of
the third category.

An Hon, Member: Third rate?

Shri Narayanankutty Menon: He
had that remark to make. Later on,
when Press men asked him to clarify
this remark, he said, as my hon, friend
legitimately pointed out that they
were third rate men. Obviously, he
was making g reference to IAS officers
allowed to the State Government from
the central pool.

I would say that one remark of
that nature from the Chief Minister
of a State regarding the IAS officers
allotted to that State, could do one
thousand times more damage than
giving any incentives to these officers
in terms of Rs. 200 or 300. I wish to
point out, confining myself to my own
State, that the young IAS officers who
are allotted to that State, by and
large, rather a majority of them, have
done commendable service and dis-
played commendable integrity, end
perhaps it might be the reason why
some of the Chief Ministers did not
like them and their work,

17 hrs.

Regarding utilisation I wish to point
out one instance as to how it is a
sheer waste 1o have IAS or ICS cadres
for certain posts and how the State
Governments do not properly utilize
these officers. There was one senior-
most ICS officer in one State, who had
done commendable service in two
State Governments and who is now the
senior-most officer of that State. He
is now loitering in the strcets of that
particular town in that State because
for six months he has been appointed
as Commissioner for Weights and Mea-
sures. I would request the hon,
Minister to deny it, if he can. I am
prepared even to give his name. He
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was in the highest rung of the ICS
‘cadre and he was a senior Secretary
in that particular State Secretariat.
Now, because of something, which is
a mystery not known to me—probably
it is not known to anybody else—that
‘officer is appointed as the Commis-
sioner for Weights and Measures, As
a matter of fact any Superintendent
of the Secretariat could be made the
"Commissioner for Weights and Mea-
sures and he could discharge that
function without any difficulty because
there is no particular function for the
Commissioner of Weights and Mea-
sures, as the metric system has been
introduced in that State long before.

This is a classic example as to how
‘nepotism can work in a State Govern-
ment in regard to certain ICS and
IAS officers and how the provisions
can work in a far different way,
against the interests of the officers. This
can be prevented only if the Central
Government lays down a broad prin-
ciple whereby they will see that the
State Governments in particular posts,
including those in the Secretariat,
will have only officer: belonging to
the ICS or IAS cadre. Unless that is
-done, the dangers that have been point-
ed by my hon. friend, Shri Mathur
will be there. 1 would request the
hon. Minister tp utilize this occasion
‘to remedy this danger and I also re-
quest him that suitable measures
should be taken to define the posts
where the officers of the IAS cadre
should be appointed.

In conclusion, I just want to point
out to the Government that even
though some sort of exigencies might
have prompted the Government of
Rajasthan to make a recommendation
regarding these four officers. and some
other sort of exigencies might have
prompted the Central Government to
agree to them, even though without
any justification, when they do these
things, even though they might be
small little things in little places and
a few thousands of rupees in the
Central budget they have got far
far more deeper implications on the
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general working and the morale of
the people. Therefore, I once again
request that before these changes are
made regarding the service conditions
and emoluments of certain officers,
Government should think deeply and
realise the implications they will have
on others. Therefore, 1 support the
motion moved by my hon. friend, Shri
Mathur, and request the Government
that both these notifications be with-
drawn.

Shri N. R, Muniswamy (Vellore):
After having heard the two speeches
made by the sponsor of the motion and
Shri Narayanankutty Menon, I am in
a dilemma whether to support this
motion or to oppose it, The reasons
given by the two previous speakers
BIJXD UEB S3A[0AUl 3T jey) A[isay aJe
expenditure and secondly, it leads to
nepo‘ism. We all know that the word
“nepotism” has come from the word
“nephew”, that is to say, whoever has
hcen one's own nephew or cousin, That
wag called nepotism. Of course, now
it has got a larger aspect.

One aspect which dominates my
mind is that il a State Government or
the Centrai Government want to
boost up a particular officer, whether
he is belonging to the ICS or IAS, they
can creale » pariicular category of
jot for him, giving him Rs. 2,250 or
2,500, Wheq 1 read the schedule I
found that no{ only in Rajasthan but
also in Madras, Andhra and other
States the Chief Secretary is paid
Rs. 2,500. The Chairman of the Board
of Revenue is paid Rs. 2,500 and the
Membher of the Board of Revenue also
is paig Rs. 2.250. Ordinarily there
should be no such difference or dis-
parity in the pay of Class I officers.
There has teen a good deal of discus-
sion both in this House and outside
that the difference in pay should not
be more than twenty or twenty-five
times, Here it i3 out of all proportion.
Therefore there it much scope for
appointing particular persons when
select jobs carrying special emolu-
menls tall vacant.

There are certain jobs which carry
huge salaries, like Rs 2,500 or
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R]s. 2,250. This may be either due to
the fact that tl'ey involve extra res-
ponsibility or the nature of the work
is more oneerous. Sometimes they may
be something Jlike a sinecure. 1
guardedly use the word sinecure, be-
cause the Chief Secretary to the Gov-
crnment of a State, or the Chairman
of the Board of Revenue or a Com-
missioner, ag the case may be, simply
tick important files when those files
are properly documented and placed
before them for final orders. At no
time have 1 heard of an ICS or JAS
officer going against the note put up
by his subordinate, His recommenda-
tions are just dettoed, At no time
dees it happen, unless it be that extra
influence is brought to bear on him to
se¢ that the whole order of recommen.
dations is reversed. So much so, if
anpoinitments to posts carrying emolu-
mnents of Rs. 2,500 are made without
proper criteria, it would create heart-
burning in the services, As Shri
Mathur suggested there may be various
officerg who may deserve it, The post
inay be something technical carrying
extra emoluinents. But it is quite
pnssible that the highest officer in the
State who is holding discretionary
power, may wish to push up his own
man if he wants to.

We know that in olden days when
lajas and Maharajas were ruling the
country they used to have their own
men, their cousing, or uncles, in these
key posts. They wanted persons in
whom they could repose confidence;
otherwise the administration would
not be carried on properly. It is for
that reason that they used to have
their own kith and kin in key posts,
Sir, in the Government of India, under
the cocialist pattern of society, nepot-
ism and corruption should not be al-
lowed to be practised and merit alone
should be the sole criterion. The prac-
tice of favouring particular indivi-
duals should te given a clean go-by.
Otherwise it wil! create heart-burning
among the services. No officer should
have any feeling that any day a junior
of his can shoot vp over him,

Another smendment, of which noth-
ing has been sald by the previous
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speakers, relates to th: extra payment
of Rs 300 :o the Commissioner of the
Delhi Municipal Corporation. I do not
know for what purpose this extra
Rs. %00 is be:ng given, If he had
thrown some light on this, I too could
have offered some opinion, The hon.
Minisler hag siateg that we should
only stick to a particular amendment
and not speak on others, Thal is the
reason why I am limiting my observa-
tions to these few points. I entirely
agrec that the morale of the services
should be preserved and this can be
done only if deserving people are
glven promotions. Posts carrying
extra emoluments should not be treat-
ed as sinecures. At the same time,
nobody should fcel that he has been
unjustifiably overlooked or his legiti-
mate promotion has been given to his
junior, In ali these matters, I should
say that Government should think
twice before coming forward with an
amendment to the Schedule, Because,
the JAS people who are started on
Rs. 350 go wp to Rs, 1,800, Only the
eficiency bar is there. They could
make it uniform, without the efficiency
bar, and in respect of anybody who is
appointed tc the IAS the pay must be
according 1{o the scale, and there
should be no question of shooting up
any persong in the way in which the
rules have enbaled them to do so.

1 have stated all these things in the
hope that the rules will be suitab’s
modified in the light of the sugges-
tions that have been made.

Shri Datar Mr. Deputy-Speaker,
before 1 dea! with the points raised
hy my hon. friend I cannot resist
making sr. observation that my hon.
friend Shri Harish Chandra Mathur
has got supporters in a rather strange
way; because, this support does not
come from the arguments or the merits
of the arruments he has placed be-
?ore the House, but it comes in an
entirely different, and perhaps irrele-
vant way so far as the present ques-
tion is concerned.

Before 1 deal with these points, may
I point out the history of the rules
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in this respect” 1In 1851 an Act was
passed by PFarliament, known as the
All India Services Act. Under that
Act powers were given to the Central
Government {o make rules regarding
recruitment and conditions of service.
These rules were made, as specified in
the Act itself, in consultation with the
State Governments. In 1954 we had
the views of a!l the State Govern-
ments, a conference was also held of
the Chief Secretaries of the State
Governmentis angd officers of the Cen-
tral Government, and a number of
rules relating to encadrement, recruit-
nient, pay and cther conditions of
service were made, These were ac-
cepted by the Central Government and
rlaced on the Table of the House, In
respect of some of them, if I remem-
ber aright, there was some debate in
this House and in the other House. The
rules came into force without any
modification being made by either of
the Houses of Farliament.

Under these circumstances, a ques-
tion arises whether a general point
can be raised in this discussion,

In this respiect I would invite yvour
attention particularly to the rules that
have been made sc far as fixation of
the pay scales is concerned, This
would be found in the rules made by
the Government of India—the Indian
Administrative Service Pay Rules.
They dea. with the pays. So far as
this is concerned, there is the pay for
the junior scale of the IAS, and there
is the pay of the senior scale of the
IAS. Then there are certain posts in
the senior scale which carry special
pays, and there are also certain posts
which carry, what can be known as,
super-time scale pay; but this is not
very much.

So far as Lhe special pay, to which
very great attention was paig by my
hon. friend, Shri Harish Chandra
Mathur, is concerned, he proceeded
on the general sssumption that in all
cases the sperial pay that was offered
was Rs. 300, That is not correct at all.

Shri Harish Chandra Mathur: I said
only senior scale officers,
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Shri Datar: Fven then it is not
Rs. 300. Let the hon, Member under-
stand me correctly. So far as the fixa-
tion of the senior pay scale is concern-
ed, it is a matter which rests with the
State Government. The relevant rule

‘ in this respect has been mentioned in
Schedule III B, sub-clause (2), which
\ may please be noted. It says:

“The amount of any special pay
which may be sanctioned by the
State Governments concerned un-
der clause (1) shall be Rs. 100,
Rs. 150, Rs. 200, Rs, 250 or Rs, 300

V| as may from time to time be deter-

mined by (ne State Governments

concerned.”

Then, they have mentioned a number
ol posts in 1espect of which it wou!d
be open to the various State Govern-
ments to grant special pay. So far as
the present posis are concerned, you
will find that excepting in the casc of
one, in respect of the four posts in he
Rajasthan State, which have been en-
cadred in the IAS, it would not be
correct to say that each of them would
be getting Rs. 300 p.m. as special pay.
That is a quesiion which it is open to
the State Government to consider.

So far as these posts and the special
pays are concerned, may I point out
that Government have a review of the
strength of the cadre from time to
time? That is for the information of
my hon, friend. Secondly, whenever
any post has to be included in the
IAS cadre or when something hag to
be done with regard to it, then, the
State Governments are consulted. The
State Governments give their opinion
after a full consideration.

So far as these four postg are con-
cerned, the Government of Rajasthan
felt that they carried additional res-
ponsibilities and the tasks were very
arduous.

Shri Harish Chandra Mathur; Who
were filling these posts so far, for the
last ten years, and what was their
salarv?
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Shri Datar: I am just explaining the
whole thing. So far as these posts arc
concerned, they are held by person
who have put in at least sixteen years’
gervice. That point may be noted by
my hon, friend. It is not that any
person today becomes a member of
the IAS is or is taken into the IAS
cadre, and the next day, he is encadr-
ed, so far as these high posts are
concerned,

Shri Narayanankutty Menon: What
happened to these posts....

Shri Datar: Le¢t my hon. friend wait.
If there is any point, I shall reply
in the end.

Shri Narayanankutty Menon: But
the hon. Minister is never in that
habiy of replying, at the end.

Shri Datar: So far as these pos's are
concerned, they are very high posts,
and they carry u lot of responsibility.
Arduous work has to be carried on.
Thigs would be clear to hon, Members,
if 1T tell them thst in the other States
also, ~imilar posts are encadred in this
way, and they also carry special pay,
A number of posts have been mention-
ed wherein special pay can be had.
Therefore, the Rajasthan Government
have only gone in line with the other
States. If, for example, it is found,
as 1 shall be cuplaining very shortly,
that each c¢f thesc posts carries a
special responsibility, then, is it pro-
per for the Rajasthan officers, espe-
cially, to be denied the advantage of
u special pay, when under the rules
of 1854 we have accepted this posi-
tion, that so far as these officers are
concerned. they are either entitled to
a junior pay scale or in due course
they are eniitled to a senior pay scale,
and in the latier case, a small class
of people are also entitled o special
pay? And the amount of special pay
varies from Rs. 100 to Rs. 300,

Now, vou may kindly take into ac-
count the various posts. I shall refer
to them one by one. OQOut of the four
posts here, the first is that of the
Principal, Off cers’ Training School, So
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far as Kajasthan ic concerned, Rajas-
than has pot a special Officers’ Trein-
ing School for the purpose of keeping
the training of these people quite up-
to-date. Ag the House is aware, in
the course of the discussion :.:» other
day on the Demards of the¢e Home
Ministry, this point wag raised, and at
that time, I pointeg out that it was
necessary that al] our officers, even
after they carry on their work for
some years, at a certain period of
their service, ought to be properly
trained again, end there ought to be
a refresher course. And the Rajasthan
Government have done well by hav-
ing an officers’ training school. It is
of great value, because thereby the
officers know how the work ig being
carried on in other areas, and each
officer profi's by the special training
in conjunction with other officers.
That is the first.
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The second post is that of Director
of Consolidation. So far as this con-
solidation work is concerned, hon.
Members will kindly understand Lhat
in view of the abolition of zamindari
and the abolition of a number of other
feudal rights, it hag become necessary,
in the interests of the tenants or the
occupants of the land to have all their
rights properly consolidated and noted
in the revenue records. It is for this
purpose that we have got similar
officers in UP and other States. There-
fore, Rajasthan was right in holding
that there ought to be a top-most
officer who should direct the eonsoli-
dation proceedings as early as pos-
sible and as efficiently as possible. As
my hon. friend wil agree, Rajasthan
was a land where there were small
State: and occupants had very few
rights. That position has now chang-
ed. The actua] occupants have been
invested with very valuable and sub-
stantial proprietary rights,

Shri Harish Chandra Mathur: That
has nothing to do with this.

Shri Datar: Therefore, this has to
be properly done. If the post of Direc-
tor of Consolidation is also encadred,
I do not know why my hon. friend
should object to it.
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[Shri Datar]

Then we have the post of Com-
missioner for Excise and Taxation.
This is a post which in most of the
States is similarly included. Then
there is the post of Labour Com-
missioner, These are the posts
which in most of the States are placed
in a similar position. So that all these
four officers will be entitled to special
pay to be settled by the Government
of Rajasthan.

Shri Narayanankuity Menon: Why
the Inspector of Weights and Measu-
res is not included in the list?

Shri Datar: If the hon. Member had
asked for some information on this
point earlier, I would surely have
given it,

Shri Narayanankutty Menon: It
i3 known to him,

Shri Datar: It is nol ag the hon.
Member imagines. In fact, I am ex-
wremeiy sorry that my hon., friend
tried to make out a case that officers
were working well but that the
Chief Minister or the Ministry were
not giving them proper treatment.
That is a statement which is not borne
out by facts at all. Even in respect
of the Chief Minister’s statement,
to which he made an indirect refe-
rence, may I point out that he did
not say what has been reporied to
have been said by him? My hon.
friend gave a compliment to the
officers. That again was a left-hand-
ed compliment, because he wanted to
condemn the Ministry. So only with
a view to condemning the Ministry
he went to the extent of giving a com-
pliment to the IAS and other officers.

I would not go to Kerala at this
time. I am dealing with Rajasthan.
So far as that is concerned, in this
case nothing has been done out of the
way. The Stat: Government were
fully consulted and it was only after
such consultation that these things
have been done.
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So far as the post of Commissioner
for Departmental Inquiries i3 con.
cerned, that is also a very high post.
There were some cases which had to
be disposed of early. The Rajasthan
Government thought that he ought
to be entitled to the super time scale
of pay. It is under these circums-
tances that we have accepted the
views of the State Government and

made the rules, as they have been
made.

Incidentally, my hon, friend there
and another hon. Member from my
side raised some general questions
about the Chief Secretary’s work and
about the posts to whih our IAS
officers are transferred. So far as
that is concerned, may 1 point out
that from my experience I can say
that .he Chief Secretary's post jg not
a sinecure post at all? In fact, he is
overburdened with a number of
questions, including the ques’ion of
the services. The gervices might be
IAS and also the provincial services.
It is his duty to look after and safe-
guard the interests of all the services,
and also to see that if they act
wrongly, certain proceed'ngs are
taken.

Then, my hon. friend contended that
we are taking away people from the
Provincial Civil Service. So far as
the State service is concerned, may I
point out that there is already avenue
of promotion under our rules, apart
from the candidates whom we take
by direct recruitment by annual exa-
minations for these services? There
is a certain percentage— 25 per cent
generally— what is know as the
promotion quota of officers. And
persons with 8 years' experience in
the State Government are eligible for
this. My hon. friend, indirectly want-
ed to say something about it. As I
have told him already in this House
also on a former occasion there is a
procedure by which the officers who
are eligible are considered so far as
their suitability or otherwise is con-
cerned and then a preliminary list
is drawn up. The U.P.SC. finally
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makes up the list and tnat nst we
accept. It is not that the Government
of India does it. It comes from the
State Government; g Member of the
UPSC discusses the whole matier and
after this preliminary eligibility list
is prepared, that is finalised by the
UPSC. Under these circumstances, it
would not be proper to say that we
are doing injus'ice to the State Civil
Service.

We are taking in a number of officers
and when a special recruitment was
had a few days ago, a very large
number of officers, roundabout 180 or
200 were taken from the State ser-
vices. So, it would not be proper to
make an invidious distinction between
the IAS and the All India Services
and the State Civil Services, There
is no question of taking officer; at the
cost of one service. Let it be under-
stood very clearly that the All India
Services like the IAS and IPS are for
the States themselves. We have not
got any cadre of 1AS or IPS officers.
It is only the State Governments that
have their cadres. From them we
borrow officers. If that real position
is understood that would solve the
difficulty. What was done was in
1954. The rules were madc. When
these rules were accepted by the House
and no attempt at amendment was
made, naturally, it is presumed that
these rules have the sanction of
Parliament. Therefore, it would not
be proper for my friend, at this stage
to say that the whole thing is chaotic.
It is not chaotic at all. It is well
ordered and we follow these rules
strictly and see that only perszons of
merit are taken in.

Therefore, I submit that what as
been done is quite proper. Only one
senior officer has been given the super
time scale and 4 officers have been put
in the other class and they will get
their senior time scale plus such
special pay between Rs. 100 and Rs.
300 which the State Government may
decide.

Shri Narayanankuoty Menon: One
clarification. A; the hon. Minister
was allergic I reserved my question.
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It was said that it was not chaotic.
*Tas any general principle been laid
down as.to what posts in the State
Government should be in the IAS? If
so, whether the Inspector of Weights
and Measures should be in the IAS.
cadre?

Shri Datar: I think it may not be
the Inspector. It may be the Com.
missioner.

Shri Narayanankutty Me:~3: He is
termed as Commissioner, Originally,
he was Inspector of Weights &nd
Measures. Now he is Commissioner.

Shri Datar: So far as the IAS posts
are concerned, they include:

(a) all superior administrative
posts, e.g., Commissioners,
Members of Board of Reve-
nue, Secretaries to Govern-
ment etc.

1t is not likely—I cannot vouch for
the accuracy of it—but if there js a
Commissioner of Weights and Mea-
sure: it mus¢ bo—subject tn colrec-
tion—a fairly senior posit. Let not
the =1 Member gencralise because
one officer holds it. I! includes-

all posts of District Officers; and

a proportion of miscellaneous
posts including those of Heads
of Departments. Strict uni-
formity in this matter was
considered difficult.

Shri Datar: Weights and Mecasures
are a very important subject....(In-
terruptions).

Shri Harish Chandra Mathur: Sir, 1
do not wani ‘o ask any question. But
I have a right of reply and in two
or three minutes, I want to make
certain observations, I am afraid the
hon. Minister has completely missed
the po'nt 1 never dispu‘ed the rules
and regu ations which he quoted. It
also appears to me that poss'bly Lhe
hon, Minister does not know the back-
ground of these posts in the Rajasthan
Government. Therefore, hi: reply
was actually out of contuxt I do not
blame him because he does not know
much about them and 1 know quite
a good deal about the position there.
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[Shri Harish Chanda Mathur]

But I asked him two questions: How
were these posts administered during
these ten years? He had not replied to
that, Is it not a fact that these posts
‘have been administered by the PCS
people with every justification and
with great commendation?

Shri Datar: Not unlikely.

Shri Harish Chandra Mathur: 1t is
s0 They tried officers from various
cadres and they were not successful.
Then these people filled these posts
#ith commendation and still they were
not being paid more than Rs, 1,200.
‘What has happened now that they
findg that these posts should carry a
pay of Rs 2,1007

Mr. Deputy-Speaker: The only
answer that was given was this. Some
of the equivalent posts in other Sta‘es
were being given that extra pay and
therefore the intention was to bring
Rajasthan also in that line or in con-
formity with the other States,

Shri Harish Chandra Mathur: 1
started by saying, Sir, that their
thinking was off the track; they are
thinking in a particular context. They
must change their outlook and they
must change the context. Here is an
example from which they have got to
learn something. I made also certain
obiervations regarding the superscale
posts. You are wanting a scale of
Rs 2,250. Why do you not have a
serving sessions judge in the grade
of Rs. 800—1,800?7 He will inspire
much better confidence and he will be
a more independent man. You will
have to spend much less.

Shri Datar: We have to deal with
the question of administration as such
and therefore, a man who is profi-
cient in administration, who has long
experience has to be in charge of these
departmental proceedings and not
merely a judge.

Shri Harish Chandra Mathur: It is
a departmental enquiry. T again say
that my hon. friend does not know
these things. It was only a retired
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sessions Judge who was manning th:s
post in Rajasthan. That is a fact. He
wds proving quile successful. Now
unnecessarily the cadre is being ex-
panded. I do not want to stress the
point any further. It was not my in-
tention. 1 said that I had no local
grievance and 1 did not bring forward
these motions to discuss these parti
cular posts. T want them to reorien-
tate their thinking in such matters as
the spec’al pay, super-scale of pay,
extension of the cadre and avenues of
of promotion for the provincial admi-
nistrative services. It is all right that
they had given some reply just now.
But on an earlier occasion, while dis-
cussing the report of the TUPSC, I
suggested that they must put a High
Court Judge there. My hon, friend
replied here that it was impossible
and after three months he had done
precisely what I said. I do hope that
he will be guided by similar wisdom
in considering this issue, whatever
he might have said here and that he
wil® give calmer thought to the points
and suggestions made by me and try
to benefit from them and benefit not
only Rajasthan but the entire coun-
try. The poin‘s that I raised were
sources of corruption and favouritism
and that s why T have raised these
issues and T hope that he will give
them proper consideration, .. (In-
terruptions.)

Mr. Deputy-Speaker: Thinking may
be reorientated in some other manner.

He is not pressing the motions, I
suppose.

Shri Harish Chandra Mathur: I do
not press them, it is not my intention.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw these motions?

The motions were, by leave, with-
drawn

17:35 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
April 25; 1961/Vaisakha 5: 1883
(Saka).
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[Monday, April 24, 1961, Veischhe 4.

ORAL ANSWERS TO

QUESTIONS .13273—13313
5.0. Subject
No,
1684 Situation in Laos . 13273—76
1685 Indian pilgrims visit-
ing Kailash and
Mansarovar 13276—79
1687 Opticl glass 13279—82
1689 Amendments to
Employees’ State
Insurance Act . 13282-83
1601 Implementation of
recommendations of
Sugar Wage Board 13283—86
1692 Machine Tool
Factory at Ludhi-
ana . i i 13286-87
1695 Export of Bengal
Deshi Cotton 13287-88
1696 Eighth Congress of
International Silk
Association . 13288-89
1697 Hindustan Machine
Tools Lutd.,
Bangalore 13289-90
1698 Prices of cloth in
Delhi 13290-91
1700 Farakka Barrage 13291—95
1702 Unrest in N.E.F.A. 13295—97
1703 Movement of
Chinese Troops in
in Tibet 13297~08
1704 Evacuee land given
to Punjab Govern-
ment . . 13298—13300
1705 Export of hemp 13300
1707 Fertilizers for Tea
Industry . 13300—04
1708 Sealing of Bhutan
Tibet  Border 13304—0,
1710 Rehabilitation In-
dustries Corpora-
tion i . 13307—10
1709 Small Scale Plastic
Goods Industries
in West Bengal . 13310—12
1690 Increase in pro-
duction in factories 13312-13
WRITTEN ANSWERS
STS QUESTIONS . 13313—52
No.
1686 Enquiry Report of
of Calcutta Tram-
ways Strike 13313~14

DAILY DIGEST
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1885 (Scha)).

WRITTEN ANSWERS TO

QUESTIONS—contd.
S.Q. Subject CoLuMNs
No.
1688 Foreign films 13314
1693 Explosion at Bolan-

gir : . . .13314~15
1694 Nepa Newsprint

Factory 13315~-16
1699 Displaced Persons’

properties 13316
1701 Defective Rail An-

chor . 13316—1I18
1706 Auction of plots in

Mohindergarh Dis-

tric. (Punjab) 11318-19
U.S.
2.No..
3726 Tea 13319—21
3727 Tea plantation in

Dehra Dun 13321-22
3728 Bharat Sewak Samaj

in Maharashtra 13322
3729 Bharat Sewak Samaj

in Madhy Pradesh 13323
3730 Training in Business

management in

Madhya Pradesh 133323-24
3731 Small units for dis-

placed persons in

West Bengal 13324
3732 Agricultural tractors  13324-25%
3733 Import of tractors 13325-26
3734 Aid to Bhutan 13326
3735 Soap-makmg mdus-

try 13326
3736 Export of eggs 13327
3737 Jasmine cultivation

and perfume industry 13327-28
3738 Industrial develop-

ment of Delhi 13328
3739 Unemployment .

o Kidnapping of Indian

o4 nationals by Pahs-

tanis 13329
3741 Technical permnnel

registered with

Employment  Ex-

changes . 13329-3c
3742 Small Scale Indus-

tries in Punjab 13330
3743 Spice ExportPromo-

tion Council I3330-31

Prime Minister’s
e National Relief

Fund . . . 1333
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WRITTEN ANSWERS TO

QUESTIONS—contd.
US.Q. Subject
No.
3745

3746

3747

3748
3749

3750

3751
3752
3753

3754

3756
3787

3758
3759

3760
3761
141
3763
3764
3765
3766
3767

3768
3769
3770

37

3773

Trade centre in
New York
Exploitation of Sam-
bhar Lake Re-
sources

Movable and Im-
movable _Propertics
in East Pakistan .
Paper Millsin Jammu
and Kashmir State

Survey of Cnrpct
Industry

Rebate to Handloom
Weavers’ Co-
operative Societics
in Maharashtra
Prices of cloth
Purchase of Khadi
Documentary film
on ‘Filariasis’
Road Making Ma-
chinery .
Rope industry
C.P.W.D. Divi-
sions . .
Price of cardamom
Rubber Board Em-
ployees .

Retirement benefits
for Rubber Board
Employees .

Prices of gunny hsgs

Shops in Moti Bngh
New Delhi .

Mulberry Wood for

sports industry in
Punjab

Naga rebels

Trade agreement
with Jordan .
Unsold cotton stocks
in Hansi (Punjab)
Quasi-permanent
cmployees

Congo .

Export of shoes
Explosion in firc

works factory in
West Bengal

Techno-Economic
survey of Guunt
State

National Newsprint
and Paper ills
{ Nepa) . ;

[DArLy DicesT)

CoLUMNS

13331

13332

13332-33
13333

13333

13334
13334-35
13335

13335-36

13336
13336-37

13337
13338

13338-39
13339
13339
1334041
13341
13342~43
13343

13343-44

13344
13344-45
13345- 6

13346

13346-47

13347

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

3773 Fertilizer plant in
Madhya Pradesh

3775 Second Five Year

Plan

3776 Khampa rcfugees in
Ladakh

3777 Calcurta Dock La-
bour Board

3778 Industries in Fari-
dabad . .

3779 Bonus Commission
3780 Jan Sahyog Kendras
3781 Amlabad Colliery

3782 Low Income Group
Housing Scheme

MOTIONS FOR ADJOURN-
MENT. g 8 .

The Speaker withheld his
consent to the moving
of the following adjourn-
ment motions

(1) Death  of five
workers duc to
collapse of the
roof of east Kajora
colliery near Asan-
sol given noitice of
by Shri Indrajit
Gupta and Shrimati
Renu Chakravartty.

(2) Arrests of Adivasi
workers in Rourkela
Steel Plant given
notice of by Sar-
vashri Chintamoni
Panigrahi and
Tangamani.

CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IM-
PORTANCE. .

Shrimati Meimoona Sultan
called the attention ot
the Minister of Railways
to the situation arising
out of the outstanding
indents for 40,000 wa-
gons for the movement

of rice in the Bilas
region  in Mudg;:

Pradesh.

13500

CoLumMNs

13347-48
13348
13348-49
13349

13349-50
13350

13350-51
13351

13352

13353—59

13360—62
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CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IM-
PORTANCE-—contd,

The Deputy Minister of
Railways (Shri S.V.
Ramaswamy) made
a statement in re
thereto and also lai
the Table a dctuled

statement.

PAPFRS LAID ON THE
TABLE .

(1) A copy of the chon
of the Commissioner
for Linguistic Minori-
ties for the pcriod 1st
August 1959 to
to 31st October, 1960,
under article 350D of
the Constitution.

(2) A copy of the Cinema
Carbons (Control)
Order, 1961, published
in Notification Ne. §.0.
738 dated the ard April,
1961, under sub-scction
(6) of Section 3 of the
Essential Commodities
Act. 1955,

{32) A copy of the Report
(Parts 1 and I1) of the
Commissioner for Sche-
duled Castes and Sche-
duled Tribes for the
year 1959-60 under arti-
cle 338(2) of the Con-
stitution,

STATEMENT BY MINISTER

The Minister of Irriga-
tion and Power (Hafiz
Mohammad Ibrahim)
laid on the Toble a
statement regarding the
present  shortage of
power in Calcutta area,

BILL INTRODUCED

-

The Income Tax Bill, 1961.

BILLS RETURNED BY
RAJYA SABHA WITH
AMENDMENTS—
AMENDMENTS AG-
REED TO . , .

(1) The Minister of Trans-
port and Communica-
tions (Dr, P. Subbarayan)
moved that the amend-
ments made by Rajya
Sabha in the Telegraph
Laws (Amendment) Bill,
1960 be taken into consi-
deration. The motion was
sdopted.

[Damy Digest)
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13362-63

13363

13363—66

BILLS RETURNED BY

RAJYA SABHA WITH
AMENDMENT S—
AMENDMENTS AG-
REED TO—contd,

The motion bt:ut the
amendments agreed
to was adopted and the
amendments made lﬂ
Rajya Sabha in the B

were agreed to,

(2) The Deputy Minister
of Labour (Shri Abid
Ali) moved that the
amendments made by
Rajya Sabha in the
Industrial Employment
(Standing Orders)
Amendment Bill  be
taken into considera-
tion. The motion was
adopted.

The motion that  the
amendments be agreed
to was adopted and the
amendments made b
Rajya Sabha in the Bill
were agreed to.

BILL PASSED . .

The Minister of State in
the Ministry of Home
Affairs (Shri Datar)
moved that the Criminal
Law (Amendment)
Bill, 1960, be taken
into consideration. The
motion was adopted.
After clause-by-claune
consideration, the Bill
was passed as amended.

ADMINISTRATIVE
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MOTIONS RE. MODI-
FICATION OF INDIAN

SERVICE (PAY) RULES,

1954—WITHDRAWN

13471~96

Shri Harish Chandra Ma-

thur moved that in pur-
suance of sub-section (2)
of Section (3) of the
All Indisa Services, Act,
1951, the amendments in
Schedule 111 to the Indisn
Administrative Service
(Pay) Rules, 1954, made
by Notifications Now, G.S,

R. B, dated the ;th January
1961, and G.S.R. 127 dated
the 4th Feb , 1961

be repealed that the
House recommend to

Rajya Sabha that they do
concur in the Resoluuons,
The motions were with-
drawn after discussion.
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\GENDA FOR TUESDAY,
APRIL 25, 1961/VAISA-
KHA s, 1883 (SAKA)—

Consideration and passing
of the Orissa State Legis-
lature (Delegation of Powers)
Bill, 1961 as passed by
Rajya Sabha.

[DarLy DiGesT]

AGENDA FOR TUESDAY
APRIL 25, 1961/VAISA-
KHA 5, 1883 (SAKA)—contd,
Discussion on the Demands

for Grants in respect of the
Budget of the State of Ori-
ssa for 1961-62.

Discussion on Motions re,
Annual Reports of the
Indian Air-lines Corpora-
tion and Air-India Inter-
national Corporation.
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